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Uttar Pradesh Pollution Control Board
Respondent No. 3

S

Through

Amit Shukla Advocate

Office at : D- 54, Sector — 48, Noida — 201303

Email: amitshukla@lexweb.in

Ph. No. +91 9999933220; 9999333220
Place: New Delhi
Date: 25.04.2025
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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

(e i) BENCH, NEW DELHI ' m

(M 5 5 QTQ‘Q L haal “ %
b 113 \‘
WU Rt #od o iy ORIGINAL APPLICATION NO. 1040/2024 Prasids: h Sy \S
L P } % > |
IN THE ATTER OF:- \%}‘mt‘ by 3} Jﬂf“f’
% s 7 _.';a’_/;//
SURENDER&ORS, . APPLICANT \\ﬂf;:
e
VERSUS .. "‘Z“%i‘ ~;:\_"{
STATE OF U.P. & ORS. +~RESPONDENT(S) "o oot
\\0‘?’";’

RESPONSE/REPLY ON BEHALF OF THE RESPONDENT NO.-3
UTTAR PRADESH POLLUTIO CONTROL _BOARD, IN

COMPLIANCE TO THE ORDER DATED 1 .2025 PASSED BY

THE HON'BLE NATIONAL GREEN TRIB NAL PRINCIPAL
BENCH, NEW DELHI

I, Ramesh Kumar Singh, S/o. Shri Bal Ram Singh, aged about 44
years, presently posted as Regional Officer, Uttar Pradesh Pollution
Control Board (hereinafter UPPCB), Sonbhadra, U.P. do hereby

solemnly affirm and declare on oath as under:

//- : That the deponent in the official capacity mentioned above,
- {)l
//// '® /¥§< -\ m acquainted with the facts and circumstances of the case
!"f g / ._,maf-h"':_ Xd as such competent and awthorized to swear this
i it
| i ‘. fldawt
% Ui ] //

Y o« agho ‘

\, o i

x;l\_%,/r b—(’ f2_ /f’That I state that the contents of the present affidavit have

been drafted by my counsel on my instructions and the

V
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contents of the same are true to my knowledge and nothing

material has been concealed therefrom.

3. That the present matter is regarding illegal mining in the
forest area and carrying out mining activities and extracting
sand from mid-stream of river using heavy machines and
thereby causing damage to wildlife and river ecology, as also,

flora and fauna, in violation of environmental laws.

4. That this Hon'ble Tribunal vide its order dated 18.03.2025,
has directed UPPCB to verify the compliance status of
respondent No.6 with respect to compliance with EC/CTO
conditions and observations/ recommendations made by the

Joint Committee and alsoto file Status verification report.

5. That in Compliance to the directions issued by this Hon’ble
Tribunal and to verify the compliance status of respondent
No.6 with respect to compliance with EC/CTO conditions and
observations/recommendations made by the Joint

Committee, the officials of UPPCB have conducted the field
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A Copy of inspection report dated 04.04.2025 along with

photographs of the site visit of both mining leases is annexed

herewith and marked as AnnexureR3 /1.

The observations vis-a-vis M/s Chander Shekhar Chaurasia,

Arazi No. 824 Kha, Khand No.1, Agori Khas, Obra, Sonbhadra

are as under-

(1)

Consent to Operate (CTO) has been granted by UPPCB
for production of Sand/Morrum@259104 Cubic
Meters/Year vide Ref. No. 196159/UPPCB/
Sonebhadra(UPPCBRO)/CTO/both/ SONBHADRA
/2023 dated 29.12.2023, valid till 31.12.2026.

A copy of CTO dated 29.12.2023 is being annexed as
AnnexureR3/2.

The lease area of the above mining lease is 16.194
Hectare.

During filed visit above mining lease was found
operational.

During the site visit, the water sprinkling was carried
out by Project Proponent of above mining lease on the
mines transportation road with the help of 1 Tanker to
control dust emission generated due to vehicular
movement. The Project Proponent has informed that

for water sprinkling, the river water is used.

q/



(v)
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As a green belt, during site visit on both sides on mine
transportation road, plantation of varies species such
as Jamun, Katahal, Imli, Neem, Pipal, Mango etc. was
found. Representative of mining lease informed that
plantation in mining area is not possible, so plantation
of plants has been done, approx. 300 meter above near
mine transportation road.

The Photographs of plantations are annexed herewith

and marked as AnnexureR3/3.

The representative of above mining lease present
during site visit informed that for the Plantation of
17,000 plants, a letter has been send to Divisional
Forest Officer, Obra Forest Division, Obra, Sonbhadra
by Project Proponent vide letter dated 27.02.2025.

A true copy of the letter dated 27.01.2025 is annexed

herewith and marked as AnnexureR3 /4.

During the visit, all pillars with locations names as

Pillar A, B, C, D & E were found established around

lease area.

For disposal of Domestic effluents generated, 2 of

toilets (Septic/Soak pit) was found established in mine

lease area. Q/



(viii)

(ix)

()

(xi)

(xiii)
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During visit 1 PTZ Camera and 10 other cameras were

found installed in mining lease area.

During site visit, 1 Weighing Bridge was found

established.

During site visit, 1 handpump and 1 No. Bore-well was

found installed of capacity-1.5 HP.

For extraction of ground water through bore-well of
capacity 1.5 HP, Registration certificate dated
08.07.2022 has been provided by representative of
above lease holder, which is issued from Ground Water
Department.

A copy of Ground Water Registration certificate dated
08.07.2022 is annexed herewith and marked as
AnnexureR3/5.

The Project Proponent of mining lease has submitted

. Hydro-Geological Study Report of mining lease area
‘along with Ambient Air Quality monitoring report.

A copy of Hydro-Geological Study Report and

AmbientAir Quality monitoring report is annexed

herewith and marked asAnnexureR3 /6.

The Project Proponent of above mining lease has

submitted the Compliance Status of Consent to

\
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Operate CTO (Air & Water) issued by UPPCB &
Environmental Clearance issued by SEIAA.

A Copy of Compliance Status of CTO & EC submitted by
Mining lease is annexed herewith and marked

asAnnexureR3/7.

As per facts found during the site visit of above mining
lease, the Point wise compliance status of CTO
conditions issued to above mining lease by UPPCB is

annexed herewith and marked asAnnexureR3/8.

7 This Hon'ble Tribunal has vide its order dated 18.03.2025,
observed as following:-
“..9. In the course of hearing, we have noted that in its

report, the Joint Committee had referred to satellite image

T reproduced on page 11 of its report and mentioned in para 9
;:hat as per satellite image dated 23.04.2024 mining activity
2\

as observed near the lease area in the river stream.

compliance to the above, letter has been issued by UPPCB
to the Mining Department, Sonbhadra vide letter ref. no.
G0400/0.A.no. 1040/2025 dated 05.04.2025.

A copy of letter dated 05.04.2025 is annexed herewith and

\

marked asAnnexureR3 /9.
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The observations vis-a-vis M/s New India Minerals Arazi No.

824 Kha (Khand No.3) Village- Agori Khas, Obra, Sonbhadra

are as under-

(i) During field visit above mining lease was found non-
operational/closed and at mining lease area no labour/

machinery was found.

(i) As per information provided by Mining Department,
Sonbhadra vide letter dated 21.02.2023, mining activity
of above lease is closed since February, 2023, in
éompliance to the order dated 20.02.2023 passed by
this Hon’ble Tribunal in the matter of 0.A. No.
818/2022, Sandal Praveen Vs. State of U.P. & Ors.

A Copy' of letter dated 21.02.2023 is annexed herewith

and marked asAnnexureR3/10.

During field visit no labour/machinery was found at .

mining lease area.

| Consent to Operate (CTO) has been granted to M/s New
India Minerals Arazi No. 824 Kha (Khand No.3), Village-
Agori  Khas, Tehsil-Obra, District-Sonbhadra for
Sand/Morrum mining @ 259104 Cubic meter/Year by
UPPCB vide Ref. No. 170202/UPPCB /Sonebhadra

(UPPCBRO)/CTO/thh/SONBHADR/2022 dated
13.01.2023, valid till 31.12.2024.

V
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A true copy of letter dated 21.02.2023 is annexed

herewith and marked asAnnexureR3/11.

(v) During visit at near mining lease transportation road

approx. 100 plants were found planted.

(vi) During inspection weighbridge established was found

non-operational and office was found closed.

(vii) Representative of mining lease present during site visit
informed that, 1 toilet (Soak Pit/Septic tank) is installed
for office staffs, for disposal of domestic effluent, if

generated.

(viii) During visit all 8 pillars with Locations names as Pillar

A,B,C, D,E F, G &H around lease area established.

— 7= (ix) Representative of mining lease holder informed that 01

_;;‘\z_.\\hand pump and 1 Borewell is installed for full filing of

water requirement for staffs of lease, if required.
t r: rr
LT -
1Y % \ N _I_‘__-'.-' .a—'f: i_.h ’;/‘ .
‘.4;:'\"\5'1(;'\'4" /,/(33. /For extraction of ground water through bore-well of
' W sy
L . .“ .._,,__a- ;s v g
SOV OF Y
- SR

-~ capacity 1.5 HP, No-Objection Certificate of dated
26.12.2021 has been provided by representative of
above lease holder, which is issued from Ground Water
Department.

A true copy of Ground Water NOC dated 26.12.2021 is

annexed herewith and marked asAnnexureR3/12.

v
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(xi) Project Proponent of mining Jease has submitted
ort of above mining lease

Hydro-Geological Study Rep
monitoring report are

along with Ambient Air Quality

attached.
A true copy of Hydro—GeoIogical Study Report and

Ambient Air Quality monitoring report i
ed asAnnexureR3 /13.

S annexed

herewith and mark
g lease has submitted

perate CTO (Air &

tal Clearance

The Project Proponent of minin
Compliance Status of Consent to O

Water) issued by UPPCB & Environmen

issued by SEIAA.
pliance Status of CTO & EC submitted by

A Copy of Com
g lease is annexed herewith and

PP of above minin

marked asAnnexureR3/14.

Show cause notice has been issued to M/s New India

Minerals Village-Aghori Khas, Tehsil-Obra, District-

Sonbhadra, regarding imposition of Environmental

mining vide ref. no.

; Compensation for excess
H90007/C-2/NGT-62/23 dated 28.02.2023.
A copy of letter dated 28.02.2023 is annexed herewith

and marked asAnnexureR3/15.

(xiii) Further, as per records available in this office, in

compliance of Hon'ble NGT order dated 19.05.2023, in

I
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the matter of 0.A. No. 818/2022 (1.A. No. 74/2023) Suo
motu Action in illegal mining for extraction of Morrum
at Arazi No. 824 Kha (Khand 3 & 4) in Area 16.194 and
12.368 Hectares, respectively at Vilage-Agori Khas,
Tehsil-Obra, District-Sonbhadra Versus Union of India
&ors., letter has been issued to Shri Surendra Tiwari,
Prop. M/s New India Minerals, R/o Govindpur
Ganeshpur, Akabarpur, District-Ambedkar Nagar via
ref. no. H96328/C-2/NGT-312/23 dated 26.06.2023.

A copy of letter dated 26.06.2023 is annexed herewith

and marked asAnnexureR3/16.

9, In compliance of order dated 05.07.2023 passed by Hon'ble
Supreme Court, New Delhi, in the matter of Civil Appeal No.
4046/2023, letter has been issued by UPPCB to M/s New
India minerals, Village-Aghori Khas, Tehsil-Obra, District-
Sonbhadra vide ref. no. G000643/Civil Appeal no.-
4046/2023 dated 16.08.2023.

copy of letter dated 16.08.2023is annexed herewith and
arked asAnnexure R3/17.

That the present affidavit on behalf of the Respondent No.-3,
Uttar Pradesh Pollution control Board, is being submitted
before this Hon'ble Tribunal for kind perusal and

consideration. H/

DEPONENT
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I, the above noted deponent do hereby verify that the contents of

above affidavit are true to my knowledge and belief. No part of the

same is false and nothing material has been concealed there form.

Verified on this day the
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683 Annexure No.R3/1

A0 Uy BRa af¥awor, w4 facelt # favmami= 3fovo ww@T 1040 /2024 Y=
UG I 9919 S0¥0 WY U4 =g H HIo Uy 8Ra aftraRer, A3 fAcel gwrr
faAi®—18.03.2025 & IFquTeA=T # IFEra= FAdeor =T—
A0 IS BRA Irfdrewer, T3 fAeell # Aifrd NRSAa srelide F0—1040 /2024 G Td
=T g9 SoW0 WY U4 I H Ao Wt gRa e, ¥ ool gRT fRFie—18.032025 B
IS H TS AR e wERSGaien g1 @16 04.04.2025 H1 Sfeaifad @ yeer A
= sfear fafRew d dud s T=draRr IR &1 e A8 o T, Aao & awg
IR & U & ©9 H $ SO 99, "Iz g SuRed o | figar eme fFaq 8-
1. 3l0T0 HRAT—1040 /2024 # SfeciRad dccmRe Awd = gfsar AffRew, sl Ho—s24%@
(@Ug ¥0—3), UTH—IFTRI WK, TEATG—AET, SFUEG—ATHE & RIS FH0—824%, Ihel—
16.194 20 &F UR dIg WA B fa1$H—13.122021 ¥ A9 —12.12.2026 d& @y & ford
geel Wigd B oA UIIdRUT YWId 3ffdhel- WIfSiaRor (SEIAA) g1 f3+ie—01.12.2021 #
waterefia wega frfa 21 =g uguer fFriEer 9 9 91 @\ 2y wedfa o Ul arg
feAte—21.12.2024 a& ffa &
A. e & 90 RId WR 919 @99 & B 9 9T T | T T gIRT 31aTa SR
Tar & Ao Wi BRa ifdrexor, g fResh § oiiRka smewr sfiovo wwar—s18 /2022
o WA 99 o offe gfear a o f@1$—20.02.2023 & AFUTHA # 916l @
PRI BRI, 2023 ¥ g5 B gfya fFar mar & | 8w @ vy aefir erd 9 amn
T |
B. @1 el e YR M & AHEANHA I/ W @A F QA1 Uehd BT grr T4 B
AT BT H o ArsAl BT AN Hs AeHl 9 Bl 8N B | @ Ul e WR
Holgy, A afe &l ot Y |
C. {79 Ycel URP FRT FeAR OTd T4 arg @ IFUTel A uTed IRl SUcTel BT
T B SE U AT D GIA B AE DI (TR 2024 ¥ G 2024 D) DI
JFUTS 3T HetH B |
D. @949 USel UR& g§RT Hydro-geological study Rue ufta & wf 8, s @ #
aRaefig g TordT STRET Hord ® |
E. M0 & Ay @a4 uROST & 9919 o 100 O o 9@ T | @99 aRaeEr &
Y 01 T BURUH, 01 T IR, FHPIEl, by, vraTad o aawen ey i
T SuRem wRiY gRT ot @R T B uRder # o wrnfia PTZ dEW
RIS 9% B9 & SR AT Al gRT e forar war &
F. 4—9id faspdor 2q uRaen gR1 - v 9§ o@mufy uoo-u3  weg-
NOC029431 ur<i &1 3 8, e deran f&Aie—19.12.2026 T& 2 |
G. 9RASHT gRT 17,000 Uil & W A yHATT afEeR), kT & §RINd 9
fa=i—08.02.2025 Uf¥a f&Har a7 & (BTAMRT o) |
H. @ aRIIGHT 1 | 08 777 dArae gaw fer wonfdd o 73 fra A, B, C, D, E, F,
G U4 H 3ifa far mar 2
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2. 3M0T0 HEA—1040 /2024 F SfeeiRRaa yeerRe F0d ot Iwdaw ARRYAT sl Ho—824%

(chi

1), Y @, TEA—3NERT, SFUG—HIHE &3hel 16,194 80 &3 WX qIc], @71 &l

fami—06.05.2022 A f31$—05.05.2027 T Ueel AT furT 4 Wighd 8 | Sad UCC™IRS
ERT VS qAaRo] Y9I ATdha- HTdxor (SEIAA) Sod0 ¥ faHTd—28.04.2022 gRT qataxefrg
Fﬂﬁamaﬁwhwwmaﬁéﬁmwﬁwﬁ (e @ dary)
fei®—31.12.2026 T% wad & |

A.

e & gwg w@aq aRarar darfad urlt Y, @99 & W S HI 20 €6 Ud 3
7o oy T |

qie] @1 AR ) WAl & uRaed & IRE I aell g B AP v U SR gRI
g &1 e o wrar 81 e & g 9Rags \rt W e @1 fsdra grn
T |

fAleor & ¥9g UccRe @ TR | SURRIa gfafe st $em gUd gRT 31aTa SR
a7 6 6] WA RO WX GERIGYT SET B Ur ¥ | 9Te] @A Wfel ¥ T 300 #iew
FWR B AR uRaed AFf @ SH RS I 550 UIEl &1 GERIT SR AT 8 | e #
SR, g9, Begd, M, Gue, o onfy gonfa & Y wnfid o’

IRATSTAT §RT 17,000 Wi & T H a9 O9ET, 3fexT & 9=t 9o fA1@—27.01.2025
T far T & (Bramwfy o) |

. T IRAST &3 H SHaiRgl ¥ 9d 'xel afedrd ®g 02 79 daed (Wfes <F vd

Arefie gaa) enfid a3 |
7] @9 YT RS §RT WSC H 01 T PTZ AN TF 10 7 A DX AT
RE

.wwﬁuﬁmwﬁoswmgwﬁmwﬁamm}ﬁﬁm&c,o@ﬁ

sifera fopar mam 2|

e gRaer # Sufea w5 e@ava v & oRess At & 9fHa ga &
= 2q oo Bsae # uga 9a @& 99§ ura e Sren ¥ welRal 8 v
fHd S arel STeT 3 01 T BUSUR Td 01 T Rdd 9N (§7HAT 1.5 Tadl) wRfd grn
T dRAS @ UF UeRaed R B Ueve aey Ruddw w frfa WRngw
THIO-TF @ U wr ae T §

G gRASHT & T w@nfia Sraferg @ 9 01 9 gHGrer wfid grr T3 |

G UCel gRS §RT WAl Ofd Ud a1g & JguTe A AJuTe AR USR] HRry
TR B | AT AT B AT H EC BT U AT Hore d T 7 |

W9 Yeel gR& §RT Hydro-geological study Ruié ufdq @t it 2, forgs @ &
aRaefia arg ToTeT e Hel |

HH 3/ WR....
& lpeiloram Gingh
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686 Annexure No.R3/2

W Uttar Pradesh Pollution Control Board
“’%’%’ﬁz\' Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
a7 o7 e

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

196159/UPPCB/Sonebhadr a(UPPCBRO)/CT O/both/ SONBHADRA/2023 Date: 29/12/2023
To,
M/s
SHRI CHANDER SHEKHAR CHAURASIA
Araji no 824K ha, Khand 01, Agori Khas, Obra Sonbhadra Application Id-
, SONBHADRA,231205 23432956

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI CHANDER SHEKHAR CHAURASIA located at Araji no 824K ha,
Khand 01, Agori Khas, Obra Sonbhadra ,SONBHADRA,231205. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA SHRI CHANDER SHEKHAR CHAURASIA granted for the period from 01/01/2024 to
31/12/2026 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 259104 Cubic MeterdY ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 asamended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 10KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP asis required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Sour ce
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standards for Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day | Night
Time| Time | Time| Time| Time| Time| Time | Time

75 70 65 | 55 | 55 | 45 50 | 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

() Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation aso in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production capacity Sand/Morrum- 259104 Cu meter /Annum by opencast and
semi mechanized mining in 16.194 Hectare Lease area at Argji No.- 824 Kha (Khand No. 01) of Villages
Ahori Khas, Tehsil-Obra, Sonbhadra.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP123382 dated
28.04.2022 and submit its compliance report to UPPCB.
3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease/Environmental Clearance.
4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
14. The dust suppression measures like water spraying will be done on the haul roads and working areas.
15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF& CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18. Consent feesiif revised, shall be payable by industry from the date of its applicability.
19. Industry shall comply with the relevant provisions of Environmental Laws.
20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

RAJENDREZRG

Date: 2024.01.02
A SING 18:21:15 +05'30'

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis. Digitally signed by

—

——— <1 LiFE - gata<er & forg straw St I.IFE

éM‘-‘t@ (Lifestyle For Environment ) \\ Lifestyle for
ko SAGEATGT T =9

RAJENDRA SINGH
Date: 2024.01.02
18:21:29 +05'30'

Chief Environmental Officer (circle-2)

RAJENDRA SINGH

Environment
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Annexure No.R3/3

Site Photographs of plantation done by M/s Chander Shekhar Chaurasia Arazi no. 824 Kha, Khand
no.-1, Aghori Khas, Obra, District-Sonbhadra
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Annexure No.R3/4

Date-
97-0|-202 ¢

To
District Forest Officer , Obra
District Sonebhadra,

Uttar Pradesh

SUBJECT: REQUEST FOR IMPLEMENTATION OF PLANTATION SCHEME AS PER
CONDITIONS OF ENVIRONMENTAL CLEARANCE (E.C.) LETTER GRANTED TO
APPLICANT.

Respected Sir,

Applicant has been granted Environment Clearance letter for mining lease located in VILLAGE
— AGORI KHAS Khand 01, TEHSIL - OBRA, DISTRICT — SONBHADRA - U.P. by
SEIAA,UP on 28/04/2022 vide EC Identification No. - EC22B001 UP123382  File No. — 6305.

In this regard, applicant is require to carry out plantation of 17,000 Plants as per the Specific
Conditions No. 8 of Environment Clearance letter as under:-

8. Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants/ ha of lease area, In this case, PP should prepare a plan, duly approved
either by Forest Department or Horticulture Department Jor planting at least 17,000
plants, either on government land or community land, within a periphery of 5 km from
the boundary of the lease area along with provision Jor maintenance Jfor 5 years.

In view to fulfil above condition, applicant respectfully submits that please provide us estimate
and required sum of money of implementing the plantation of 17,000 Plants, in order to comply

with the E.C. conditions. F‘“
Q}\W/

Yours sincerely,
Shri Chander Shekhar Chaurasia
R/o-9A, Paramount Villa Ansals, Near Regional

College, Shyamla Hill, Bhopal, M.P.



693 Annexure No.R3/5
GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 3 (A)
(Commercial or Industrial or Infrastructural or bulk user)

[See Rule 8(1)]

Certificate Of Registration Of Existing/New Well
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202205000233

Name of the Owner

CHANDERSHEKHAR CHAURASIA

Address of the Applicant

9A Paramaount Villa Ansals near

regional college bhopal
Date of Submission 07/05/2022

Company Name Shri Chander Sherkhar Chaurasia

NOC Issued By:
ST yor U (g fAefa)

Central Ground Water Authority
Fiig i s wrftreor

Ground Water Department Uttar Pradesh
el 91 fUTT IR U WPR

Certificate Number NA
THTOTYS HET

Expiry Date 09/05/2022

3ifaw fafy
Location Particulars

District Sonbhadra

Plot No./Khasra No. Arazi No. 824Kha (Khand No. 01)

Agori Kh
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 06/05/2022

the Well

Type of Well Tube Well/Boring
Purpose of well Industrial
Strainer Position (For Tube Well)

Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Application Form Serial No.

Specimen Signature

Company Address

Issue Date

forte fafy

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m?/hr.)

09/05/2022

SNBD0522RIN0006

Arazi No. 824Kha (Khand

No. 01), Village- Agori Kh

No

Yes

01/05/2022

CHOPAN

No

N/A

40.00

1.50

30.00
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Maximum Allowable Rate of 30.00 Maximum Allowable Running Hours Per  2.00
Withdrawal (m3/hr.): Day:
Maximum Allowable Annual Extraction of Ground Water: 15000.00

This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which record rate
and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from water meters.

. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards or any

other reasons, if the situation so demands.

. In case of any change of ownership of the existing well, fresh registration has to be obtained.
. No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this

certificate shall be made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to
cancellation of this registration.

. In case, any of the particulars /information furnished by the applicant in his application for issuance of this registration is found to be incorrect

during verification at any subsequent stage, this registration is liable for cancellation.

. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped

of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis.

. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are
as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well
as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.
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Date :08/07/2022

Place:Sonbhadra

This certificate is electronically generated and does not require digital signature
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Annexure No.R3/6

Hydrogeological assessment Report of River Bed Mining Project located at
Araji No.- 824 Kha (Khand No. 01)
Villages Agori Khas, Tehsil- Obra, Sonbhadra, U.P.
(Leased Area —16.194 ha.)

Introduction:-

e Sonbhadra district covers an area of 6788 sg.km and the Southern most- district of U.P
is characterized by Hard rocks particularly Bijawar Group and ChhotaNagpur Gniessic
Complex of rocks. The district is administratively divided in 04 tehsils namely
Robertsganj, Dudhi, Obra and Ghorawal which are further divided into 10 development
blocks.

e The district is characterized with hard rock undulating and hilly topographic features.
table land topographic features. Along the courses of river and stream, very limited
valley fill deposits are observed. River Son divides the district into two distinct
topographic division. The thickness of alluvium or weathered zone is more in North of
river Son while it is negligible in south of river Son. Geomorphologically, the district
can be divided into three distinct units; 1. Residual hills / Table lands 2.River and hills
and 3. Valleys and ravines. Dendritic drainage pattern is common and trellis drainage
pattern is observed in hard rock area. The elevation of the area varies from 150-
400mamsl. The general slope of the tract is from North to South. The topography is
influenced or modified by the existing rivers and streams.

e Geologically the district is characterized by Bijawar phyllites and Chhotanagpur
granite/gneiss, Vindhyan formation and younger alluvioum. The age of these
formations ranges from Archean to Sub recent. The Granitoids and gneisses forms the

main land and traversed by pegmatitic veins, quartz reefs and basic dykes.
HYDROGEOLOGY

e Hydrogeological Set-up: Exploratory drilling data of CGWB and state tubewell
department show that there are fractures which create secondary porosity in hard rock

area and porous formation in alluvial formations.

Page 1 of 10
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The depth of these fractures differ from place to place. The ground water condition in
the area are greatly influenced by the occurrence of two distinct litho-units. a)
Unconsolidated sediments in the valley filled area ( Alluvium) b) Hard Rock
Formation: Comprising Vindhyan and Precambrian formations.

SONBHADRA district is underlain by Alluvium of Quaternary age. Dynamic Ground
water resources of the district have been estimated for base year-2022-23, on
block/urban area wise basis. Out of 680957.52 ha of geographical area, 241458.89 ha
is ground water recharge worthy area and 439498.63 ha is hilly area.

There are 10 number of assessment units in the district which fall under command
category. The Annual Extractable Ground Water Resources in the district is 51851.11
ham and ground water extraction for all uses is 26394.62 ham, making stage of ground
water extraction 50.9% as a whole for the district.

The highest stage of ground water extraction is 76.68% in DUDHI block. After
allocation of Ground Water Resource for domestic utilization for projected year 2025,
the Net Annual Ground Water Availability for future use is 25040.7ham in the district.
1 block are categorized in semi critical, Oin critical. 0 block of the district are

categorized in over exploited. 9 blocks are categorized in Safe.

Page 2 of 10
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Project Detail: Sand /Morrum mining from Son Riverbed at Araji No.- 824 Kha
(Khand No. 01) of Villages Agori Khas, Tehsil-Obra, Sonbhadra, U.P., (Leased Area — 16.194
ha.). The salient features of the project are given below:

SI.No | Item Details

1 Project Riverbed at Araji No.- 824 Kha (Khand No. 01) of
Villages Agori Khas, Tehsil-Obra, Sonbhadra, U.P.,
(Leased Area — 16.194 ha.).

2 E.C Clearance Letters / MOoEF&CC Proposal no-

OM:s and date

SIA/UP/MIN/63476/2021 & SEIAA, U.P File no-
6305;

Dated 28" April, 2022

FINANCIAL DETAILS:

3 CSR cost Rs. 2,96,457/-

PRODUCTION DETAILS:

6 Geological reserve (cum) 6,47,760 cum

7 Production as per Lol(cum) | 2,59,104 cum/year

8 Production in Five Years 12,95,520 cum

9 No. of Days proposed 250 dry days/year except monsoon
for mining

10 Proposed Number of Workers| 76 people (skilled and semi-skilled)

11 Method of Mining Open cast; semi-mechanized mining.

ABOUT PROJECT PROPONENT:

12 Name of the Project Shri Chander Sherkhar Chaurasia
Proponent
13 Address OA, Paramount Villa Ansals, Near Regional College

Shyamla Hill, Bhopal, M.P.

Page 3 of 10
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Background:-

e TheE.C. condition has a requirement of conducting Hydrogeological study of the area.

In case adverse effect on ground water quality and quantity proper action shall be taken

for its mitigation.

e The report has been prepared as per the As Annexure-V of MINISTRY OF JAL
SHAKTI (Department Of Water Resources, River Development And Ganga
Rejuvenation) (CENTRAL GROUND WATER AUTHORITY) NOTIFICATION

New Delhi, the 24th September, 2020
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Regional setting (Location , Landuse , Climate, Topography and drainage , Geology —

Regional and Local

PROJECT LOCATION

e The mine lease area is located in Agori Khas village, Obra Tehsil of Sonbhadra District.

The external coordinates of the mine lease area ranges from Latitude 24°33'47.01"N to

24°33'31.23"N and Longitude 82°57'16.43"E to 82°57'19.13"E.

e The area can be accessed from SH-5A road which is 7.00 km from the project site via local

metal road. A haul road reaches the project site which is sufficient for the transportation of

materials through trucks and dumpers. The map showing general location and specific

location, boundary of the mine lease area and its surrounding environ are shown.
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Land use Pattern of Mine Lease Area

SI. No. | Type of Land Use

| Total Value (in Hectares)

A. PRE-MINING AREA

A-1 | River bed area under Mine Lease 16.194
Total 16.194
B. DURING MINING
B-1 | Restricted area (7.5m mining area boundary, 5.2389
3m barrier from periphery of stream water)
B-2 | Available area for mining 10.9551
Total 16.194
C. END OF LEASE PERIOD
C-1 | Restricted area (7.5m mining area boundary, 5.2389
3m barrier from periphery of stream water)
C-2 | Naturally reclaimed in river bed 10.9551
Total 16.194

Land Use Pattern within 10 Km Area

o As clearly depicted, about 46.1% of the study area is agricultural land followed by
about 3.40% of built-up, 4.9% of water body, 4.8% of Sandy Area and 5.4% of open
scrub area each and forest land is about 34.1%. Therefore, overall we can predict
that our study area majorly being agricultural land with some built-up area and
presence of some forest area, the envisaged impact of mining would be very less.

©)

A site visit was carried out for the entire ML area and the land features were

compared with the satellite images for data verification. As the mining site is a river
bed, the total area either falls under sandy area or under river water. In this case the

entire area is sandy.

The land where the proposed mining activities will be carried out has been taken on

lease by the project proponent. There are no R&R issues involved with this project.

Agriculture
Land
46.1%

Waterbody
4.9%

4.8%

_— 34%

\\I\/W\g~€ﬁ0Cky

Open Scrub Industr{putcrop

Builtup

Forest

— 34.1%

0.4%

5.4% 0.9%
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Land Use Map — 10 Kms.
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TOPOGRAPHY & PHYSIOGRAPHY::

The proposed lease area is situated on the left flank of the river Son. The Son River flows
through the Sonbhadra district from west to east direction, which forms the main drainage
system of the area. It flows parallel to the strike direction of Vindhyan, in the softer rocks
of the Lower Vindhyan Group. Its tributary, Kanhar River, flows from south to north to
join the Son at a right angle.

The lease area along Son river has mild slope towards south-east. The highest level of area
is 175mRL in north-west of the area near boundary pillar “A” while on the south-eastern
corner near pillar “C” it is 172 mRL. The area lies on left bank of Son River which flows
from west to east direction in the area. In past no mining activities was carried out with in
the area and it depicts its original topography.
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REGIONAL GEOLOGY:

Geologically the district is characterized by Bijawar phyllites and Dudhi ranite/gneiss,
Vindhyan formation and younger alluvium. The age of these formations ranges from
Archean to Sub recent. The Granitoids and gneisses form the main land and traversed
by pegmatitic veins, quartz reefs and basic dykes. The district is characterized with hard
rock undulating and hilly topographic features. Table land topographic features. Along
the courses of river and stream, very limited valley fill deposits are observed. River Son
divides the district into two distinct topographic divisions. The thickness of alluvium
or weathered zone is more in North of river Son while it is negligible in south of river
Son.
Geomorphologically, the district can be divided into three distinct units:

o Residual hills

o River and hills and

o Valleys and ravines.
Dendritic drainage pattern is common and trellis drainage pattern is observed in hard
rock area. The elevation of the area varies from 150-400 msl. The general slope of the
tract is from North to South. The topography is influenced or modified by the existing
rivers and streams. Mineral resources in Sonbhadra district: Sonbhadra district has rich
mineral resources. Govt. organizations as well as private lease holders are doing mining

in these areas.

Local Geology

The sediments of newer alluvium are mainly arenaceous in nature and are found in
topographically lower region. These sediments are loose, unconsolidated, flood plain
deposits or back swamp deposits and are confined in narrow strips all along the present
drainage system. The younger alluvium material resembles mineralogically to older
alluvium. The older alluvium material generally occupies the region of higher elevation.
These sediments are argillaceous in nature and relatively compact.
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General Hydrogeology , Groundwater condition

» Categorization of Assessment Units :-
The CGWA and UP — Ground Water Department, the norms for Categorization of Assessment

Units depending on stage of ground water extraction is as under:-

Stage of Ground Water Extraction Category

Less than or upto 70% Safe

More than 70% upto 90% Semi- critical
More than 90% upto 100% Critical

More than 100% Over-exploited

https://upgwd.gov.in/MediaGallery/GWREReport23 En.pdf

» Hydro geological Status of the lease area:-
The State Ground Water Board, Uttar Pradesh has Notified Areas/Blocks which were
over-exploited, Critical or semi-critical in stressed cities on June-2020 (further
amended on June-2022), as per which district Sonbhadra has not been identified under
Notified Area. As per the UP Ground Water Board Report-2023, Duddhi has been

assessed as Semi-Critical Assessment unit which as far away from the lease area.

https://upgwdonline.in/images/NotifiedAreal7062020 Hi.pdf
https://upgwdonline.in/pdf/Notified-Area-2022.pdf
https://upgwd.gov.in/MediaGallery/GWREReport23 En.pdf

» Stage of Extraction & Categorization of Sonbhadra:-
As per the data published by Central Ground Water Board on National Compilation on
Dynamic Ground Water Resources of India, 2023, the “Nagwa” assessment unit of district
Sonbhadra was observed as per which the Stage of ground water extraction percentage from
72.76% (Semi-Critical Categorization) in Year-2022 Improved to 67.28% (Safe
Categorization) in Year-2023.

Main references -

https://cdn.cseindia.org/gic/state-of-ground-water-20210927.pdf
https://upgwd.gov.in/MediaGallery/GWREReport23 En.pdf

Supplementary references
https://www.cgwb.gov.in/sites/default/files/2024-01/statefactsheet2023 revised.pdf
https://cgwb.gov.in/cgwbpnm/public/uploads/documents/170565526211711280file.pdf
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» Status of Ground Water Level in the Block:-

> “Markundi New” is the nearest Ground Water assessment Block near to the lease Agor
Khass. The depth of water level data of monitoring Wells show that in Aug-2022 depth was
5.48 MBGL and Jan-2023 depth was 6.66 MBGL (CGWA-2022-23)

» Interpretation of surface water and Conclusion-
o The sand mining unit is not discharging any industrial waste and is not doing any
in-stream mining, as mining is done in the dry river bed only. The Sone river flows
from the North direction of the lease area. The degradation of river water quality as

a whole is a big subject and has many attributes spread in entire catchment area.
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Qg PRAVAYU TESTlﬁe ?.ABORATORY LLP
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
I'(\:il'IgE]:‘i]I'?'l Ngg A gg:?g; 982'6: 79959233_02. E—mail_: ptl.env@gmail.com
PRAVAYU : 334F1Z6, NABLACCREDITED LABORATORY
TESTING LABORATORY LLP.
TEST REPORT
Sample Code No.: PTL-AA-125ANI Report No.: AAQ-06122024-125ANI Issue Date06.12.2024

Issue To- CHANDER SHEKHAR CHAURASIA 9A, Paramaount Villa Ansals, near regional college Bhopal,

MP -462042
Format No. PTL/SE/33A
Sample plan / Procedure No.: PTL-P-16 Enyvironment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
| (m'/min.): (Ipm):

Sample Drawn on 02.12.2024 - Sample Received : 03.12.2024

03.12.2024
Sample Quantity: 30 ml Analysis Duration: 03.12.2024 -

06.12.2024

Sampling Location: Near Project Site Ambient Temperature : 20°C

Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
1. PM, s ug/m® | 41.30 | IS 5182 (Part 24):2019 60 ug/m

2. PM,o ug/m® | 8020 | IS— 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, pgm® | 1359 | 1S—5182 (PART-2) 2001, RA: 2017 | 80 pg/m’

4. NO, pg/m’ | 22.38 | IS 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

I. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.
Checked by

ko e e For Pravayu Testing Laboratory LLP
AN /\ =

Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

End of Report



PRAVAYU TESTI‘%7LABORAT0RY LLP

N
-0
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mall : ptl.env@gmail.com
GSTIN : 09ABCFP7334F1Z6, NABL ACCREDITED LABORATORY

PRAVAYU
TESTING LABORATORY LLP.
TEST REPORT
Sample Code No.: PTL-AA-126ANI Report No.: AAQ-10122024-126ANI Issue Datel0.12.2024

Issue To- CHANDER SHEKHAR CHAURASIA 9A, Paramaount Villa Ansals, near regional college Bhopal,

MP -462042
Format No. PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m*/min.): (Ipm):
Sample Drawn on 06.12.2024 - Sample Received : 07.12.2024

07.12.2024
Sample Quantity: 30 ml Analysis Duration: 07.12.2024 -

10.12.2024

Sampling Location: Near Project Site Ambient Temperature : 20°C

Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
1. PM, s ug/m> | 4120 | IS 5182 (Part 24):2019 60 pg/m’

2, PM,, ug/m’ | 80.15 IS — 5182 (PART-23) 2006, RA: 2017 | 100 ug/m’

3. SO, pg/m’ | 13.17 IS —5182 (PART-2) 2001, RA: 2017 | 80 pg/m’

4. NO, pg/m’ | 21.95 IS — 5182 (PART-6) 2006, RA: 2017 | 80 ug/m’

NOTE:

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by
. For Pravayu Testing Laboratory LLP
(UL
Yie Pramod ar Tiwari
Quality Manager

(Authorized Signatory)
End of Report




Sample Code No.: PTL-AA-127ANI

PRAVAYU TESTINCLABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F1Z6, NABL ACCREDITED LABORATORY

TEST REPORT

Report No.: AAQ-14122024-127ANI

TC-12468

Issue Datel4.12.2024

Issue To- CHANDER SHEKHAR CHAURASIA 9A, Paramaount Villa Ansals, near regional college Bhopal,

MP -462042

Format No. PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m’/min.): (Ipm):
Sample Drawn on 10.12.2024 - Sample Received : 11.12.2024
11.12.2024
Sample Quantity: 30 ml Analysis Duration: | 11.12.2024 -
14.12.2024
Sampling Location: Near Project Site Ambient Temperature : 21%¢
Villages Ahori Khas

Sampling Instruments Used:
Test Results:

Respirable Dust Sampler with Gaseous Attachment & PM; s Sampler

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
1. PM, pg/m' | 40.40 | IS 5182 (Part 24):2019 60 pug/m’

] PMyy pg/m’ | 81.60 IS — 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, ug/m' | 12.85 IS — 5182 (PART-2) 2001, RA: 2017 | 80 ug/m’

4. NO, pg/m’ | 21.65 IS - 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

I. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

“hecked by

g~ A
B L

For Pravayu Testing Laboratory LLP

Pramod ;me liwari

Quality Manager
(Authorized Signatory)
End of Report
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i PRAVAYU TESTING'LABORATORY LLP
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
e b £ L A CAEEED ASBRSRORT
PRAVAYU ) T o
TESTING LABORATORY LLP.
TEST REPORT
Sample Code No.: PTL-AA-128ANI Report No.: AAQ-18122024-128ANI Issue Datel8.12.2024

Issue To- CHANDER SHEKHAR CHAURASIA 9A, Paramaount Villa Ansals, near regional college Bhopal,

MP -462042
Format No, PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m’/min.): (Ipm):
Sample Drawn on 14.12,2024 - Sample Received : 15.12.2024

15.12.2024
Sample Quantity: 30 ml Analysis Duration: 15.12.2024 -

18.12.2024

Sampling Location: Near Project Site Ambient Temperature : 20°C

Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM; 5 Sampler

Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
1. PM, 5 ug/m’ | 40.50 | IS 5182 (Part 24):2019 60 pg/m’

2. PMq ug/m’ | 81.50 | IS - 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, pg/m’ | 12.68 | 18- 5182 (PART-2)2001, RA: 2017 | 80 pg/m’

4. NO, ug/m' | 21.55 | 1S—5182 (PART-6) 2006, RA: 2017 | 80 ug/m’

NOTE:

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by
\}-& For Pravayu Testing Laboratory LLP
& sty
1
A Pramod Kurhar Tiwari
Quality Manager
(Authorized Signatory)

End of Report




Sample Code No.: PTL-AA-129ANI

PRAVAYU TESTIKI&OLABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F1Z6, NABL ACCREDITED LABORATORY

TEST REPORT

Report No.: AAQ-21122024-129ANI1

_. _ (‘*}

(&)

Issue Date21.12.2024

Issue To- CHANDER SHEKHAR CHAURASIA 9A, Paramaount Villa Ansals, near regional college Bhopal,

MP -462042

Format No, PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m’/min.): (Ipm):
Sample Drawn on 17.12.2024 - Sample Received : 18.12.2024
18.12.2024
Sample Quantity: 30 ml Analysis Duration: 18.12.2024 —
21.12.2024
Sampling Location: Near Project Site Ambient Temperature : 19°C
Villages Ahori Khas

Sampling Instruments Used:
Test Results:

Respirable Dust Sampler with Gaseous Attachment & PM, ¢ Sampler

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
l. PM, pg/m’ | 4090 | 1S 5182 (Part 24):2019 60 pg/m’
2. PM, pg/m’ | 81.50 IS _ 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’
3. SO, ug/m® | 12.60 [S— 5182 (PART-2) 2001, RA: 2017 | 80 pg/m’
4. NO, ug/m’ | 20.80 IS 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’
NOTE:
| The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until

specified by the customer.

Checked by
RS

timft

For Pravayu Testing Laboratory LLP
=

End of Report

Pramod Kurhar Tiwari
Quality Manager
(Authorized Signatory)




g PRAVAYU TEST%IE1 LABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.) @
Mobile No. : 9452314886, 7905923302, E-mail : ptl.env@gmail.com N Y
GSTIN : 09ABCFP7334F1Z6, NABL ACCREDITED LABORATORY :
PRAVAYU -
TESTING LABORATORY LLP. TC-12468
TEST REPORT
Sample Code No.: PTL-AA-130ANI Report No.: AAQ-24122024-130ANI Issue Date24.12.2024

Issue To- CHANDER SHEKHAR CHAURASIA 9A, Paramaount Villa Ansals, near regional college Bhopal,

MP -462042
Format No, PTL/SE/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases | 0.5
(mxz‘min.): (Ipm):
Sample Drawn on 20.12.2024 - Sample Received : 21.12.2024

21,12.2024
Sample Quantity: 30 ml Analysis Duration: 21.12.2024 -

24.12.2024

Sampling Location: Near Project Site Ambient Temperature : 18°C

Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM; s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
I, PM; 5 ug/m' | 39.80 | IS 5182 (Part 24).2019 60 pg/m’
2, PM, ug/m’ | 80.70 IS — 5182 (PART-23) 2006, RA: 2017 | 100 ug/m’
3 SO, ug/m® | 12.55 IS— 5182 (PART-2) 2001, RA: 2017 | 80 pg/m’
4. NO; ug/m’ | 20.59 IS — 5182 (PART-6) 2006, RA: 2017 | 80 ug/m’
NOTE:

I. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by
uaviy For Pravayu Testing Laboratory LLP

\ %&f 2
ﬂf‘ Pramod Kumar Tiwari

Quality Manager
(Authorized Signatory)
End of Report
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% __  PRAVAYU TESTING £ABORATORY LLP
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
réﬁgg_illg No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
: 09ABCFP7334F 126, NABL ACCREDITED LABORATOR'
PRAVAYU =
TESTING LABORATORY LLP.
TEST REPORT
Sample Code No.: PTL-AA-131ANI Report No.: AAQ-28122024-131ANI1 Issue Date28.12.2024

Issue To- CHANDER SHEKHAR CHAURASIA 9A, Paramaount Villa Ansals, near regional college Bhopal,

MP -462042
Format No. PTL/SE/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 12 Average Flow Rate of Gases | 0.5
(m’/min.): (Ipm):
Sample Drawn on 24.12.2024 - Sample Received : 25.12.2024

25.12.2024
Sample Quantity: 30 ml Analysis Duration: 25.12.2024 -

28.12.2024

Sampling Location: Near Project Site Ambient Temperature : 17%¢

Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM; 5 Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
ks PM, 5 pg/m' | 3930 | IS 5182 (Part 24):2019 60 pg/m’

o] PM,q ug/m’ | 80.30 | IS - 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, pg/m’ | 11.69 | IS - 5182 (PART-2)2001, RA: 2017 | 80 pg/m’

4, NO, ng/m’ | 20.86 | IS— 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by
' For Pravayu Testing Laboratory LLP
NI HE s :
Lin Pramod Kumar Tiwari

Quality Manager
(Authorized Signatory)
End of Report




Sample Code No.: PTL-AA-132ANI

PRAVAYU TESTIIZ& EABORATORY LLP

Plot No 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 8452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F 126, NABL ACCREDITED LABORATORY

TEST REPORT

Report No.: AAQ-01012025-132ANI

Issue Date01.01.2025

Issue To- CHANDER SHEKHAR CHAURASIA 9A, Paramaount Villa Ansals, near regional college Bhopal

MP -462042

Format No. PTL/SE/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m’/min.): (lpm):
Sample Drawn on 28.12.2024 - Sample Received : 29.12.2024
29.12.2024
Sample Quantity: 30 ml Analysis Duration: 29.12.2024 -
01.01.2025
Sampling Location: Near Project Site Ambient Temperature : e
Villages Ahori Khas

Sampling Instruments Used:
Test Results:

Respirable Dust Sampler with Gaseous Attachment & PM, 5 Sampler

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
1 PM, 5 pg/m’ | 4130 | IS 5182 (Part 24):2019 60 pg/m’
2 PMy, ug/m’ | 8220 IS — 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’
3. SO, ug/m' | 12.55 IS — 5182 (PART-2) 2001, RA: 2017 | 80 pg/m’
4. NO, ug/m’ | 21.80 IS — 5182 (PART-6) 2006, RA: 2017 | 80 ug/m’
NOTE:
1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.
Checked by
" For Pravayu Testing Laboratory LLP
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End of Report




PRAVAYU TESTING LABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@g
GSTIN : 09ABCFP7334F1Z6, NABL ACCREDITED LABORATORY

TEST REPORT

mail.com

Format No. PTL/SF/33N

i Sample Code No.

PTL/NQ/124ANI

Report No.

NQ06122024-124ANI

| Environment
Condition

Weather Clear

Issue Date

06.12.2024

Sample Drawn by PTL Team Condition of the Sample Ok
Sample Drawn on 02/12/2024-03/12/2024 Nature of Sample Ambient Noise Quality
Sample Received on 03.12.2024 Ambient Temperature ! 20°C

Sampling Location

Villages Ahori Khas

Client’s Name & Address

1 CHANDER SHEKHAR CHAURASIA

9A, Paramaount Villa Ansals,
near regional college Bhopal,

MP -462042
Test Result
S. N Noise Level | Observed Values | Observed Values | Average in Limiting value in
sk dB(A) (Max) (Min.) dB(A) dB(A)
| Day (Ld) 71.3 60.2 62.8 65
: Night (Ln) 59.9 42.5 51.3 55
Standards of Noise Level
S. No. Category of Area Day dB (A) Night dB (A) Test Method
. Commercial Area 65 55 1S:9989-1981
NOTE:

1. The results given above are related to the fested sample as received for various parameters, as observed at the time of sampling. The
customer asked for the above tests only. )
2. The test samples will be disposed off afler 15 days from the date of issue of test report, unless until specified by the customer.

Checked by
- For Pravayu Testing Laboratory LLP
{\ oV
U"} Pramod Ktumar Tiwari
Quality Manager

(Authorized Signatory)

End of Report




PRAVAYU

TESTING LABORATORY LLP.

PRAVAYU TESTImﬁ.ABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)

Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F1Z6, NABLACCREDITED LABORATORY

TEST REPORT
Format No. PTL/SF/33W
Sample Code No. PTL/WS/334NI Report No. WS06122024-334NI
Sample Code Given By Client | None Issue Date 06/12/2024
Sample Drawn by PTL Team Condition of the Sample Sealed
Sample Drawn on 02/12/2024 Nature of Sample Ground Water
Sample Received on 03/12/2024 Test Duration 03/12/2024-06/12/2024
Sampling Location Villages Ahori Khas Client’s Name & Address CHANDER SHEKHAR CHAURASIA 9A,
::x::;g‘;‘:’::gun Nn. ;,;t?;ﬁg Paramaount Villa Ansals, near regional
college Bhopal ,MP -462042
S. Parameter Tested Units Result | Desirable Maximum permisible
No. limits limits Test protocol
(is 10500:2012) Second revision
1 pH Value 7.33 6.5-8.50 No Relaxation APHA -23 rd Edition 4500 H +, B: 2017
2 Electrical ps/em 5225 - APHA - 23rd EDITION 2510 B: 2017
Conductivity
3 Color Hazen <5.0 5.0 APHA -23rd EDITION 2120 B: 2017
units
4 | Turbidity NTU 0.01 1.00 50 APHA -23rd EDITION 2130 B: 2017
5 Total Dissolve mg/L 323.0 500 2000 APHA - 23rd EDITION 2540-C:2017
Solid
6 | Total Suspended mg/L BDL - APHA - 23 rd Edition 2540 D: 2017
Solid
7 Total Solids mg/L 323.0 500 2000 APHA -23 rd Edition 2540-B,: 2017
8 | Total hardness as mg/L 181.0 200.0 600.0 APHA - 23rd EDITION 2340-C: 2017
CaC0s
9 | Calcium as Ca mg/L 40.84 75.0 200.0 APHA - 23rd EDITION 3500 Ca- B: 2017
10 | Magnesium as Mg mg/L 20.35 30 No Relaxation APHA - 23rd EDITION 3500-Mg B: 2017
11 | Manganese mg/L BDL 0.1 0.3 APHA -23 rd Edition 3500 Mn -B, : 2017
12 | Alkalinity as CaCO3 mg/L 179.0 200.0 600.0 APHA - 23rd EDITION 2320 B: 2017
13 | Chlorides as CL~ mg/L 22,99 250.0 1000.0 APHA - 23rd EDITION 4500 Cl B: 2017
14 | Sulphate as So4™~ mg/L 24.65 200.0 400.0 APHA - 23rd EDITION 4500 -S04 - E: 2017
15 | Nitrate as NO3 mg/L 6.27 45.0 No Relaxation 153025 (Part 34) 1988 : 2003
16 | IronasFe mg/L 0.17 0.3 No Relaxation APHA - 23rd EDITION 3500 B-Fe: 2017

lwov D
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17 | Potassium mg/L 3.80 - APHA -23 rd Edition 3500 K -B: 2017

18 | Sodium mg/L 18.60 - - APHA -23 rd Edition 3500 Na -A: 2017

19 | Fluorideas F mg/L 0.87 1.0 15 APHA - 23rd EDITION 4500 F - D: 2017

20 | Free Residual mg/L BDL 0.2 1.0 APHA - 23 rd Edition 4500-B: 2017
Chlorine

21 | Total Chromium mg/L BDL 0.05 No Relaxation IS 3025 (Part 52): 2003

NOTE:

1. The results given above are related to the tested sample as received for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by
U [ RVALRaY

RETA

End of Report

For Pravayu Testing Laboratory LLP

=

Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

PRAVAYU TESTING LABORATORY LLP
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“,__  PRAVAYU TESTINE LABORATORY LL
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Igggill; Ngg A %%53319386. 7-905923302, E-mail : ptl.env@gmail.com
PRAVAYU - : P7334F1Z6, NABL ACCREDITED LABORATORY
TESTING LABORATORY LLP.
SOIL TEST REPORT
Format No. PTL/SF/335
SampleNo. PTL/SQ/41NI

Name &Address of the Customer

CHANDER SHEKHAR CHAURASIA 9A, Paramaount Villa
Ansals, near regional college Bhopal, MP -462042

Date of Sampling 02/12/2024
Date of Receipt 03/12/2024
Sample Description Agriculture Soil
Sample Condition OK
Start Date of Analysis 03/12/2024
| End Date of Analysis 06/12/2024
Date of Reporting 06/12/2024
Sampling Location Villages Ahori Khas
Sample Submitted by PTL Team
Environmental Condition atLab Temp. 25+2 °C Humidity 50 + 10 %
Ref. of SamplingProcedure No. PTL-P-16
TEST RESULTS
g Parameter Gl of Value Protocol
No. Measurements
1. pH - 8.70 1S-2720 (Part 26): 1987
2. Conductivity ps/cm 402.20 1S-14767:2000
3 Organic Maltter Yo 2.65 1S-2720 (Part 22): 1972
4, Moisture (Water % 42 1S-2720 (Part 11):1982
Content) '
5. Water holding % 31.0 IS — 14765 : 2000
capacity (WHC) '
6. Nitrogen as N Y 8.8 IS — 14684: 1999
7. Potassium as k mg/kg 159.0 1S — 9497: 1980
8. Sodium Kg/ha 143.0 IS — 9497: 1980
9. ‘CEC (Cation Meg/100g IS -2720 (Par124): 1976
: 11.0
Exchange Capacity)
hecked by
y For Pravayu Testing Laboratory LLP
Wov

End of Report

Pramod Kiuimar Tiwari
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TESTING LABORATORY LLP.

PRAVAYU TESTImiq.ABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F 126, NABL ACCREDITED LABORATORY

TEST REPORT
Format No. PTL/SF/33W
Sample Code No. PTL/WS/337NI Report No. WS06122024-337NI
Sample Code Given By Client | None Issue Date 06/12/2024
Sample Drawn by PTL Team Condition of the Sample Sealed
Sample Drawn on 02/12/2024 Nature of Sample Surface Water
Sample Received on 03/12/2024 Test Duration 03/12/2024-06/12/2024
Sampling Location SON River(Downstream) | Client's Name & Address CHANDER SHEKHAR CHAURASIA SA,
Sample Quantity 2 liter Paramaount Villa Ansals, near regional
Sampling Procedure No. PTL/P/33
college Bhopal ,MP -462042
S. Parameter Units Result Surface Water Standards
No Tested Test protocol
A* B* c* Dt E*
1 | pH Value - 7.86 65-85 | 6.5-85 | 65-85 | 6585 | 65- | APHA-23 rd Edition 4500 H +, B: 2017
85
2 | Electrical ps/em 659.7 - 1000 250 | APHA - 23rd EDITION 2510 B: 2017
Conductivity 0
3 | Color Hazen <5.0 10 300 - - APHA -23rd EDITION 2120 B: 2017
units
4 | Turbidity NTU 0.5 - - - APHA -23rd EDITION 2130 B: 2017
5 | Odour Hazen | Agreeable Un- - - APHA - 23 rd Edition 2150 B: 2017
objectio
nable
6 | Total Dissolve mg/L 427.0 500 - 1500 - 210 | APHA -23rd EDITION 2540-C:2017
Solid 0
7 | Total Suspended | mg/L 310 - - - - - APHA - 23 rd Edition 2540 D: 2017
Solid
8 | Total Solids mg/L 458.0 - - - - APHA -23 rd Edition 2540-B,: 2017
9 | Total hardness mg/L 166.0 300 - - - APHA - 23rd EDITION 2340-C: 2017
as CaCOs
10 | Calcium as Ca mg/L 35.96 80,10 - - APHA - 23rd EDITION 3500 Ca- B:
2017
11 | Magnisium as mg/L 18.30 24.28 - - APHA - 23rd EDITION 3500-Mg B:
Mg 2017
12 | Manganese mg/L 1.28 0.5 - - - APHA -23 rd Edition 3500 Mn -B, :
2017
13 | Alkalinity as mg/L 162.0 - APHA - 23rd EDITION 2320 B : 2017
CaC0y
14 | ChloridesasCL” | mg/L 6.99 250p - 600 - 600 | APHA - 23rd EDITION 4500 CI B: 2017
15 | Sulphate as So+ ™ | mg/L 2290 400 - 400 - 100 | APHA - 23rd EDITION 4500 -S04 - E:
0 2017
16 | Nitrate as NO3 mg/L 3.85 20 50 - - 153025 (Part 34) 1988 : 2003
17 | lron as Fe mg/L 0.2 0.3 - - 50 APHA - 23rd EDITION 3500 B-Fe: 2017
18 | Potassium mg/L 2.89 - - APHA -23 rd Edition 3500 K -B: 2017
(.\\.r'\ g
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19 | Sodium mg/L 17.80 . - - - APHA -23 rd Edition 3500 Na -A: 2017
20 | Fluoride as mg/L 0.53 15 L5 1.5 - APHA - 23rd EDITION 4500 F - D:
2017

21 | Ammonical mg/L BDL - - - - APHA- 23 rd Edition 4500 NH3-F :
Nitrogen 2017

22 | Free Residual mg/L BDL - - - - APHA - 23 rd Edition 4500-B: 2017
Chlorine

23 | Total Chromium | mg/L BDL 0,01 - 0.01 153025 (Part 52): 2003

24 | COD (mg/l) 4.00 < - = - APHA - 23rd EDITION 5220 B 2017

25 | BOD (mg/l) 1.2 2 3 3 - IS- 3025 (Part 44) : 1993: 2009

26 | Dissolved Oxygen mg/L 6.5 6 5 4 4 APHA -23 rd Edition 4500 OC : 2017

27 | OIL&GREASE (mg/l) 0.1 - - 0.1 0.1 5520 B - 23rd EDITION APHA 2017

A* - Drinking water without conventional treatment but after disinfection.

B* - Water for outdoor bathing,

C* - Drinking water with conventional treatment followed by disinfection.

D* - Water for fish culture and wild life propagation.
E* - Water for irrigation, industrial cooling and controlled waste disposal. (Unobj = Unobjectionable.

NOTE:

1. The results given above are related to the tested sample as received for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until

specified by the customer.

Checked by

Lisvy ™\

31y

End of Report

For Pravayu Testing Laboratory LLP

Pramod-Kurhar Tiwari
Quality Manager
(Authorized Signatory)
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PRAVAYU

TESTING LABORATORY LLP.

TEST REPORT

PRAVAYU TEST?I%(? LABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F1Z6, NABL ACCREDITED LABORATORY

Format No. PTL/SF/33W

Sample Code No. PTL/WS/335NI Report No. WS06122024-335N|
Sample Code Given By Client | None Issue Date 06/12/2024
Sample Drawn by PTL Team Condition of the Sample Sealed
Sample Drawn on 02/12/2024 Nature of Sample Surface Water
Sample Received on 03/12/2024 Test Duration 03/12/2024-06/12/2024
Sampling Location SON River(Upstream) Client’s Name & Address CHANDER SHEKHAR CHAURASIA 9A,
Sample Quantity 2 liter P : ;
aramaount Villa Ansals, near regional
Sampling Procedure No. PTL/P/33 ¢
college Bhopal ,MP -462042
S. Parameter Units Result Surface Water Standards
No Tested Test protocol
AF B* G D* E*
1 | pH Value 7.82 6.5-8.5 6.5-8.5 6.5-8.5 6.5-8.5 6.5- | APHA -23 rd Edition 4500 H +, B: 2017
8.5
2 | Electrical us/cm 656.6 1000 250 | APHA - 23rd EDITION 2510 B: 2017
Conductivity 0
3 | Color Hazen <5.0 10 300 - - APHA -23rd EDITION 2120 B: 2017
units
4 | Turbidity NTU 0.5 - - - APHA -23rd EDITION 2130 B: 2017
5 | Odour Hazen Agreeable Un- - - - APHA — 23 rd Edition 2150 B: 2017
objectio
nable .
6 | Total Dissolve mg/L 425.0 500 - 1500 - 210 | APHA - 23rd EDITION 2540-C:2017
Solid 0
7 | Total Suspended | mg/L 31.0 - s = - APHA - 23 rd Edition 2540 D: 2017
Solid
8 | Total Solids mg/L 456.0 - - B - APHA -23 rd Edition 2540-B,: 2017
9 | Total hardness mg/L 164.0 300 : - APHA - 23rd EDITION 2340-C: 2017
as CaCO3
10 | Calcium as Ca mg/L 35.90 80.10 - - APHA - 23rd EDITION 3500 Ca- B:
2017
11 | Magnisium as mg/L 18.23 24.28 = - APHA - 23rd EDITION 3500-Mg B:
Mg 2017
12 | Manganese mg/L 1.27 0.5 - - = - APHA -23 rd Edition 3500 Mn -B, :
2017
13 | Alkalinity as meg/L 160.0 - - - - APHA - 23rd EDITION 2320 B: 2017
CaCOs
14 | Chloridesas CL™ | mg/L 6.99 250p . 600 600 | APHA - 23rd EDITION 4500 Cl B: 2017
15 | Sulphate as So4” " | mg/L 22.85 400 400 100 | APHA - 23rd EDITION 4500 -504 - E:
0 2017
16 | Nitrate as NO3 mg/L 3.82 20 50 - 153025 (Part 34) 1988 : 2003
17 | Iron as Fe mg/L 0.2 0.3 50 - APHA - 23rd EDITION 3500 B-Fe: 2017
18 | Potassium mg/L 2.88 - - APHA -23 rd Edition 3500 K -B: 2017
wov N

soays
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19 | Sodium mg/L 17.66 - - - - APHA -23 rd Edition 3500 Na -A: 2017
Fluoride as F mg/L 0.53 1.5 15 1.5 - APHA - 23rd EDITION 4500 F - D:

20 2017

21 | Ammonical mg/L BDL - - - - APHA- 23 rd Edition 4500 NH3-F :
Nitrogen 2017

22 | Free Residual mg/L BDL - - - - APHA - 23 rd Edition 4500-B: 2017
Chlorine

23 | Total Chromium | mg/L BDL 0.01 - 0.01 - IS 3025 (Part 52): 2003

24 | COD (mg/l) 4.00 - - & - APHA - 23rd EDITION 5220 B 2017

25 | BOD (mg/l) 1.2 2 3 3 - IS- 3025 (Part 44) : 1993: 2009

26 | Dissolved Oxygen | mg/L 6.5 6 5 4 4 APHA -23 rd Edition 4500 OC : 2017

27 | OIL&GREASE (mg/l) 01 - - 0.1 0.1 5520 B - 23rd EDITION APHA 2017

A* - Drinking water without conventional treatment but after disinfection.

B* - Water for outdoor bathing.

C* - Drinking water with conventional treatment followed by disinfection.

D* - Water for fish culture and wild life propagation,
E* - Water for irrigation, industrial cooling and controlled waste disposal. (Unobj = Unobjectionable.

NOTE:

I. The results given above are related to the tested sample as received for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until

specified by the customer.

Checked by

| U VARA
s

End of Report

For Pravayu Testing Laboratory LLP

Pramod Kufnar Tiwari
Quality Manager
(Authorized Signatory)

PRAVAYU TESTING LABORATORY LLP




Annexure no.R/3/7

ANNEXURE NO. E22

CTO Compliance Report — File No — 6305

RIVER BED SAND/MORRUM MINING PROJECT FROM SON RIVER AT ARAJI NO.- 824KHA (KHAND No. 01),
VILLAGE — AGORI KHAS, TEHSIL — OBRA, DISTRICT — SONBHADRA — U.P.,

SHRI CHANDER SHEKHAR CHAURASIA (LEASE AREA 16.194 HA)

Project Proponent :- Shri Chander Shekhar Chaurasia

Proprietor / Owner - e Shri Chander Shekhar Chaurasia,
Owner,R/o- 9A, Paramount Villa Ansals, Near Regional
College, Shyamla Hill, Bhopal, M.P.



aoramitkumar@gmail.com
Typewritten text
ANNEXURE NO. R3/7


(Prevention & Control of Pollution) Act, 1974 and
(Prevention & Control of Pollution) Act, 1981

723

COMPLIANCE REPORT TO SPECIFIC CONDITIONS

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh) under Section-25 of the Water

under Section-21 of the Air

Ref No. 196159/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023
Dated 29.12.2023

Sl No.

GENERAL CONDITIONS

COMPLIANCE STATUS

1

The applicant shall get analysed the

samples of effluent/emission/hazardous
wastes at least once in a three month from
the laboratory recognized by the MoEF and

shall report to the UPPCB

Environmental Monitoring being done by NABL
accredited laboratory and the same is being
submitted along with the Environmental
Clearance compliance report.  Copy of
Compliance Report attached as Annexure -

1

The applicant shall however, not without the
prior consent of the Board bring into use any
new or altered outlet for the discharge of
effluent or gases emission or sewage waste

from the unit

Noted and Agreed

Treated Industial waste water and domestic
waste water shall be disposed jointly at one
disposal point. The applicant shall provide
discharge measurement equipment at final

disposal point

Noted and Agreed

The applicant shall strictly comply with
this CCA and submit
compliance report of stipulated conditions
within 30 days of receipt of this CCA. If at

any point of time, it is found that the industry

conditions  of

is not complying with stipulated conditions or

any further direction/instruction issued by

The compliance report being submitted to the

respective authorities as per the schedule.
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the Board, legal action shall be initiated

against the applicant

The applicant shall maintain good house
keeping. All valves/pipes/sewer/drains etc.

must be leak-proof.

Noted and Agreed

The industry shall provide uninterrupted
entry to the STP/ETP inlet and outlet points,
Air Pollution Control equipment and stack for
smooth sampling/monitoring of efficiency of

pollution control systems.

Not Applicable

The industry shall provide Inspection Book
at the time of inspection to the Board's

officials

Noted and Agreed

Whenever due to any accident or other
unforeseen act or event, such emission
occurs or is apprehended to occur in excess
of standards laid down, such information
shall be reported to the Board's offices and
all other concerned offices. In case of failure
the

production process connected to it shall be

of pollution  control  equipment,

stopped with immediate effect

All such conditons have already been
complied and also the compliance is in regular
process. Dust suppression is being regularly
done on twice a day basis to arrest the fugitive

dust emitted during vehicular movement.

The industry shall operate in @ manner so
that all emissions be emitted through

designated chimney/stack only.

Not Applicable

10

In case of any damage to the agriculture
productivity, human habitation etc. by the
operation of industry, it shall be imperative
to stop production in the industry with
immediate effect and such information shall
be reported to Board's offices. The industry
shall be liable to pay compensation also in

such cases as decided by the Competent

Not Applicable, Since the mine lease is
situated in the dry riverbed which is a

government waste land.
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Authority.

11 | The applicant shall apply before the 60 days | Noted and Agreed
of expiry of CCA or any change in
production types/ production
capacity/manufacturing  process/capacity
enhancement etc. or any change in effluent

discharge point or emission point

12 | The Board reserves the right to | Noted and Agreed
revoke/add/modify any stipulated condition
issued along with CCA, as may be
necessary.

SI No. | SPECIFIC CONDITIONS COMPLIANCE STATUS

1 This consent is valid for production capacity | Noted and Agreed
Sand/Morrum- 259104 Cu meter /Annum by
opencast and semi mechanized mining in
16.194 Hectare Lease area at Araji No.- 824
Kha (Khand No. 01) of Villages Ahori Khas,
Tehsil-Obra, Sonbhadra

2 Mining unit shall comply with the conditions | Noted and Agreed
of Environmental Clearance issued by State
Level Environment Impact Assessment
Authority (SEIAA) vide EC Identification No.
EC22B001UP123382 dated 28.04.2022 and
submit its compliance report to UPPCB.

3 If the lease agreement expires prior to 31- | Noted and Agreed
12-2026, then the validity of this CTO shall
stand expired simultaneously with the expiry

of mining lease/Environmental Clearance.

4 Mining shall be done as per EC issued by | Noted and Agreed
SEIAA and directions given by Mining

Department/District Administration.

5 The unit shall submit the latest copy of | Noted and Agreed
Audited Balance Sheet/C.A. Certificate
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(Fixed Assets+ Current Assets - Current
Liabilities) for verification of the Consent fee
payable by the industry within 15 days. In
case CTO fee dues then it shall be

submitted to the Board immediately.

6 Unit shall develop and maintain green belt | Noted and Agreed. The photographs of
as per the conditions of Environmental | plantation being done by the project proponent
Clearance. has been attached as Annexure 2

7 Unit shall not withdrawal ground water for | Noted and Agreed. Ground water NOC has
any industrial activity without obtaining | been obtained. Attached as Annexure 3
necessary permission from UPGWA.

8 The domestic effluent shall be treated | Noted and Agreed.
through septic tank/soak pit or provide
mobile toilet facility. Industry shall maintain
ZLD.

9 Unit shall make water sprinkling | Dust suppression is being regularly done on
arrangement through Tankers for dust | twice a day basis to arrest the fugitive dust
suppression at different sources of dust | emitted during vehicular movement.
emission during mining, transportation,
loading and unloading of Sand/Morrum.

10 | Unit should operate and maintain installed | Dust suppression is being regularly done on
water sprinkler system effectively and | twice a day basis to arrest the fugitive dust
continuously to achieve the standards | emitted during vehicular movement.
prescribed under E(P) Rules, 1986.

11 Unit shall submit Ambient air monitoring | Noted and Agreed.
reports of NABL accredited laboratory on
quarterly basis to the Board.

12 | All trucks, tractors used in transportation of | Noted and Agreed. The mining is being
Sand/Morrum shall be covered by canvas | conducted scientifically as per the approved
sheet to prevent dust emission. mining plan and conditions of Environmental

Clearance which being also verified by
government official by timely site visits.

13 | Water will be sprayed after loading activity (if | Dust suppression is being regularly done on
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Sand/Morrum  collected could be dry

twice a day basis to arrest the fugitive dust

condition) emitted during vehicular movement.

14 | The dust suppression measures like water | Agreed, Dust suppression is being regularly
spraying will be done on the haul roads and | done on twice a day basis to arrest the fugitive
working areas. dust emitted during vehicular movement.

15 | Industry should comply with the provisions | Not Applicable
of Hazardous and  Other  waste
(Management & Trans boundary Movement)

Rules 2016.

16 | Solid waste should be disposed in such | Safe disposal arrangement of solid waste
manner, so that no water, air and soil | being adopted at site.
pollution take place.

17 | Industry shall abide by directions given by | Noted and Agreed.

Hon'ble Court, Hon'ble NGT, MoEF&CC,
Central Pollution Control Board, UPPCB and
District Administration for protection and
safe guard of environment from time to time.

18 | Consent fees if revised, shall be payable by | Noted and Agreed.
industry from the date of its applicability.

19 | Industry shall comply with the relevant | Noted and Agreed.
provisions of Environmental Laws.

20 | If closure order is issued by CPCB or | Noted and Agreed.

UPPCB against the unit, then CTO issued
earlier will remain suspended during the
closure period and after ensuring the
compliance and after revocation of closure
order, the CTO will automatically be
effective ~ with  additional ~ conditions

mentioned in the closure revocation order.
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Enviornmental Clearance -
Compliance Report
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MONTHLY COMPLIANCE REPORT OF RIVERBED | PROJECT

SAND/MORRUM MINING PROJECT ON SON RIVER OVER AN AREA | BROPONENT

SHRI

OF 16.194 HA IN ARAJI NO. 824 Kha (KHAND 01), VILLAGE- AGORI | cHANDER
KHAS, TEHSIL- OBRA, DISTRICT- SONBHADRA (U.P.) SHEKHAR

CHAURASIA.

INTRODUCTION

Sand Morrum mining from Son Riverbed at Araji No.- 824 Kha (Khand No. 01) of Villages Agori
Khas, Tehsil- Obra, Sonbhadra, U.P., (Leased Area - 16.194 ha.)

PURPOSE OF THE REPORT

> As per the “Sub Para (i)’ of “Para 10” of EIA Notification 2006, it is stated that “It shall be

mandatory for the project management to submit six monthly compliance reports in respect
of the stipulated prior environmental clearance general and specific conditions in
hard and soft copies to the regulatory authority concerned, on 15t June and 1st December
of each calendar year” and as per compliance of condition mentioned in Environment
Clearance Letter (i.e. Clause No. 24 of General Condition), Six Monthly Compliance
Reports should be submitted to the Regulatory Authority by the project management.

It is mandatory to submit a Six Monthly Compliance Report to show the status &
compliance of all the General and Specific Conditions mentioned in Environment
Clearance Letter, along with monitoring of various Environmental Parameters (as per
CPCB Norms).The regulatory authorities in this case are SEIAA/ SEAC - Uttar Pradesh,
UPPCB- Regional Office, District Magistrate, District Mining Officer. Various scheduled site
visits were conducted by a team of Experts to Monitor Pollution related parameters as
defined by CPCB/ UPPCB.

Based on the General and Specific Conditions mentioned in the EC Letter, a Compliance
Report has been prepared by the Project Proponent; details of which are present in
Chapter — “Compliance Report”

This report is supposed to submit after every six month as per the conditions stipulated in
Environment Clearance Letter. The Environmental Assessment has been carried out to

verify:
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SIX MONTHLY COMPLIANCE REPORT OF RIVERBED |PROECT
SAND/MORRUM MINING PROJECT ON SON RIVER OVER AN | somi GHANGER
AREA OF 16.194 HA IN ARAJ NO. 824 Kha (KHAND 01), | SHEKHAR
VILLAGE- AGORI KHAS, TEHSIL- OBRA, DISTRICT- | CHAURASIA

SONBHADRA (U.P.)

1. That the proposed project has not any adverse effect on the project site as well as it's
surrounding.

2. That there is compliance with the conditions stipulated in the Environmental Clearance
Letter.

3. That the Project proponent is implementing the environmental safeguards and
environmental pollution mitigation measures as suggested in approved Form-1 / PFR,
Environmental Management Plan with true spirit.

4. The non-conformity in the project with respect to the environmental implication of the

project.
1.2. METHODOLOGY FOR PREPARATION OF REPORT IS AS FOLLOWS

1. Study of EC Letter & Related Documents

Site Visits by a Team of Experts

Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise & Soil.
Analysis of Samples collected during Monitoring

Interpretation of Monitoring Results

o ok~ LN

Preparation of six monthly Environmental Compliance Report.

1.3. GENERIC STRUCTURE OF REPORT

1. Purpose of the Report, explaining the need of a Compliance Report and methodology
adopted for preparation of Report.

2. Data Sheet

3.  Compliance Report, explaining the entire specific & general conditions given in the EC
Letter and providing details w.r.t. each condition/ guideline.

4. Monitoring Reports & Analysis, showing the level of pollution/emission within the project
site for various environment parameters.

5. Photographs showing status of the project and sampling/monitoring of environmental
parameters.

6.  Supporting documents related mandatory for the project.
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SIX MONTHLY COMPLIANCE REPORT OF RIVERBED |PROECT
SAND/MORRUM MINING PROJECT ON SON RIVER OVER AN | somi GHANGER
AREA OF 16.194 HA IN ARAJ NO. 824 Kha (KHAND 01), | SHEKHAR
VILLAGE- AGORI KHAS, TEHSIL- OBRA, DISTRICT- | CHAURASIA

SONBHADRA (U.P.)

2. DETAILS OF THE PROJECT

Project Detail: Sand /Morrum mining from Son Riverbed at Araji No.- 824 Kha (Khand No.
01) of Villages Agori Khas, Tehsil-Obra, Sonbhadra, U.P., (Leased Area — 16.194 ha.).
The salient features of the project are given below:

SI. No Item Details

1 Project Riverbed at Araji No.- 824 Kha (Khand No. 01) of
Villages Agori Khas, Tehsil-Obra, Sonbhadra, U.P.,
(Leased Area — 16.194 ha.).

2 E.C Clearance Letters /OMs | MoEF&CC Proposal no- SIA/UP/MIN/63476/2021 &
and date SEIAA, U.P File no- 6305;

Dated 28™ April, 2022
Attached as Annexure I.

FINANCIAL DETAILS:

3 CSR cost Rs. 2,96,457/-

PRODUCTION DETAILS:

6 Geological reserve (cum) 6,47,760 cum

7 Production as per Lol(cum) 2,59,104 cum/year

8 Production in Five Years 12,95,520 cum

9 No. of Days proposed for | 250 dry days/year except monsoon
mining

10 Proposed Number of Workers | 76 people (skilled and semi-skilled)

11 Method of Mining Open cast; semi-mechanized mining.

ABOUT PROJECT PROPONENT:

12 Name of the Project Proponent [Shri Chander Sherkhar Chaurasia

13 Address OA, Paramount Villa Ansals, Near Regional College

Shyamla Hill, Bhopal, M.P.
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SIX  MONTHLY COMPLIANCE REPORT OF RIVERBED | PROJECT

PROPONENT

SAND/MORRUM MINING PROJECT ON SON RIVER OVER AN | simi cHenbeR
AREA OF 16.194 HA IN ARAJI NO. 824 Kha (KHAND 01), | SHEKHAR
VILLAGE- AGORI KHAS, TEHSIL- OBRA, DISTRICT- | CHAURASIA

SONBHADRA (U.P.)

3. COMPLIANCE OF ENVIRONMENT CLEARANCE CONDITIONS
3.1. GENERAL CONDITIONS

This Environmental Clearance is subject to allotment of mining lease in favour of
project proponent by District Administrative/ Mining Department.
Copy of Lol is attached as Annexure 11.

Forest Clearance shall be taken by the proponent as necessary under law.
The Notice of e-Tender of Lease was issued subsequent to formulation of District

Survey Report of Sonbhadra and District Administration has sought prior clearance
from Forest Department before publishing the e-tender Notice.

Any change in mining area, khasra numbers, entailing capacity addition with change in
the process or mining technology, modernization and scope of working shall again
require prior Environment Clearance as per provision of EIA Notification, 2006 (as
amended) .

No change in mining area, khasra numbers, entailing capacity addition with change in
the process or mining technology, modernization and scope of working in this period.

Y

Precise mining area will be jointly demarcated at site by project proponent and officials
of Mining / Revenue department prior to starting of mining operations. Such site plan,
duly verified by competent authority along-with copy of the EC letter shall be displayed
on a hoarding / board at the site. A copy of site plan shall be submitted to SEIAA within
a period of 02 months.

Joint demarcation shall be done by concerned district authority / mining department after
execution of lease deed. Seemankan report is being attached as annexure.

Mining and loading shall be done in day hours only.
The same is complied under surveillance of CCTV Cameras.

VvV @ya

No mining shall be carried out in safety zone of any bridge and / or embankment.

The project site lies outside the safety zone of any bridge.

The embankments are protected as per provisions of Approved Mining Plan/ SSMMG-
2016.

~

It shall be ensured that standards related to ambient air quality/effluent as prescribed
by the Ministry of Forest are strictly complied with. Water sprinklers and other dust
control measures should be applied to take care of dust generated during mining
operation. Sprinkling of water on haul roads to control dust will be ensured by the
project proponent.
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» The same is complied.

» The sand mining process does not create any waste water.

» Protective respiratory devices have been provided to workers, if required.

» Vehicles with valid pollution control certificates are used.

» Water sprinklers twice a day to suppress dust generated during mining operation.
To restrict fugitive dust sprinkling by the hired water tankers.

» Plantation activity is also proposed in the land of panchayat and the ambient air quality
shall not exceed above latest prescribed standards by Ministry of Environment &
Forests, Government of India.

8. All necessary statutory clearances shall be obtained before start of mining operations.
If this condition is violated, the clearance shall be automatically deemed to have
cancelled.

» Being complied.

9. Parking of vehicles should not be on public places.

» Smooth transition of transport is ensured within haulage routes.

» The haulage route for transportation and temporary halt has been designed in such a
way that it is farthest from the nearest habitation.

10. No tree-felling will be done on the leased area, except only with the permission of
Forest Department.

» There is no tree existing within the pillar demarcated lease area being a river bed.

11. No wildlife habitat will be infringed.

» Compliance noted. The same shall be taken care of while conducting mining
operations.

12. It shall be ensured that excavation of minor mineral does not disturb or change
the underlying soil characteristic of the river bed/ basin, where mining is carried out.

» The land use is River Bed and depth of mining is restricted to 3 meter or water table,
whichever is less.

» The mining is done in benches as per Mine Plan and it is ensured that underlying soil
characteristic of the river bed is not disturbed.

13. It shall be ensured that mining operation of sand/morrum will not in any way disturb
the velocity and flow pattern of the water significantly.

» Mining shall be done as per approved mining plan and as per SSMMG, 2016.

14. It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting. A report on the same, vetted by the competent authority shall be
submitted to RO, PCB and SEIAA within 02 month.

» Presence of flora and fauna has been studied and reported in the EIA report. No
nesting has been observed in the study area.

15. Primary survey of Flora and Fauna shall be carried out and data shall be submitted to
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the RO, PCB and SEIAA within six months.
Primary survey of flora and fauna has been conducted and report has been submitted

to R.O. Office. The list of flora and fauna is attached as Annexure.

16.

Y

Hydro-geological study shall be carried out by a reputed organization / institute within
six months and establish that mining in the said area will not adversely affect the ground
water regime. The report shall be submitted to RO, PCB and SEIAA within six months.
In case adverse impact is observed / anticipated, mining shall be not carried out.

Noted for the Compliance.

Ground Water Board / Member of DEIAA, Sonbhadra shall be requested to conduct
such study. Report shall be submitted accordingly.

17.

Adequate protection against dust and other environmental pollution due to mining shall
be made so that the habitation (if any) close by the lease area are not adversely affected.
The status of implementation of measures taken shall be reported to RO, UPPCB and
SEIAA and this activity should be completed before the start of sand mining.

Water sprinkling on the transportation road (unpaved haulage route) is being regularly

done to minimize pollution.

Water sprinklers twice a day is used to suppress dust generated during mining
operation. .

18.

Need-Based assessment for the nearby villages shall be conducted to study
economic measures which can help in improving the quality of life of economically
weaker section of society. Income generating projects / tools such as development of
fodder farm, fruit bearing orchards, vocational training etc. can form part of such
programme. The project proponent shall provide separate budget for community
development activities and income generating programmes.

The project, as part of its CER Programme, has earmarked an amount of Rs. 2.96 lakhs
has been spent for improving the quality of life of the nearby villages. Utmost effort is
being made to employ local villagers depending on their skill level for the mining
operations.

19.

Green cover development shall be carried out following CPCB guidelines
including selection of plant species and in consultation with local DFO / Horticulture
officer.

Agreed and complied.

20.

Separate stock piles shall be maintained for excavated top soil, if any and the top
soil should be utilized for green cover / tree plantation.
As little bit of silt/clay observed on the site after the monsoon. It is being used for
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utilized for green cover/tree plantation.

21. Dispensary facilities for first-aid shall be provided.

» First Aid Box is placed permanently at the site office.

22. An environmental Audit should be annually carried out during the operational phase
and submitted to the SEIAA.

» Noted and same shall be complied annually.

23. The District mining officer should quarterly monitor compliance of the stipulated
conditions. The project proponent will extend full cooperation to the District Mining
Officer by furnishing the requisite data/information/monitoring reports. In case of any
violations of stipulated conditions, the District Mining Officer will report to SEIAA.

» Noted and agreed.

24. The project proponent shall submit six monthly reports on the status of compliance of
the stipulated EC conditions including results of monitored data (both in hard & soft
copies) to the SEIAA, the District Officer and representative of RO of State Pollution
Control Board by 1st June and 1st December every year.

» Being Complied.

» The present report is compliance to the conditions of EC Letter.

25. A copy of clearance letter shall be sent by the proponent to the concerned Panchayet, Zila
Parishad/ Municipal Corporation and Urban Local Bodies.

» Being Complied.

26. Transportation of minerals shall be done by covering the trucks/ tractors with tarpaulin
or other suitable mechanism to avoid fugitive emissions and spillage of mineral/ dust

» Noted and Agreed.

» Transportation of sand has been done via trucks having mineral covered by tarpaulin
which are optimally loaded.

» Loaders has been instructed to wash trucks / loaders from workshop / washing points
away from the river bed as washing of trucks may degrade the river water quality.

27. Waste water, from temporary habitation campus be properly collected & treated
before discharging into water bodies the treated effluent should conform to the
standards prescribed by MoEF/CPCB.

» The sand/morrum mining process does not create any waste water.

» The entire mineral extracted is saleable.

» The laborers from nearby villages have been hired to carry out work in day time only,
hence there has been no or very less waste is expected to generate. No liquid effluents
will be generated at site.

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

» Noise levels has been kept under prescribed limits.
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29.

Special measures shall be adopted to protect the nearby settlements from impacts of
mining activities. Maintenance of village roads through which transportation of
minor minerals is to be undertaken, shall be carried-out by the project proponent
regularly at its own expenses.

The transportation of minor mineral is carried out from a route which is much away
from the habitataion. The roads are maintained / prepared time to time as per the
provision of EMP/ CER.

30.

Measure for prevention & control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion, if any, shall be carried out with
geo textile matting or other suitable material.

It is not applicable as top soil has not been generated in River Bed Mining Project.

31.

AN NE N

Under Corporate Social Responsibility (CSR) a sum of 5 % of the total project cost or
total income whichever is higher is to be enmarked for total lease period. Its
budget is to be separately maintained. CER component shall be prepared by based
on the need of local habitat. Income generating measures which can help in upliftment
of poor section of society, consistent with the traditional skills of the people shall be
identified. The programme can include activities such as development of fodder farm,
fruit bearing orchids, free distribution of smokeless Chula etc.

As per CER Notification dated 01/05/2018, 5% of the total project cost has been
earmarked for activities related to CER which include

Drinking water supply for villagers of Agori Khas

Repair and painting of school building and construction of toilets for girls

Providing fertilizers for farmers of Agori Khas Village

Distribution of solar lanterns in villages of the study area where these are needed

. Possibility for adopting nearest three villages shall be explored and details of

civic amenities such as roads, drinking water etc. proposed to be provided at the project
proponent’s expenses shall be submitted within 02 months from the date of issuance of
Environment Clearance.

The environmental management cell is carrying out these studies time to time and same
will be implemented as per the need base assessment action plan.

33.

The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and Forests and its Regional Office located at
Lucknow, SEIAA, U.P and UPPCB.

Agreed and complied.
The report is submitted accordingly.
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34.

Action Plan with respect to suggestion/improvements and recommendations made
and agreed during Public Hearing shall be submitted to the District Mines Officer,
concern Regional Officer of UPPCB and SEIAA within 02 months.

No major issue has been observed in public hearing. Issues related to handpumps,
water sprinkling and employment has been mitigated as per Chapter-7 of Final EIA
report. The forthcoming action as observed shall be covered in next compliance report.

35.

Environmental Clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
Not applicable.

36.

The proponent shall observe every 15 days for nesting of any turtle in the area. Based
on the observations so made, if turtle nesting is observed, necessary safeguard measures
shall be taken in consultation with the State Wildlife Department. For the purpose,
awareness shall be created amongst the workers about the nesting sites so that such sites,
if any, are identified by the workers during operations of the mine for taking required
safeguard measures. In this regards the safety notified zone should be left so that the
habitat/nesting area is undisturbed.

The same is observed time to time by environmental management cell as such not
observed till date.

37.

The project proponent shall undertake adequate safeguard measures during extraction
of river bed material and ensure that due to this activity the hydro geological regime of
the surrounding area shall not be affected.

The mining is being done as per the provisions of the mining plan and SSMMG 2016.

38.

The project proponent shall be obtaining necessary prior permission of the
competent authorities for withdrawal of requisite quantity of water (surface water and
ground water) required for the project.

Not applicable, the source of water is hired tanker.

Proposal of 9.70 KLD water already been mentioned in the EIA report.

39.

Appropriate mitigative measures shall be taken to prevent pollution of the river
in consultation with the State Pollution Control Board. It shall be ensured that there is
no leakage of oil and grease in the river from the vehicle used for the transportation.

To ensure that only pollution control certified vehicles entered the lease area for
loading.

40.

Vehicular emission shall be kept under control and regularly monitored. The
vehicle carrying the mineral shall not be overloaded.
To ensure that only pollution control certified vehicles enter the lease area for loading.
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>

No such impact is noted.

41.

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, creche, etc.(MoEF circular Dated: 22-09-
2008 regarding stipulation of condition to improve the living conditions of construction
labour at site).

Labors are hired from local villages temporary rest shelter with facility of fuel for
cooking, mobile toilets, safe drinking water are provide to labors and medical health
check-up are done time to time as per EMP/CER provision.

42.

Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
health aspects. Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust and
take corrective measures, if needed.

PPE are provided to workers for their safety and health aspects, medical camps and
training are conducted time to time.
Medical camp is being conducted time to time for the workers.

43.

A copy of the clearance letter shall be sent by the proponent to the concerned
Panchayat, Zila-Parishad /Municipal Corporation, Urban Local Body and the Local
NGO, if any, from whom suggestions/representations, if any, were received while
processing the proposal. The clearance letter shall also be put on the website of the
company by the proponent.

Agreed and Complied.

44,

The environment statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State
Pollution Control Board as prescribed under the Environment (protection) Rules, 1986,
as amended subsequently, shall also be put on the website of the company along with
the status of compliance of environmental clearance conditions and shall also be sent to
the Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail.
Environment management cell has been formed by the company and environmental
statement in the prescribed format shall be submitted to authority after proper
environmental audit.

45.

>

The green cover development/tree plantation is to be done in an area equivalent to 20%
of the total leased area either on river bank or along road side. (Avenue Plantation).
For green belt development an amount has been earmarked as capital cost while an
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amount has been kept aside as recurring cost.

» Along haul road & river bank, a total of 7203 saplings shall be planted.

46. Debris from the river bed will be collected and stored at secured place and may be
utilized for strengthen the embankment.

» Agreed and noted however debris near the mining lease area has not been observed, but
if after the monsoon if the debris from the river bed will be generated, it has been
collected and utilized for strengthen the embankment.

47. Safety measures to be taken for the safety of the people working at the mine lease
area should be given, which would also include measure for treatment of bite of
poisonous reptile/insect like snake.

» PPE are provision for workers. Medical first aid facility is available on the site of lease.

48. Periodical and Annual medical checkups of workers as per Mines Act they should
be covered under ESI as per rule.

» Agreed and complied.
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3.2.SPECIFIC CONDITIONS

Validity period of this EC is 5 year from the date of issue as the Lol has been issued for
a period of 5 year or co-terminus with the validity of current mine plan or current lease
period whichever is earlier. After this period the EC will become null and void.

Noted and agreed.

In the absence of replenishment study, keeping in mind various orders issued by
Hon’ble NGT and development works in the State, initially EC will be operational for a
period of one year from the date of issuance and permissible quantity and area shall be
strictly limited to quantity and area mentioned in Lol or mining plan, whichever is
lesser, and maximum mineable depth will be limited to as approved in the mining plan.
Noted and agreed.

Y

For subsequent years, Project Proponent shall submit fresh annual replenishment study
to SEIAA, UP for amendment in EC for mineable quantity and maximum permissible
depth for mining based on scientific findings of replenishment study. Such study shall
be placed before SEAC for appraisal for next three years to assess rate of deposition and
accordingly, mineable production capacity and depth can be prescribed based on trends
analysis, provided it is found scientifically satisfactory by the SEAC. The placing of the
study report SEAC is mandatory for initial three years..

Noted and agreed.

>

Directions/suggestions given during public hearing and Commitment made by the
project proponent should be strictly complied
Noted and is being complied.

oY

A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as a route and if forest land is involved the project proponent shall obtain
forest clearance and permission of Central and State Government as per the provisions of
Forest (conservation) Act, 1980 and submit before the start of work.

Noted and is being complied.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora fauna
etc.

Noted and is being complied.

If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally valid
source and permission from the competent authority shall be obtained to use it.

Noted and is being complied.

Project Proponent should submit action plan for carrying out plantation at least @1,000
plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by
Forest Department or Horticulture Department, for planting at least 17,000 plants, either
on government land or community land, within a periphery of 5 km from the boundary
of the lease area along with provision for maintenance for 5 years. Survival of plants
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should not be less than the survival rate notified by Uttar Pradesh Forest Department
otherwise it will be treated as violation of EC condition.
Noted and is being complied.

In consultation with District Environment Authority or an Authority nominated by
concerned DM, project proponent will prepared a conservation and management plan for
rejuvenation and management of water bodies having total surface area of more than 85
ha. Funds for the same will be kept in a separate bank account and six monthly
compliance status will be presented by project proponent before the nominated authority
in the District.

Noted and is being complied.

10.

Project Proponent / Consultant has given an affidavit that the project area doesn’t fall
within the boundary of Critically Polluted Area (CPA). If the affidavit given by PP /
Consultant is found to be false then EC will be cancelled and legal actions will be
initiated against them. Further, mining should not commence without obtaining
certificate from DM, Sonbhadra that area doesn’t attract CPA and a copy of the same
should be submitted to SEIAA.

Noted and is being complied.

11.

Number of mining projects are coming up in district. Department of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of
environmental components to assess the capacity to further bear the pollution load for
such areas within a period of 1 year and submit the same to SEIAA, UP for evaluation.
Noted and is being complied.

12.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish
required number of CAAQMS in district within a period of one year and submit geo-
referenced map of these stations along with data. Details of existing CAAQMS, if any,
be submitted within a period of three months.

Noted and is being complied.

13.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned
district administration, before releasing the security deposit to Project Proponent will
ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.
Noted and being complied.

. Any application for transfer of this EC, during its validity period unless it is cancelled by

a competent authority, has to be necessarily accompanied with status of compliance of
EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.
Noted and being complied.

. The project proponent shall install solar light in their site office.

Noted and being complied.

>

. During the submission of 6 monthly compliance reports, the project proponent should

make sure that the periodically taken site photographs should also be annexed along with
the compliance report.
Noted and being complied.
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17. Preference should be given to indigenous local species as per the consultation of the
local district Forest Officer.

» Noted and being complied.

» Mining is being done by benching method and as per provision of approved mine
plan and SSMMG, 2016.

18. The project proponent shall take all suitable measures to prevent pollution of
groundwater and nearby water bodies in consultation with the State Pollution Control
Board and consent to operate (if applicable) should be obtained from the State Pollution
Control Board before the start of production from the mine.

> Noted and is being complied.

» Mining is being done by benching method and as per provision of approved mine
plan and SSMMG, 2016.

19. Link Road from the quarry site to the main road shall be constructed as an all-weather
road with blacktopping and maintained by the project proponent.

> Noted and is being complied.

20. Vehicular emissions should be kept under control and regularly monitored. Suitable
measures shall be taken for proper maintenance of vehicles used in a quarry operation
and transportation.

» Complied.

21. The Environmental clearance will be co-terminus with the mining lease period.

> Noted and agreed.

22. At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

> Noted and agreed.

23. Environment management in according to environmental status and impact of the
project.

> Noted and agreed.

24. During the school opening and closing time transportation of minerals will be restricted.

» The kaccha roads are regularly maintained.

» Noted and agreed

> Plantation is being done as per the consent of Gram Panchayat/Pradhan/ and  local
villagers where required.

25. Selection of plants for green belt should be on the basis of pollution removal index.
Project proponent should ensure survival of tree saplings. Mortality should be replaced
from time to time. .

» Species selected for greenbelt development are chosen as per CPCB guidelines and after
necessary consultation with local forest division. Native plants like Neem, Ashok,
Bel and other local species are being planted.

26. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

» Noted and agreed.

27. Pakkamotorable haul road to be maintained by the project proponent.

» Noted and agreed.

28. A separate Environmental Management Cell with suitable qualified personnel shall be
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set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.
Noted and agreed.

29.

Permission from the competent authority regarding evacuation route should be taken.
Noted and agreed.

30.

One month monitoring report of the area for air quality, water quality, Noise level.
Besides flora & fauna should be examined twice a week and be submitted within 45
days for a record.

Noted and agreed.

31.

Provision for cylinder to workers should be made for cooking.
Noted and agreed.

32.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport
Department applicable norms and standard fixed by the Government.
Noted and agreed.

33.

Approach road kaccha is to be made motarable and tree saplings to be planted on both
sides of the road. Width of the haul road shall be more than 6 meter.
Noted and agreed. Paved haul road has been maintained for smooth transportation.

34.

Indigenous plants should be planted according to CPCB guidelines and in consultation
with local Divisional Forest Officer.
Noted and agreed.

35.

The project proponent shall in 2 years conduct detailed replenishment study
duly authenticated by QCI-NABET accredited consultant and the district mines officer
shall form the basis for midterm review of conditions of EC.

Noted and agreed. The replenishment study is under study and furnished as post
monsoon replenishment report and submitted to concerned authority.

36.

Provision of two toilets and hand pump should be made at mining site.
Agreed and applied.

37.

Drinking water for workers would be provided by tankers.
It is ensured that only safe drinking water is providing to workers.

38.

Mining should be done Bar scalping methods extraction (typically 0.3-0.6m or 1-2ft) as
per sustainable sand mining management guideline 2016.

Mining is being done by benching method and as per provision of approved mine
plan and SSMMG 2016.

. A buffer / safe zone shall be maintained from the habitation as per mining guidelines.

Noted and agreed.
Mining is being done as per approved Mine Plan.

>

v

. Corporate Environmental Responsibility (CER) plan with minimum Rs.2,15,878

per annum shall be prepared by the project proponent and the details of the various
heads of expenditure to be submitted as per the guidelines provided in the recent CER
notification No. 22-65/2017- IA.l1l dated 01/05/2018.

As per CER Notification dated 01/05/2018, 2% of the total project cost (~Rs. 2.96
lakhs) has been earmarked for activities related to CER which include

Drinking water supply for villagers of Agori
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v Repair and painting of school building and construction of toilets for girls

v" Providing fertilizers for farmers of Agori Village

v' Distribution of solar lanterns in villages of the study area where these are needed.

41. Health/Insurance card, Medical claim, regular health checkups camps, facilities
provided to regular/ temporary/contractual or any base workers. Copy of receipt shall
be produced to Directorate of environment along with the compliance report.

» Regular health check-up is ensured with the help of Local Doctor / PHC.

42. Measure for conservation of water rainwater harvesting and cleaning and maintenance
of natural surface water bodies of the nearby area may be considered as one of the
activity in CER.

> Agreed and has been done accordingly.

43. The excavated mining material should be carried and transported in such a way that
no obstruction to the free flow of water takes place, suitable measure to be taKanhar
and details to be provided to concerned Department.

» Mining is being conducted in dry river bed and 10% of river width from the water
channel side is left as no mining zone as per the SSMMG, 2016.

44. Submit annual replenishment report card by an authorised agency. In case
the replenishment is lower than approved rate of production, then the mining activity /
production level shall be decreased / stopped accordingly till the replenishment is
completed.

> Agreed and complied.

45. The project proponent shall ensure that if the project area falls within the eco-
sensitive zone of National park/ Sanctuary prior permission of statuary committee of
National board lor wild life under the provision of WildLife (Protection) Act, 1972
shall be obtained before commencement of work.

» The project site does not fall within the eco-sensitive zone of any National
park/Sanctuary.

46. If in future this lease area becomes part of cluster of equal to or more than 25 ha.
Then additional conditions based on the EIA shall be Imposed. The lease holder
shall mandatorily follow cluster conditions otherwise it will amount to violation of E.C.
conditions. If the certificate related to duster provided by the competent authority is
found false or incorrect then punitive actions as per law shall be initiated against the
authority issuing the cluster certificate.

» The project has been already scoped, apprised, and cleared under B1 category hence
this condition is not applicable.

47. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance
from National Board Wild Life (NBWL) even of the eco-sensitive zone is not
earmarked.

» There are no Wildlife Sanctuaries within 10 km radius of the project site.

48. To avoid Ponding effect and adverse environment conditions for sand mining in
area, progressive mining should be done as per sustainable sand mining
management guidelines 2016.

» Mining is being done by semi-mechanized method as discussed in the mine plan and as




- AN

SIX

SAND/MORRUM MINING PROJECT ON SON RIVER OVER AN

4

MONTHLY COMPLIANCE REPORT OF RIVERBED | PROJECT
PROPONENT

SHRI CHANDER

AREA OF 16194 HA IN ARAJl NO. 824 Kha (KHAND 01), | SHEKHAR
VILLAGE- AGORI KHAS, TEHSIL- OBRA, DISTRICT- | CHAURASIA

SONBHADRA (U.P.)

per the Sustainable Sand Mining Management Guidelines 2016, so there is no
possibility of ponding effect in the mine site.

49.

In case it has been found that the EC obtained by providing incorrect
information, submitting that the distance between the two adjoining mines is greater
than 500 mt and area is less than 25 ha, but factually the distance is less than 500 mt
and the mine is located in cluster of area equal or more than 25ha, the EC issued will
stand revoked.

Noted and agreed.

50.

The project proponent shall in 2 years conduct detailed replenishment study
duly authenticated by QCI-NABET accredited consultant and the district mines officer
shall form the basis for mid -term review of conditions of EC.

Replenishment study has been conducted by QCI-NABET accredited consultant.

51.

The mining work will be open-cast and manual/semi mechanised (subject to order
of Hon’ble NGT/ Hon’ble Courts(s).Heavy machine such as excavator, scooper etc.
should not be employed for mining purpose. No drilling/blasting should be involved at
any stage.

The method of mining is open cast semi- mechanised method as per mine plan. No
drilling/blasting is proposed.

52.

It shall be ensured that there shall be no mining of the any within 03m or 10% of the
width whichever is less, shall be left on both the banks of precise are to control and
avoid erosion of river bank. The mining is confined to extraction of sand /morrum
from the river bank only.

Mining is being done as per approved mine plan and as per SSMMG, 2016.

53.

The project proponent shall undertake adequate safeguard measures during extraction
of river bank material and ensured that due to this activity the hydro-geological
regime of surrounding area shall not be affected.

Mining is being done as per approved mine plan and as per SSMMG, 2016.

54.

The project proponent shall adhere to mining in conformity to plan submitted for the
mine lease conditions and the rule prescribed in this regard clearly showing the no
work zone in the mine lease i.e. the distance from the bank of river to be left un-
worked (Non-mining area), distance from the bridge etc. It shall be ensured that no
mining shall be carried out during the monsoon season.

Agreed and complied

Mining has been done only in dry season day time.

55.

56.

The project proponent shall ensure that wherever deployment of labour attracts the
Mines Act, the provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required;
also provide adequate training and information on safety and health aspects. Periodical
medical examination of the workers engaged in the project shall be carried out
and records maintained. For the purpose, schedule of health examination of the
workers should be drawn and followed accordingly.

To minimize the health impacts PPE like dust masks, ear plugs/ muffs and other
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equipment has been provided for use by the work personnel.

» First Aid box provided on the site.

> Proper training is provided through medical camps time to time.

57. The critical parameters such as PM10, PM2,5, SO2 and NOx in the ambient air
within the impact zone shall be monitored periodically. Further quality of discharged
water if any shall also be monitored [TDS, DO, pH, Fecal Coliform and Total
Suspended Solids (TSS)].

» Baseline data monitoring has been conducted for the period of March to May 2021
and reports has been furnished.

> Baseline data will be conducted and submitted along with next compliance report.

58. Effective safeguard measures, such as regular water, sprinkling, shall be carried out
in critical area prone to air pollution and having high levels of particulate matter such
as loading and unloading point and all transfer point. Extensive water sprinkling shall
be carried out on haul roads.

» Water sprinkling is being regularly done two times a day to control dust emission.

> River bed materials are transported by covering through tarpaulin to minimize dust
emission.

59. It should be ensured that ambient air quality parameters conform to the norms
prescribed by central pollution control board in this regard.

> The testing reports are analyzed. Parameters are within the prescribed norms.

60. The extended mining scheme will be submitted by the proponent before expiry of
present mining plan.

> Agreed and complied.

» The provision of progressive mine closure has already been taken in the mine plan.

61. Four ambient air quality monitoring station should be established in the core zone as
well as in the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of
the station should be decided based on the meteorological data, topographically
features and environmentally and ecologically sensitive targets and frequency of
monitoring should be undertaking in consultation with the state pollution control board.

» Baseline data monitoring conducted for the period of March to May 2021 has been
collected and reports has been submitted.

62. Common road for transportation of mineral is to be maintained collectively. Total cost
will be shared/work out on the basis of lease area among users.

» The cost has been decided as per submitted Environmental Management Plan along
with EIA report.

63. Proponent will provide adequate sanitary facility in the form of mobile toilets to the
labours engaged for the work.

> Noted and complied.

» Mobile toilets are provided to the labours engaged for the work.

64. Solid waste material viz, gutkha pouches, plastic bags, glasses etc. To be

generated during project activity will be separately storage in bins and managed as
per solid waste management rules.
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» Separate bins marking bio-degradable and non-bio degradable waste is provided in the
site.

> Average per day waste generated by 80 labours is approximately 8.0 kg per day.

65. Natural/customary paths used by villagers should not be obstructed at anytime by
the activities proposed under the project.

» No such routes are obstructed or used by project proponent.

66. Digital processing of the entire lease area in the districts using remote sensing
technique should be done regularly once in three years for monitoring the change of
river course by Directorate of Geology and Mining, Govt, of Uttar Pradesh. The record
of such study to be maintained and report be submitted to the regional office of
MoEF, SEIAA, UP and UPPCB.

» The replenishment study being conducted for the pre-monsoon period of 2023. and
reports will be furnished as post monsoon replenishment report and will be submitted
to concerned authority.

67. The project authorities shall advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter information that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the state pollution control board and also at website of the SEIAA at
http://www.seiaaup.in and a copy of the same shall be forwarded to the regional office
the ministry located in Lucknow, CPCB, State PCB.

» Copy of EC has been forwarded to concerned authority.

68. The MoEF/SEIAA or any other authority may alter/ modify the above conditions or
stipulate any further condition in the interest of environment protection.

> Agreed and complied. Project Proponent is bound to accept any specific condition
/new condition which is required to safe guard the environment.

69. Concealing factual data or submission of false/ fabricated data and failure to comply
with any of conditions mentioned above result in withdrawal of this EC and attract
action under Environment (Protection) Act, 1986.

» Agreed and complied.

70. Any appeal against this EC shall lie with NGT, if preferred, within a period of 30
days as prescribed under section 11 of the NGT Appellate Authority Act, 1997.

> Noted.

» There is no litigation pending the lease / EC.

71. Waste water from portable use be collected and reused for sprinkling.

» Noted.

72. A width of not less than 50m or 10% width of the river can be restricted for mining
activities from river bank. A condition can be imposed that mining will be done from
river bank.

» Mining is being done as per the mining act and SSMMG 2016.
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- Government of India

B Ministry of Environment, Forest and Climate Change
& g w (Issued by the State Environment Impact Assessment
E § - Authority(SEIAA), Uttar Pradesh)

28 |

E “ The owner

W CHANDER SHEKHAR CHAURASIA

9A, paramaount villa ansals, near regional college bhopal, MP -462042

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/JUP/MIN/63476/2021 dated 09-Feb:2022, The particulars of the environmental
clearance granted to the project-are as below.

1. EC Identification No. EC22B001UP123382
2. File No. 6305
3. Project Type New
4, Category Bl
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Riverbed morrum mining
7. Name of Company/Organization  CHANDER-.SHEKHAR CHAURASIA
8. Location of Project Uttar Pradesh
9. TOR Date 27 Oct 2021

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Member Secretary
Date: 28/04/2022 Member Secretary
SEIAA - (Uttar Pradesh)

(Pro=Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC ldentification No. - EC22B001UP123382 File No. - 6305 Date of Issue EC - 28/04/2022 Page 1 of 11
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/63476/2021 & SEIAA, U.P File no-6305

Sub: Environmental Clearance is sought for Sand Morrum mining from Son Riverbed at Araji
No.- 824 Kha (Khand No. 01) of Villages Ahori Khas, Tehsil-Obra, Sonbhadra, U.P., (Leased Area —

16.194 ha.).

Dear Sir,

This is with reference to your application / letter dated 26-05-2021, 17-06-2021, 26-07-
2021, 24-08-2021, 09-02-2022, 21-02-2022 & 26-04-2022 on above mentioned subject. The matter
was considered by SEAC in meeting held on 01-03-2022 and SEIAA in meeting held on 26-04-2022.

A presentation was made by the project proponent along with their consultant M/s
Greenclindia Consulting Pvt Ltd to SEAC on 26-04-2022.

Project Details Informed by the Project Proponent and their Consultant
The project proponent, through the documents and presentation gave following details about
their project -

1. The environmental clearance is sought for Morrum mining from Son Riverbed at Araji No.- 824
Kha (Khand No. 01) of Villages Ahori Khas, Tehsil-Obra, Sonbhadra, U.P., (Leased Area — 16.194
ha.).

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no
275/Parya/SEIAA/6305/2021, dated: 27/10/2021.

3. The public hearing was organized on 06/01/2022 at Primary School, Agori Khas, Tehsil-Obra,
Sonebharda, Uttar Pradesh. Final EIA report submitted by the project proponent on
09/02/2022.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/63476/2021

2. File No. allotted by SEIAA, UP 6305

3. Name of Applicant Owner: Shri Chander Sherkhar Chaurasia

4. Full correspondence address of 9A, Paramount Villa Ansals, Near Regional College
proponent and mobile no. Shyamla Hill, Bhopal, M.P.

5. Name of Project Morrum Mining along Sone River bed at Arazi No.-

824Kha (Khand No. 01), Village- Agori Khas, Tehsil-
Obra, District- Sonbhadra, U.P.

6. Project location (Plot/Khasra/Gata No.) | Village — Agori Khas, Araji No. 824Kha (Khand No.
01), Tehsil- Obra, District- Sonbhadra, State- Uttar

Pradesh.
7. Name of River Sone River
8. Name of Village Agori Khas
9. Tehsil Obra
10. District Sonbhadra
11. Name of Minor Mineral Morrum
12.Sanctioned Lease Area (in Ha.) 16.194 Ha.
13. Mineable Area (in Ha.) 10.9551 Ha.

EC ldentification No. - EC22B001UP123382 File No. - 6305 Date of Issue EC - 28/04/2022 Page 2 of 11
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14. Zero level mRL 168 mRL
15. Max. & Min mRL within lease area 175-172 mRL.
16. Pillar Coordinates (Verified by DMO) Point ‘ Latitude Longitude

Total Lease Area Coordinate (16.194 ha)

24°33'47.01"N

82°57'16.43"E

24°33'48.60"N

82°57'25.22"E

24°33'32.73"N

82°57'31.50"E

O|lO|wm|>

24°33'29.53"N

82°57'20.42"E

E

24°33'31.23"N

82°57'19.13"E

17.

Total Geological Reserves

6,47,760 m>

18.

Total Mineable Reserves

2,70,892 m®

19.

Proposed Production/year (as per Lol)

2,59,104 m®

20.

Total Production (5 Years)

12,95,520 m®

21.Sanctioned Period of Mine lease 5 Years
22. Production of mine/day 1036.42 m>/Day
23. Method of Mining Opencast Semi-mechanized mining
24. No. of working days 250 days/ Year
25. Working hours/day 12 Hours
26. No. Of workers 76
27.No. Of vehicles movement/day 86
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 3.00m
30. Depth of Mining as per approved Mine | 2.50 m
Plan
31. Nearest metaled road from site 530 m
32. Water Requirement Purposes Requirement (KLD)
Drinking 0.76
Suppression of dust 3.18
Plantation 5.76
Others (if any) 0.00
Total 9.70

33.

Name of QCI Accredited Consultant
with QCIl No and period of validity.

Greenclndia Consulting Pvt Ltd.
NABET/EIA/1619/RA0058 valid till 27/10/2022

34.

Any litigation pending against the
project or land in any court

No

35.

Details of 500 m Cluster Map &
certificate verified by Mining Officer

1358/ Khanij /2021 dated 11" May, 2021

36. Length and breadth of Haul Road Length 530 m, Width 6.0 m
37.31. Proposed CER Cost Rs. 2,96,457/-

38.32. Proposed EMP Cost Rs. 8,40,895/-

39. No. of Trees to be planted 7203 Trees

The mining would be restricted to the unsaturated zone only above the phreatic water table
and will not intersect the groundwater table at any point in time.
The mining operation will not be carried out in the safety zone of any bridge or embankment
or eco-fragile zone such as the habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting

(SEAC) held on 01-03-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its

EC Identification No. - EC22B001UP123382

File No. - 6305 Date of Issue EC - 28/04/2022 Page 3 of 11
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Meeting dated 26-04-2022 decided to grant the Environmental Clearance to the title project for
collection of 2,59,104 m? per year for lease area of 16.194 ha subject to effective implementation
of the following General Conditions and specific conditions:-

General Conditions:

1.

o

10.

11.
12.

13.

14.

15.

16.

17.

18.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in
process and or mining technology, modernization and scope of working shall again require
prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).
Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly
verified by competent authority along-with copy of the Environmental Clearance letter will
be displayed on a hoarding/board at the site. A copy of site plan will also be submitted to
SEIAA within a period of 02 months.

Mining and loading shall be done only within day hours’ time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other
dust control majors should be applied to take-care of dust generated during mining
operation. Sprinkling of water on haul roads to control dust will be ensured by the project
proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.
Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted
to the RO, PCB and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SEIAA within six months.

Hydro-geological study shall be carried out by a reputed organization/institute within six
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed /anticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA
and this activity should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of
society. Income generating projects/tools such as development of fodder farm, fruit bearing
orchards, vocational training etc. can form a part of such program me. The project

EC ldentification No. - EC22B001UP123382 File No. - 6305 Date of Issue EC - 28/04/2022 Page 4 of 11
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33.
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35.
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proponent shall provide separate budget for community development activities and income
generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection
of plant species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should
be utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA.

. The District Mining Officer should quarterly monitor compliance of the stipulated conditions.

The project proponent will extend full cooperation to the District Mining Officer by
furnishing the requisite data/information/monitoring reports. In case of any violations of
stipulated conditions the District Mining Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards
prescribed by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor
minerals is to be undertaken, shall be carried-out by the project proponent regularly at his
own expenses.

Measure for prevention & control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion, if any, shall be carried-out with geo textile
matting or other suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s
expenses shall be submitted within 02 months from the date of issuance of Environment
Clearance.

The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.
Action plan with respect to suggestion/improvement and recommendations made and
agreed during Public Hearing shall be submitted to the District mines Officer, concern
Regional Officer of UPPCB and SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection)
Act, 1972 from the competent authority, if applicable to this project.

EC ldentification No. - EC22B001UP123382 File No. - 6305 Date of Issue EC - 28/04/2022 Page 5 of 11
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The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awareness shall
be created amongst the workers about the nesting sites so that such sites, if any, are
identified by the workers during operations of the mine for taking required safeguard
measures. In this regards the safety notified zone should be left so that the habitat/nesting
area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of
river bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities
for withdrawal of requisite quantity of water (surface water and groundwater), required for
the project.

Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that there is no
leakage of oil and grease in the river from the vehicles used for transportation.

Vehicular emissions shall be kept under control and regularly monitored. The vehicles
carrying the mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, creche etc. (MoEF circular Dated : 22-09-2008
regarding stipulation of condition to improve the living conditions of construction labour at
site).

Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically
to observe any contractions due to exposure to dust and take corrective measures, if
needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail.

. The green cover development/tree plantation is to be done in an area equivalent to 20% of

the total leased area either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized
for strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area
should be given, which would also include measure for treatment of bite of poisonous
reptile/insect like snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule.
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Specific Conditions:

1. Validity period of this EC is 5 year from the date of issue as the Lol has been issued for a period
of 5 year or co-terminus with the validity of current mine plan or current lease period
whichever is earlier. After this period the EC will become null and void.

2. In the absence of replenishment study, keeping in mind various orders issued by Hon’ble NGT
and development works in the State, initially EC will be operational for a period of one year
from the date of issuance and permissible quantity and area shall be strictly limited to quantity
and area mentioned in Lol or mining plan, whichever is lesser, and maximum mineable depth
will be limited to as approved in the mining plan.

3. For subsequent years, Project Proponent shall submit fresh annual replenishment study to
SEIAA, UP for amendment in EC for mineable quantity and maximum permissible depth for
mining based on scientific findings of replenishment study. Such study shall be placed before
SEAC for appraisal for next three years to assess rate of deposition and accordingly, mineable
production capacity and depth can be prescribed based on trends analysis, provided it is found
scientifically satisfactory by the SEAC. The placing of the study report SEAC is mandatory for
initial three years.

4. Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

5. A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as a route and if forest land is involved the project proponent shall obtain forest
clearance and permission of Central and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit before the start of work.

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restore the land to a condition which is fit for growth of fodder, flora fauna etc.

7. If the proposed project is situated in notified area of ground water extraction, where creation
of new wells for ground water extraction is not allowed, requirement of fresh water shall be
met from alternate water sources other than ground water or legally valid source and
permission from the competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants
/ ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 17,000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the
lease area along with provision for maintenance for 5 years. Survival of plants should not be
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be
treated as violation of EC condition.

9. In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation
and management of water bodies having total surface area of more than 85 ha. Funds for the
same will be kept in a separate bank account and six monthly compliance status will be
presented by project proponent before the nominated authority in the District.

10. Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within
the boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant is found
to be false then EC will be cancelled and legal actions will be initiated against them. Further,
mining should not commence without obtaining certificate from DM, Sonbhadra that area
doesn’t attract CPA and a copy of the same should be submitted to SEIAA.

11. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year
and submit the same to SEIAA, UP for evaluation.
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Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a
period of three months.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliance reports, the project proponent should make
sure that the periodically taken site photographs should also be annexed along with the
compliance report.

Preference should be given to indigenous local species as per the consultation of the local
district Forest Officer.

The project proponent shall take all suitable measures to prevent pollution of groundwater
and nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

Link Road from the quarry site to the main road shall be constructed as an all-weather road
with blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and
transportation.

The Environmental clearance will be co-terminus with the mining lease period.

At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.
During the school opening and closing time transportation of minerals will be restricted.
Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.
Pakkamotorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

Permission from the competent authority regarding evacuation route should be taken.

One month monitoring report of the area for air quality, water quality, Noise level. Besides
flora & fauna should be examined twice a week and be submitted within 45 days for a record.
Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport
Department applicable norms and standard fixed by the Government.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides
of the road. Width of the haul road shall be more than 6 meter.

Indigenous plants should be planted according to CPCB guidelines and in consultation with
local Divisional Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer.
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Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as
per sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines
provided in the recent CER notification No. 22-65/2017-IA.IIl dated 01/05/2018.
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be
provided to the regular/temporary/Contractual or any base workers. Copy of receipt shall be
produced to the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and
maintenance of natural surface water bodies of the nearby areas may be considered as one of
the activity in CER.

The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department.

Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is completed.
The project proponent shall ensure that if the project area falls within the eco-sensitive zone
of National park/ Sanctuary prior permission of statuary committee of National board for wild
life under the provision of Wildlife (Protection) Act, 1972 shall be obtained before
commencement of work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the
certificate related to cluster provided by the competent authority is found false or incorrect
then punitive actions as per law shall be initiated against the authority issuing the cluster
certificate.

Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines
2016.

In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal or more than 05 ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer which shall
form the basis for midterm review of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to order of Hon’ble
NGT/Hon’ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be
employed for mining purpose. No drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion
of river bank. The mining is confined to extraction of sand/moram from the river bank only.
The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the
surrounding area shall not be affected.
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The project proponent shall adhere to mining in conformity to plan submitted for the mine
lease conditions and the Rules prescribed in this regard clearly showing the no work zone in
the mine lease i.e. the distance from the bank of river to be left un-worked (Non mining area),
distance from the bridges etc. It shall be ensured that no mining shall be carried out during the
monsoon season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines
Act, the provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also
provid adequate training and information on safety and health aspects. Periodical medical
examination of the workers engaged in the project shall be carried out and records
maintained. For the purpose, schedule of health examination of the workers should be drawn
and followed accordingly.

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the
impact zone shall be monitored periodically. Further, quality of discharged water if any shall
also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

Four ambient air quality-monitoring stations should be established in the core zone as well as
in the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should
be decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during
project activity will be separately storage in bins and managed as per Solid Waste
Management rules.

Natural/customary paths used by villagers should not be obstructed at any time by the
activities proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should
be done regularly once in three years for monitoring the change of river course by Directorate
of Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and
UPPCB.

The project authorities shall advertise at least in two local newspapers widely circulated, one
of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Pollution Control Board
and also at web site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be
forwarded to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection.
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69. Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act, 1986.

70. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997.

71. Waste water from potable use be collected and reused for sprinkling.

72. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be imposed that mining will be done from river activities from
river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991
along-with their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance. The SEIAA/MOoEF reserves the right to revoke the environmental clearance, if conditions
stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance
reports to the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email — rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Sonebhadra, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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UPPCB

m Uttar Pradesh Pollution Control Board
“’&%}M Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppch.com

196159/UPPCB/Sonebhadr a(UPPCBRO)/CT O/both/SONBHADRA/2023 Date: 29/12/2023
To,
M/s
SHRI CHANDER SHEKHAR CHAURASIA
Araji no 824K ha, Khand 01, Agori Khas, Obra Sonbhadra Application Id-
, SONBHADRA,231205 23432956

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI CHANDER SHEKHAR CHAURASIA located at Araji no 824K ha,
Khand 01, Agori Khas, Obra Sonbhadra ,SONBHADRA,231205. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA SHRI CHANDER SHEKHAR CHAURASIA granted for the period from 01/01/2024 to
31/12/2026 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 259104 Cubic Meterd/Y ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 10KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP asis required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Sour ce
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standards for Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day | Night
Time| Time | Time| Time| Time| Time| Time | Time

75 70 65 | 55 | 55 | 45 50 | 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

() Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation aso in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1. This consent is valid for production capacity Sand/Morrum- 259104 Cu meter /Annum by opencast and
semi mechanized mining in 16.194 Hectare Lease area at Argji No.- 824 Kha (Khand No. 01) of Villages
Ahori Khas, Tehsil-Obra, Sonbhadra.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP123382 dated
28.04.2022 and submit its compliance report to UPPCB.
3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease/Environmental Clearance.
4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
14. The dust suppression measures like water spraying will be done on the haul roads and working areas.
15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF& CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18. Consent feesiif revised, shall be payable by industry from the date of its applicability.
19. Industry shall comply with the relevant provisions of Environmental Laws.
20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.
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UPPCBE

m Uttar Pradesh Pollution Control Board
“&Q}m Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcbh.com, Website: www.uppch.com

155855/UPPCB/Sonebhadra(UPPCBRO)/CT O/both/SONBHADRA/2022 Date: 07/05/2022
To,
M/s
SHRI CHANDER SHEKHAR CHAURASIA
Araji no 824K ha, Khand 01, Agori Khas, Obra Sonbhadra ,SONBHADRA,231205

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

Consent No-16185491  Date-07/05/2022

CCA is hereby granted to SHRI CHANDER SHEKHAR CHAURASIA located at Araji no 824K ha,
Khand 01, Agori Khas, Obra Sonbhadra ,SONBHADRA,231205. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA SHRI CHANDER SHEKHAR CHAURASIA granted for the period from 07/05/2022 to
31/12/2023 and valid for manufacturing of following products with Capital Investment/Net Assets Values
59.2900009 L akhs

S |Product Quantity Unit
No
1 Sand/Morrum 259104 Cubic Meters/Y ear

2. Specific Conditions under Water Act :-

(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effulant Quantity(KLD) Treatment facility and
dischar ge point
Domestic 1.0KLD Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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Industrial Effluent Quality Standard
S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP asis required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(V) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

SNo. Parameters Standards
3. Conditions under Air Act :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards

Air Pollution Source Details
SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards
S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

(iii) The unit will not use any type of restricted fuel.

Standards for Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg
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Day |[Night| Day |Night| Day |Night| Day | Night
Time| Time | Time| Time| Time| Time| Time | Time

75 70 65 55 55 45 50 40

6. Compulsory documentsto be submitted by the Industry/Unit :-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(if) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any

provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid

Acts and Rules.

10. In compliance to the G.O dated 1011/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issued by Department of

Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as

per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent shall be revoked by the Board.

11. The industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.
Chief Environmental Officer (circle-2)

Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
guarterly basis.

Chief Environmental Officer (circle-2)
Annexure

Specific Conditions

1. This consent is valid for production of Sand/Morrum-259104 Cu Meter/Y ear by opencast and manual
mining in 16.194 hectare leased area at Araji No.- 824 Kha (Khand No. 01) of Villages Ahori Khas, Tehsil-
Obra, Sonbhadra.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification no. EC22B001UP123382 dated
28-04-2022. Unit shall submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2023, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from CGWA.

6. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
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Industry shall maintain ZLD.
7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of sand/morrum.
8. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
9. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
10. All trucks, tractors used in transportation of sand/morrum shall be covered by canvas sheet to prevent
dust emission.
11. Water will be sprayed after loading activity (if sand/morrum collected could be dry condition)
12. The dust suppression measures like water spraying will be done on the haul roads and working areas.
13. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
14. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
15. Industry shall abide by directions given by Hon'ble Court, MoEF& CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
16. Consent feesif revised, shall be payable by industry from the date of its applicability.
17. Industry shall comply with the relevant provisions of Environmental Laws.
18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.
General Conditions:-
The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.
1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.
3. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
4. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
5. The industry shall provide uninterrupted entry to the STPS/ETPs inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
6. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.
7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
8. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.
9. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation aso in such cases as decided by
the Competent Authority.



793

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

11. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

13. Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

14. It isthe duty of the authorized person to take prior permission of the Board to close down the facility.

15. The authorization is valid for temporary storage of Hazardous Waste within premises only.

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premisesis displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

17. It isduty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

18. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
19. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must a'so be safely collected and stored.

20. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.

21. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

22. The storage area should be fenced properly and Sign/Notice Board indicating i¢%2Dangeri¢¥2 and
i¢¥2Hazardousi¢Y2 shall be displayed at appropriate position both in Hindi and English.

23. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

24. In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

Chief Environmental Officer (circle-2)
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List of Identified Flora Species

Annexure -3

.No. Botanical Name Common Name Family

1 Acacia Catechu Khair Fabaceae

2 Delbergia Sisso Sheesam Fabaceae

3 Acacia Karoo Kikar Fabaceae

4 Diospyros Melanoxylon Tendu Ebinaceae

5 Salmalia Malberica Semal Bombacaceae
6 Azadirachta Indica Neem Meliaceae

7 Acacia Nilotica Babool Fabaceae

8 Delbergia Sisso Sisum Fabaceae

9 Alstonia Scholaris Scholar Tree Apocyanaceae
10 Albizzia Lebbeck Siris Fabaceae
11 Cassia Fistula Amaltas Caesalpiniaceae
12 Anthocephalus Cadamba Cadamb Rubiaceae
13 Ziziphus Mauritiana Ber Rhamnaceae
14 Polyalthia Longifolia Asoka Annonaceae
15 Bauhinia Purpurea Kachnar Fabaceae
16 Ficus Religiosa Pipal Moraceae
17 Aegle Marmelos Bel Rutaceae
18 Syzygium Cumini Jamun Myretaceae
19 Magnifera Indica Aam Anacardiaceae
20 Terminalia Arjuna Arjun Combretaceae
21 Tamarindus Indicus Imli Fabaceae
22 Bauhinia Purpurea Kachnar Fabacae

Herbs Shrubs& Grasses: The species observed in the study area are listed
below in the in the table.

S.No. | Botanical Name | Common Name | Family
HERBS
1 Argemone Maxicana Poppy, Satyanashi Papaveracea
2 Calatropis Procera Madar Asclepiadaceae
3 Ocimum Sanctum Tulsi Lamiaceae
4 Dhatura Inoxia Dhatura Solanaceae
5 AloeVera Ghrit Kumari Liliaceae
6 Tribulus Terrestris Gokaharu Zygophyllaceae
7 Solanum Nigrum Makoi Solanaceae
8 Achyranthus Chirchita Amaranthaceae
9 Euphorbia Hirta Dudhi Euphorbiaceae
SHRUBS
10 Lantana Camara Lantana Verbenaceae
11 Nyctanthes Arbortristis Harsingar Oleaceae
12 Riccinus Communis Arandi Euphorbiaceae
13 Sacchrum Munja Moonj Gramineae
14 Mimosa Pudica Chui Mui Fabaceae
15 Nyctanthus Arbortritis Harshingar Oleaceae
16 Bougenvellia Glabra Bougenvellia Nyctaginaceae
17 Ipomea Besharam Convolvulaceae
18 Tridax Procumbens Baramasi Asteraceae
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Annexure -3

19 Cestrum Nocturnum Raat Rani Solanaceae
20 Vinca Rosea Sadabahar Apocyanaceae
21 Hibiscus Rosasinensis Gurhal Malvaceae
GRASSES
22 Cyanodon Dactylon Dub Poaceae
23 Sacchrum Munja Moonj Poaceae
24 Parthenium Congress/Gajar Grass Asteraceae
25 Cymbopogan Martini Lemon Grass Poaceae
List of Major Terrestrial and Avi-Fauna in the Study Area
S.No. ZOOLOGICAL NAME | COMMON FAMILY STATUS IN WPA STATUS IN
NAME 1972 IUCN
CATEGORY
MAMMALS
1. Felis Chaus Jungli Billi Felidae Schedule Il Least Concern
2. Funambulus Pennanti Gilhari Sciuridae Schedule IV Least Concern
3. Herpetes Edwardsii Nevala Herpestidae Schedule Il Least Concern
4. Lepus Nigricollis Khargosh Leporideae Schedule IV Least Concern
5. Rattus Rattus Chuha Murideae Schedule V Least Concern
6. Semnopithecus Langur | Cercopethicideae Not Enlisted Least Concern
7. Cow Bos Taurus Bovidae - -
8. Bubalus Bubalis Buffalo Bovidae - -
9. Canis Lupus Dog Canideae - -
10. Capra aegagrus hircus Goat Bovidae - -
11. Sus Scrofa Pig Suidae Schedule Il Least Concern
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Annexure -3

List of Fishes and the Planktons in the Study Area

Scientific Name Family/Group

Fishes

Notopterus chitala Notopteridae

Barilus bola

Catla catla

Chela laubuca

Cirrhinus mrigala Cyprinidae

Cirrhinus reba

Labeo bata

Labeo calbasu

Ompok bimaculatus

Wallago attu Siluridae
Clarias batrachus Clariidae
Channa marulius

Channa punctatus Ophiocephalidae

Channa gachua

Chanda nama

Centropomidae

Chanda ranga

Source: (i) Primary survey by Team (ii) Interaction with local people
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Annexure No.R3/8

Compliance Status of Conditions CTO Issued to M/s M/s Chander Shekhar
Chaurasia, Arazi No. 824 Kha, Khand No.1, Aghori Khas, Obra, Sonbhadra by
UPPCB vide ref. No. vide Ref. No. 196159/UPPCB/Sonebhadra (UPPCBRO)/
CTO/both/ SONBHADRA /2023 dated 29.12.2023

S.

No.

Specific conditions imposed in CTO issued on dated-
29.12.2023

Complain
Status/
Remark

1.

This consent is valid for production of Building Stone
(Sand Stone)-12100 Cu Meter/ This consent is valid for
production capacity Sand/Morrum- 59104 Cu meter
/Annum by opencast and semi mechanized mining in
16.194 Hectare Lease area at Araji No.- 824 Kha (Khand
No. 01) of Villages Ahori Khas, Tehsil-Obra, Sonbhadra.

Complying

Mining unit shall comply with the conditions of
Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide
EC Identification No. C22B001UP123382 dated
28.04.2022 and submit its compliance report to UPPCB.

Complying

If the lease agreement expires prior to 31-12-2026, then
the wvalidity of this CTO shall stand expired
simultaneously ~ with  the expiry of  mining
lease/Environmental Clearance.

Complying

Mining shall be done as per EC issued by SEIAA and
directions given by Mining Department/District
Administration.

Instructed for
Compliance

The unit shall submit the latest copy of Audited Balance
Sheet/C.A. Certificate (Fixed Assets+ Current Assets -
Current Liabilities) for verification of the Consent fee
payable by the industry within 15 days. In case CTO fee
dues then it shall be submitted to the Board immediately.

Complying

Unit shall develop and maintain green belt as per the
conditions of Environmental Clearance.

Complying

Unit shall not withdrawal ground water for any industrial
activity without obtaining necessary permission from
UPGWA.

Complying
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8. The domestic effluent shall be treated through septic
tank/soak pit or provide mobile toilet facility. Industry | Complying
shall maintain ZLD.
9. Unit shall make water sprinkling arrangement through
Tankers for dust suppression at different sources of dust :
o ) g . : Complying
emission during mining, transportation, loading and
unloading of Sand/Morrum.
10. | Unit should operate and maintain installed water sprinkler
system effectively and continuously to achieve the| Complying
standards prescribed under E(P) Rules, 1986.
11. | Unit shall submit Ambient air monitoring reports of
NABL accredited laboratory on quarterly basis to the | Complying
Board.
12. | All trucks, tractors used in transportation of Sand/Morrum Complvin
shall be covered by canvas sheet to prevent dust emission. piying
13. | Water will be sprayed after loading activity (if Complvin
Sand/Morrum collected could be dry condition) piying
14. | The dust suppression measures like water spraying will be Complvin
done on the haul roads and working areas. piying
15. | Industry should comply with the provisions of Hazardous Instructed for
and Other waste (Management & Trans boundary Compliance
Movement) Rules 2016.
16. | Solid waste should be disposed in such manner, so that no | Instructed for
water, air and soil pollution takes place. Compliance
17. | Industry shall abide by directions given by Hon'ble Court,
Hon’ble NGT, MoEF&CC, Central Pollution Control | Instructed for
Board, UPPCB and District Administration for protection | Compliance
and safe guard of environment from time to time.
18. | Consent fees if revised, shall be payable by industry from Complying
the date of its applicability.
19. | Industry shall comply with the relevant provisions of :
. Complying
Environmental Laws.
20. | If closure order is issued by CPCB or UPPCB against the
unit, then CTO issued earlier will remain suspended
during the closure period and after ensuring the :
Complying

compliance and after revocation of closure order, the CTO
will automatically be effective with additional conditions
mentioned in the closure revocation order.
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............ 9. In the course of hearing, we have noted that in its report, the Joint Committee had referred
to sateliite image reproduced on page 11 of its report and mentioned in para 9 that as per satellite image
dated 23.04.2024 mining activity was observed near the lease area in the river stream.”
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¥ : rosonbhadra@uppcb.in E-mail: rosonbhadra@uppeb.in
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Annexure No.R3/10
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“14. In these circumstances, we issue notice to both Project Proponents, namely, M/s

Sudhakar Pandey and Associates and M/s New India Minerals. A copy of report shall

also be supplied to them permitting them to file their response and objections, if any. to
the report within 10 days from today.

15. Shri Vishwajeet Singh, Advocate assisted by Sharad Chouhan, Advocate has appeared
and stated that they have received instructions on behalf of both Project Proponents only
yesterday and they may be given copy of the proceedings to enable them to file their
replies. In case they file their Vakalatnama in regisiry by tomorrow, Registry may supply
documents to learned Counsel and thereupon service on both project proponents shall be
deemed sufficient.

16. Looking to findings recorded in the report indicating blatant and gross violations and as
well as having deleterious effects on environment and particularly effecting rivers, we
find it appropriate that both Project Proponents should not be allowed to continue with
miining activities. Hence we restrain them from undergoing with mining activities wntil
further orders.”
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Annexure No.R3/11

W Uttar Pradesh Pollution Control Board
“’%’%’ﬁz\' Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
a7 o7 e

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

170202/UPPCB/Sonebhadr a(UPPCBRO)/CT O/both/SONBHADRA/2022 Date: 13/01/2023
To,
M/s
NEW INDIA MINERALS
Arazi No. 824K ha (Khand No. 03), Village- Agori Khas, Tehsil- Obra, Application Id-
District- Sonbhadra, SONBHADRA,201219 18669786

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NEW INDIA MINERALS located at Arazi No. 824K ha (Khand No. 03),
Village- Agori Khas, Tehsil- Obra, District- Sonbhadra, SONBHADRA,201219. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. ThisCCA NEW INDIA MINERALS granted for the period from 01/01/2023 to 31/12/2024 and valid
for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 259104 Cubic MeterdY ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 20KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP asis required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Sour ce
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standards for Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day | Night
Time| Time | Time| Time| Time| Time| Time | Time

75 70 65 | 55 | 55 | 45 50 | 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

() Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation aso in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. Industry shall submit the bank guarantee of Rs 50000 in the prescribed format within 15 days for ensuring
the compliance of following specific conditions. Otherwise this CTO will be deemed cancelled.

2. This consent is valid for production capacity Sand/Morrum- 2,59,104 Cu meter/annum, by opencast and
manual mining in 16.194 hectare leased area at Arazi No. 824Kha (Khand No. 03), Village- Agori Khas,
Tehsil- Obra, District- Sonbhadra.

3. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. EC Identification No.
EC21B001UP196497 dated 01.12.2021, and submit its compliance report to UPPCB.

4. Industry shall ensure the compliance of order passed by Hon'ble NGT in O.A. No. 817/2022 Sandal
Parveen Vs Union of India and Ors.

5. If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

6. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

7. Industry shall submit the CA certified balance sheet within 15 days for fee verification. In case CTO fee
dues then it shall be submitted to the Board immediately.

8. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

9. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

10. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

11. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand/Morrum.

12. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

13. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

14. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.

15. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)

16. The dust suppression measures like water spraying will be done on the haul roads and working areas.

17. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

18. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

19. Industry shall abide by directions given by Hon'ble Court, MoEF& CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

20. Consent feesif revised, shall be payable by industry from the date of its applicability.

21. Industry shall comply with the relevant provisions of Environmental Laws.

22. 1f closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. N
Digitally signed by RAJENDRA
RAJENDRA  Dutlysignedby

SINGH Eggéoz&m 1320:09:49

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
guarterly basis.
RAJENDRA SINGH 5375200 m002 10530
Chief Environmental Officer (circle-2)



806 Annexure No.R3/12
GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /

EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC029431
VALID FROM 20/12/2021 TO 19/12/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202109000019

Name of the Owner SURENDRA TIWARI

Designation Partner Company Name Ms New India

L[ SO BT A Minerals

Company Address Brahmpuri colony, 28, jugauli crossing, faizabad r Authorization Letter Download

YT BT Uam mfeR T

Address of the Applicant 190 Govindpur Ganesh Uttar Pradesh Application Form Serial SNBD0921NBU0001
No.

Date of Submission 01/09/2021 Specimen Signature

Location Particulars

District Sonbhadra Block CHOPAN

Plot No./Khasra No. Arazi No. 824Kha (Khand No. 03) Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Proposed Well and Pumping Device

Date of 01/12/2021

Construction/Sinking of

the Well

Type of Well Tube Well/Boring Depth of the Well (In 40.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.50

Operational Device Electric Motor Rate of Withdrawal 30.00
(m3/hr.)

Date of Energization (In Case of Electric Pump) 01/11/2021

Maximum Allowable Rate 30.00 Maximum Allowable 2.00

of Withdrawal (m3/hr.): Running Hours Per Day:



http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLXTFC2ATopvIAFGXoF2dD15QhRZnz4oh1
http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLXTFC2ATopvIAFGXoF2dD15QhRZnz4oh1
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Maximum Allowable 13500 Recharge Required 6750.00
Annual Extraction of
Ground Water:
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« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3]), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated
overleaf.

* Holder of this NOC is hereby directed to assure annual recharge of 6750.00 cubic meter, as specified under the application form
within the given time period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at
outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from
water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if
the situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water
is being withdrawn. The diameter of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should
be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and
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o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to
the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

¢ Any other condition(s) that may be imposed by the concerned Authority.
¢ In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

for its validation.

L]

e SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

¢ v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :26/12/2021

Place:Sonbhadra

This certificate is electronically generated and does not require digital signature
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Annexure No.R3/13

Hydrogeological assessment Report of River Bed Mining Project located at
Araji No.- 824 Kha (Khand No. 03)
Villages Agori Khas, Tehsil- Obra, Sonbhadra, U.P.
(Leased Area —16.194 ha.)
Submitted by - M/s New India Minerals

Introduction:-

e Sonbhadra district covers an area of 6788 sg.km and the Southern most- district of U.P
is characterized by Hard rocks particularly Bijawar Group and ChhotaNagpur Gniessic
Complex of rocks. The district is administratively divided in 04 tehsils namely
Robertsganj, Dudhi, Obra and Ghorawal which are further divided into 10 development
blocks.

e The district is characterized with hard rock undulating and hilly topographic features.
table land topographic features. Along the courses of river and stream, very limited
valley fill deposits are observed. River Son divides the district into two distinct
topographic division. The thickness of alluvium or weathered zone is more in North of
river Son while it is negligible in south of river Son. Geomorphologically, the district
can be divided into three distinct units; 1. Residual hills / Table lands 2.River and hills
and 3. Valleys and ravines. Dendritic drainage pattern is common and trellis drainage
pattern is observed in hard rock area. The elevation of the area varies from 150-
400mamsl. The general slope of the tract is from North to South. The topography is
influenced or modified by the existing rivers and streams.

e Geologically the district is characterized by Bijawar phyllites and Chhotanagpur
granite/gneiss, Vindhyan formation and younger alluvioum. The age of these
formations ranges from Archean to Sub recent. The Granitoids and gneisses forms the

main land and traversed by pegmatitic veins, quartz reefs and basic dykes.
HYDROGEOLOGY

e Hydrogeological Set-up: Exploratory drilling data of CGWB and state tubewell
department show that there are fractures which create secondary porosity in hard rock

area and porous formation in alluvial formations.

Page 1 of 11
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The depth of these fractures differ from place to place. The ground water condition in
the area are greatly influenced by the occurrence of two distinct litho-units. a)
Unconsolidated sediments in the valley filled area ( Alluvium) b) Hard Rock
Formation: Comprising Vindhyan and Precambrian formations.

SONBHADRA district is underlain by Alluvium of Quaternary age. Dynamic Ground
water resources of the district have been estimated for base year-2022-23, on
block/urban area wise basis. Out of 680957.52 ha of geographical area, 241458.89 ha
is ground water recharge worthy area and 439498.63 ha is hilly area.

There are 10 number of assessment units in the district which fall under command
category. The Annual Extractable Ground Water Resources in the district is 51851.11
ham and ground water extraction for all uses is 26394.62 ham, making stage of ground
water extraction 50.9% as a whole for the district.

The highest stage of ground water extraction is 76.68% in DUDHI block. After
allocation of Ground Water Resource for domestic utilization for projected year 2025,
the Net Annual Ground Water Availability for future use is 25040.7ham in the district.
1 block are categorized in semi critical, Oin critical. 0 block of the district are

categorized in over exploited. 9 blocks are categorized in Safe.
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Project Description:-

Name of Applicant

M/s New India Minerals
Owner: Surendra Tiwari

Full correspondence address of proponent and
mobile no.

190, Govindpur Ganeshpur, Akbarpur
Distt-Ambedkarnagar UP.

Name of Project

Morrum Mining along Sone River bed at Arazi No.-
824Kha (Khand no 03), Village-Agori Khas, Tehsil-Obra,
District-Sonbhadra, U.P.

Project location (Plot/Khasra/Gata No.)

Village — Agori Khas, Araji No. 824Kha (Khand no 03),
Tehsil- Obra, District- Sonbhadra, State- Uttar Pradesh.

Name of River Sone River

Name of Village Agori Khas

Tehsil Obra

District Sonbhadra

Name of Minor Mineral Morrum

Sanctioned Lease Area (in Ha.) 16.194 Ha

Pillar Coordinates (Verified by DMO) Point Latitude Longitude

Total Lease Area Coordinate (12.146 ha)

A 24°33'14.49"N 82°57'26.10"E
B 24°33'17.75"N 82°57'37.51"E
C 24°33°09.03"N 82°57'41.07"E
D 24°33°04.36"N 82°57'45.23"E
E 24°33°00.00"N 82°57'35.40"E
F 24°33°00.22"N 82°57'34.91"E
G 24°33'10.77"N 82°57'26.35"E
H 24°33'11.19"N 82°57'27.20"E

Proposed Production/year (as per Lol) 2,59,104 m®

Sanctioned Period of Mine lease 5 Years
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Background:-

The E.C. condition has a requirement of conducting Hydrogeological study of the area.
In case adverse effect on ground water quality and quantity proper action shall be taken
for its mitigation.

The report has been prepared as per the As Annexure-V of MINISTRY OF JAL
SHAKTI (Department Of Water Resources, River Development And Ganga
Rejuvenation) (CENTRAL GROUND WATER AUTHORITY) NOTIFICATION
New Delhi, the 24th September, 2020
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Regional setting (Location , Landuse , Climate, Topography and drainage , Geology —

Regional and Local

PROJECT LOCATION

e The mine lease area is located in Agori Khas village, Obra Tehsil of Sonbhadra District.

The external coordinates of the mine lease area are mentioned in project description

Chapter.

e The area can be accessed from SH-5A road which is 7.00 km from the project site via local

metal road. A haul road reaches the project site which is sufficient for the transportation of

materials through trucks and dumpers. The map showing general location and specific

location, boundary of the mine lease area and its surrounding environ are shown.
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Land use Pattern of Mine Lease Area

SI. No. | Type of Land Use

Total Value (in Hectares)

A. PRE-MINING AREA

A-1 | River bed area under Mine Lease 16.194
Total 16.194
B. DURING MINING
B-1 | Restricted area (7.5m mining area boundary, 5.2389
3m barrier from periphery of stream water)
B-2 | Available area for mining 10.9551
Total 16.194
C. END OF LEASE PERIOD
C-1 | Restricted area (7.5m mining area boundary, 5.2389
3m barrier from periphery of stream water)
C-2 | Naturally reclaimed in river bed 10.9551
Total 16.194
e Land Use Pattern within 10 Km Area

Landuse Areain ha Areain %

Builtup 1112.55 3.37

Forest 11285.99 34.14

Rocky Outcrop 127.18 0.38

Mining & Industry 286.29 0.87

Open Scrub 1796.21 5.43

Sandy Area 1583.06 4.79

Waterbody 1619.44 4.90

Agriculture Land 15243.93 46.12

Total Area 33054.65 100

o As clearly depicted in the pie-chart above, about 46.1% of the study area is
agricultural land followed by about 3.37% of built-up, 4.9% of water body, 0.9%
of Morrum & industry Area and 5.4% of open scrub area each and forest land is
about 34.1%. Therefore, overall we can predict that our study area majorly being
agricultural land with some built-up area and presence of some forests, the
envisaged impact of mining would be very less.
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TOPOGRAPHY & PHYSIOGRAPHY:

e The proposed lease area is situated on the left flank of the river Son. The Son River flows

through the Sonbhadra district from west to east direction, which forms the main drainage

system of the area. It flows parallel to the strike direction of Vindhyan, in the softer rocks

of the Lower Vindhyan Group. Its tributary, Kanhar River, flows from south to north to

join the Son at a right angle.

e The lease area along Son river has mild slope towards south-east. The highest level of area

IS 175mRL in north-west of the area near boundary pillar “A” while on the south-eastern

corner near pillar “C” it is 172 mRL. The area lies on left bank of Son River which flows

from west to east direction in the area. In past no mining activities was carried out with in

the area and it depicts its original topography.

REGIONAL GEOLOGY:

Geologically the district is characterized by Bijawar phyllites and Dudhi ranite/gneiss,
Vindhyan formation and younger alluvium. The age of these formations ranges from
Archean to Sub recent. The Granitoids and gneisses form the main land and traversed
by pegmatitic veins, quartz reefs and basic dykes. The district is characterized with hard
rock undulating and hilly topographic features. Table land topographic features. Along
the courses of river and stream, very limited valley fill deposits are observed. River Son
divides the district into two distinct topographic divisions. The thickness of alluvium
or weathered zone is more in North of river Son while it is negligible in south of river
Son.
Geomorphologically, the district can be divided into three distinct units:

o Residual hills

o River and hills and

o Valleys and ravines.
Dendritic drainage pattern is common and trellis drainage pattern is observed in hard
rock area. The elevation of the area varies from 150-400 msl. The general slope of the
tract is from North to South. The topography is influenced or modified by the existing
rivers and streams. Mineral resources in Sonbhadra district: Sonbhadra district has rich
mineral resources. Govt. organizations as well as private lease holders are doing mining

in these areas.
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Local Geology

The sediments of newer alluvium are mainly arenaceous in nature and are found in
topographically lower region. These sediments are loose, unconsolidated, flood plain
deposits or back swamp deposits and are confined in narrow strips all along the present
drainage system. The younger alluvium material resembles mineralogically to older
alluvium. The older alluvium material generally occupies the region of higher elevation.

These sediments are argillaceous in nature and relatively compact.
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General Hydrogeology , Groundwater condition

» Categorization of Assessment Units :-
The CGWA and UP — Ground Water Department, the norms for Categorization of Assessment

Units depending on stage of ground water extraction is as under:-

Stage of Ground Water Extraction Category

Less than or upto 70% Safe

More than 70% upto 90% Semi- critical
More than 90% upto 100% Critical

More than 100% Over-exploited

https://upgwd.gov.in/MediaGallery/GWREReport23 En.pdf

» Hydro geological Status of the lease area:-
The State Ground Water Board, Uttar Pradesh has Notified Areas/Blocks which were
over-exploited, Critical or semi-critical in stressed cities on June-2020 (further
amended on June-2022), as per which district Sonbhadra has not been identified under
Notified Area. As per the UP Ground Water Board Report-2023, Duddhi has been

assessed as Semi-Critical Assessment unit which as far away from the lease area.

https://upgwdonline.in/images/NotifiedAreal7062020 Hi.pdf
https://upgwdonline.in/pdf/Notified-Area-2022.pdf
https://upgwd.gov.in/MediaGallery/GWREReport23 En.pdf

» Stage of Extraction & Categorization of Sonbhadra:-
As per the data published by Central Ground Water Board on National Compilation on
Dynamic Ground Water Resources of India, 2023, the “Nagwa” assessment unit of district
Sonbhadra was observed as per which the Stage of ground water extraction percentage from
72.76% (Semi-Critical Categorization) in Year-2022 Improved to 67.28% (Safe
Categorization) in Year-2023.

Main references -

https://cdn.cseindia.org/gic/state-of-ground-water-20210927.pdf
https://upgwd.gov.in/MediaGallery/GWREReport23 En.pdf

Supplementary references
https://www.cgwb.gov.in/sites/default/files/2024-01/statefactsheet2023 revised.pdf
https://cgwb.gov.in/cgwbpnm/public/uploads/documents/170565526211711280file.pdf
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» Status of Ground Water Level in the Block:-

» “Markundi New” is the nearest Ground Water assessment Block near to the lease Agor
Khass. The depth of water level data of monitoring Wells show that in Aug-2022 depth was
5.48 MBGL and Jan-2023 depth was 6.66 MBGL (CGWA-2022-23)

» Interpretation of surface water and Conclusion-
o The sand mining unit is not discharging any industrial waste and is not doing any
in-stream mining, as mining is done in the dry river bed only. The Sone river flows
from the North direction of the lease area. The degradation of river water quality as

a whole is a big subject and has many attributes spread in entire catchment area.
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e PRAVAYU TEST% LABORATORY LLP
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
: GSTIN : 09ABCFP7334F 126, NABL ACCREDITED LABORATORY A
PRAVAYU Nl
TESTING LABORATORY LLP. TC-12468
TEST REPORT
Sample Code No.: PTL-AA-125N1 Report No.: AAQ-06122024-125N1 Issue Date06.12.2024

Issue To- M/S NEW INDIA MINERALS Brahmpuri Colony, 28, Jugauli Crossing, Lucknow -226016

Format No. PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m’/min.): (Ipm):
Sample Drawn on 02.12.2024 - Sample Received : 03.122024
03.12.2024
Sample Quantity: 30 ml Analysis Duration: 03.12.2024 -
06.12.2024
Sampling Location: Near Project Site Ambient Temperature : 20°C
Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
I PM, pg/m® | 41.50 | IS 5182 (Part 24):2019 60 pg/m’

2. PMyo ug/m® | 8022 | IS— 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, ug/m’ | 13.62 | IS—5182 (PART-2)2001, RA: 2017 | 80 pg/m’

4. NO, ug/m® | 22.44 | IS - 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

I. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

hecked by
- For Pravayu Testing Laboratory LLP
L Y g ry
AR "\/L Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

End of Report



PRAVAYU TESTIRC £ABORATORY LLP
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«0
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F1Z6, NABL ACCREDITED LABORATORY

PRAVAYU TC-12468
TEST REPORT
Sample Code No.: PTL-AA-126NI Report No.: AAQ-10122024-126NI Issue Datel0.12.2024

Issue To- M/S NEW INDIA MINERALS Brahmpuri Colony, 28, Jugauli Crossing, Lucknow -226016

Format No. PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(mj/’min.): (Ipm):
Sample Drawn on 06.12.2024 - Sample Received : 07.12.2024
07.12.2024
Sample Quantity: 30ml Analysis Duration: 07.12.2024 —
10.12.2024
Sampling Location: Near Project Site Ambient Temperature : 20°C
Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM; s Sampler

Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
E PM, 5 pg/m’ | 41.30 | IS 5182 (Part 24):2019 60 pg/m’

2. PMyg pg/m’ | 80.10 IS - 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, pg/m’ | 1322 | IS—5182 (PART-2) 2001, RA: 2017 | 80 pg/m’

4. NO, pg/m’ | 22.10 IS — 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

I. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by
\U il s For Pravayu Testing Laboratory LLP
L Pramod Kurmhar Tiwari

Quality Manager
(Authorized Signatory)
End of Report
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«__  PRAVAYU TESTIG LABORATORY LLP |
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.) \z
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com N
GSTIN : 09ABCFP7334F1Z6, NABL ACCREDITED LABORATORY [/
PRAVAYU =)
TEST REPORT
Sample Code No.: PTL-AA-127NI Report No.: AAQ-14122024-127NI Issue Datel4.12.2024

Issue To- M/S NEW INDIA MINERALS Brahmpuri Colony, 28, Jugauli Crossing, Lucknow -226016

Format No, PIL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 12 Average Flow Rate of Gases 0.5
(m3£min.}: (Ilpm):
Sample Drawn on 10.12,.2024 - Sample Received : 11.12.2024
11.12.2024
Sample Quantity: 30 ml Analysis Duration: 11.12.2024 -
14.12.2024
Sampling Location: Near Project Site Ambient Temperature : 21°C
Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM; 5 Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
1. PM, s pg/m | 40.60 | IS 5182 (Part 24):2019 60 ug/m’

2. PM,, pg/m’ | 81.20 IS 5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. S0, ug/m' | 12.62 IS - 5182 (PART-2) 2001, RA: 2017 | 80 pg/m’

4. NO, ug/m’ | 21.50 IS — 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

I. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer,

Checked by
For Pravayu Testing Laboratory LLP
‘Mo N |
K *a Pramod Kumar Tiwari

End of Report
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RN PRAVAYU TESTIP?(:ZLABORATORY LLP
g Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com '
PRAVAYU GSTIN : 09ABCFP7334F 126, NABL ACCREDITED LABORATORY A
TESTING LABORATORY LLP. TC-12468

TEST REPORT

Sample Code No.: PTL-AA-128NI Report No.: AAQ-18122024-128NI Issue Datel8.12.2024

Issue To- M/S NEW INDIA MINERALS Brahmpuri Colony, 28, Jugauli Crossing, Lucknow -226016

Format No, PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m’/min.): (Ipm):
Sample Drawn on 14.12.2024 - Sample Received : 15.12.2024
15.12.2024
Sample Quantity: 30 ml Analysis Duration: 15.12.2024 -
18.12.2024
Sampling Location: Near Project Site Ambient Temperature : 20°C
Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
s PM, 5 pg/m’ | 4024 | 1S 5182 (Part 24):2019 60 pg/m’

2. PMq pg/m’ | 81.10 [ IS—5182 (PART-23) 2006, RA: 2017 | 100 ug/m’

3. SO, pgm’ | 1247 | 1S— 5182 (PART-2)2001, RA: 2017 | 80 pg/m’

4. NO, pg/m® | 2143 | IS— 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

I. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by
For Pravayu Testing Laboratory LLP
\Mﬁl ] N ‘
Cika Pramod Kumar Tiwari
Quality Manager
(Authorizqd-\%{'

End of Report —8 —— %C, g
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% _  PRAVAYU TESTINCABORATORY LLP
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
g Mobile l:*lo. : 9452319886, 7905923302. E-mail : ptl.env@gmail.com
PRAVAYU GSTIN : 09ABCFP7334F126, NABL ACCREDITED LABORATORY
TESTING LABORATORY LLP.
TEST REPORT
Sample Code No.: PTL-AA-129NI Report No.: AAQ-21122024-129NI Issue Date21.12.2024

Issue To- M/S NEW INDIA MINERALS Brahmpuri Colony, 28, Jugauli Crossing, Lucknow -226016

Format No, PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m”/min.): (Ipm):
Sample Drawn on 17.12.2024 - Sample Received : 18.12.2024
18.12.2024
Sample Quantity: 30 ml Analysis Duration: 18.12.2024 —
21.12.2024
Sampling Location: Near Project Site Ambient Temperature : 19°¢c
Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, s Sampler

Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
l. PM, pg/m’ | 39.80 | IS 5182 (Part 24):2019 60 pg/m’

2. PM,, pg/m® | 8020 | IS—5182 (PART-23) 2006, RA: 2017 | 100 ug/m’

3. SO, pg/m’ | 12.10 | IS—5182 (PART-2) 2001, RA: 2017 | 80 pg/m’

4. NO, pg/m® | 2035 | IS—5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer,

Checked by

\ For Pravayu Testing Laboratory LLP
(S VAN -

[N /o Pramod Ktiar Tiwari

End of Report




N PRAVAYU TESTIE&?ABORATORY LLP ' .

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
glggilﬁ Ng.g Aggszm 9886, 7905923302, E-mail : ptl.env@gmail.com
IN: FP7334F 126, NABL ACCREDITED LABORATORY
PRAVAYU
TESTING LABORATORY LLP, TC-12468
TEST REPORT
Sample Code No.: PTL-AA-130NI Report No.: AAQ-24122024-130NI Issue Date24.12.2024

Issue To- M/S NEW INDIA MINERALS Brahmpuri Colony, 28, Jugauli Crossing, Lucknow -226016

Format No. PTL/SE/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m*/min.): (Ipm):
Sample Drawn on 20.12.2024 - Sample Received : 21.12.2024
21.12.2024
Sample Quantity: 30ml Analysis Duration: 21.12.2024 -
24.12.2024
Sampling Location: Near Project Site Ambient Temperature : 18°C
Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM; s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
1. PM, 5 pg/m® | 39.20 | IS 5182 (Part 24):2019 60 pg/m’

2. PM,, ug/m' | 80.10 | IS—5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, ug/m® | 11.85 | IS—5182 (PART-2) 2001, RA: 2017 | 80 pg/m’

4. NO, ug/m® | 20.10 | 1S — 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

I. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.
Checked by
sting Lab P
k‘“‘ A ‘ For Pravayu Testing Laboratory LL

o 7aN
A Pramod Kumar Tiwari

End of Report
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RN PRAVAYU TEST?&Z LABORATORY LLP
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
I'(«:s‘z‘lgl:uilgzJ Noé ,:Ag405231 9886, 7905923302, E-mail : ptl.env@gmail.com
TIN:O FP7334F1Z6, NABL ACCREDITED LABORATORY
PRAVAYU
TESTING LABORATORY LLP.
TEST REPORT
Sample Code No.: PTL-AA-131NI Report No.: AAQ-28122024-131N1 Issue Date28.12.2024

Issue To- M/S NEW INDIA MINERALS Brahmpuri Colony, 28, Jugauli Crossing, Lucknow -226016

Format No, PTL/SE/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m*/min.): (lpm):
Sample Drawn on 24.12.2024 - Sample Received : 25.12.2024
25.12.2024
Sample Quantity: 30 ml Analysis Duration: 25.12.2024 —
28.12.2024
Sampling Location: Near Project Site Ambient Temperature : 17°C
Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM; s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
I; PM, s ug/m’ | 38.90 | IS 5182 (Part 24):2019 60 pg/m’

. PM,, ug/m’ | 79.80 | IS—5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, ug/m’ | 10.95 | IS—5182 (PART-2)2001, RA: 2017 | 80 pg/m’

4. NO, pg/m’ | 19.80 | IS- 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

I. The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer,
“hecked by
o™ "

Al

For Pravayu Testing Laboratory LLP

Pramod Kumar Tiwari
Quality Manager

End of Report




PRAVAYU TESTII@& ﬁABORATORY LLP
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..
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F126, NABL ACCREDITED LABORATORY

PRAVAYU
TESTING LABORATORY LLP.
TEST REPORT
Sample Code No.: PTL-AA-132NI Report No.: AAQ-01012025-132NI Issue Date01.01.2025

Issue To- M/S NEW INDIA MINERALS Brahmpuri Colony, 28, Jugauli Crossing, Lucknow -226016

Format No. PTL/SF/33A

Sample plan / Procedure No.: PTL-P-16 Environment Condition : Weather Clear
Type of Sample: Air Ambient quality Sample Drawn by: PTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of Gases 0.5
(m”/min.): (Ipm):
Sample Drawn on 28.12.2024 - Sample Received : 29.12.2024
29.12.2024
Sample Quantity: 30 ml Analysis Duration: 29.12.2024 -
01.01.2025
Sampling Location: Near Project Site Ambient Temperature : 17°e
Villages Ahori Khas

Sampling Instruments Used: Respirable Dust Sampler with Gaseous Attachment & PM, s Sampler
Test Results:

S.No | Parameter Units | Results | Test Method used Limit as per CPCB
1. PM, 5 ug/m’ | 4070 | IS 5182 (Part 24):2019 60 pg/m’

2. PM, ug/m® | 81.70 | IS—5182 (PART-23) 2006, RA: 2017 | 100 pg/m’

3. SO, ug/m’ | 11.90 | IS—5182 (PART-2)2001, RA: 2017 | 80 pg/m’

4, NO, ug/m® | 20.85 | IS— 5182 (PART-6) 2006, RA: 2017 | 80 pg/m’

NOTE:

I.  The results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by
‘l )\.ko*f""\ , For Pravayu Testing Laboratory LLP

Lio

Pramod Kumar Tiwari

End of Report




PRAVAYU TESTI%%.ABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F1Z6, NABL ACCREDITED LABORATORY

TEST REPORT

Format No. PTL/SF/33N

rL Sample Code No. PTL/NQ/124N1 Report No. NQO06122024-124NI1

| Environment Weather Clear Issue Date 06.12.2024
Condition
Sample Drawn by PTL Team Condition of the Sample Ok
Sample Drawn on 02/12/2024-03/12/2024 | Nature of Sample Ambient Noise Quality
Sample Received on 03.12.2024 Ambient Temperature 20°C

Sampling Location

Villages Ahori Khas

Client’s Name & Address

M/S NEW INDIA MINERALS
Brahmpuri Colony, 28, Jugauli
Crossing, Lucknow -226016

Test Result

S. No Noise Level | Observed Values | Observed Values | Average in Limiting value in
S, dB(A) (Max) (Min.) dB(A) dB(A)
| Day (Ld) 70.5 68.3 62.4 65
) Night (Ln) 60.4 43.6 521 55
Standards of Noise Level
S. No. Category of Area Day dB (A) Night dB (A) Test Method
T Commercial Area 65 55 1S:9989-1981
NOTE:

I, ‘The results given above are related to the tested sample as received for various parameters, as observed at the time of sampling, The
customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until specified by the customer,

Checked by

Kgov
A

End of Report

For Pravayu Testing Laboratory LLP

=0

Pramod Kurhar Tiwari

Quality Manager
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g PRAVAYU TESTIﬁé Q.ABORATO RY LLP
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
ggb_}iilg Ngg&?g;gggg. 7905923302, E-mail : ptl.env@gmail.com
'EE.AV AYLIL | 1 094 126, NABL ACCREDITED LABORATORY
TEST REPORT
Format No. PTL/SF/33W
Sample Code No. PTL/WS/332NI Report No. WS506122024-332NI
Sample Code Given By Client | None Issue Date 06/12/2024
Sample Drawn by PTL Team Condition of the Sample Sealed
Sample Drawn on 02/12/2024 Nature of Sample Ground Water
Sample Received on 03/12/2024 Test Duration 03/12/2024-06/12/2024
Sampling Location Villages Ahori Khas Client’s Name & Address M/S NEW INDIA MINERALS Brahmpuri
:::g:?ng';’:';ig]um — ;_llfij;ﬁ ; Colony, 28, Jugauli Crossing, Lucknow -
L 226016
S. | Parameter Tested Units Result | Desirable Maximum permisible
No, limits limits Test protocol
(is 10500:2012) Second revision
1 pH Value - 7.30 6.5-8.50 No Relaxation APHA -23 rd Edition 4500 H +, B: 2017
2 Electrical ps/cm 5232 - - APHA - 23rd EDITION 2510 B: 2017
Conductivity
3 Color Hazen <5.0 5.0 - APHA -23rd EDITION 2120 B: 2017
units
4 Turbidity NTU 0.01 1.00 5.0 APHA -23rd EDITION 2130 B: 2017
5 | Total Dissolve mg/L 322.0 500 2000 APHA - 23rd EDITION 2540-C:2017
Solid
6 | Total Suspended mg/L BDL APHA - 23 rd Edition 2540 D: 2017
Solid
7 | Total Solids mg/L 322.0 500 2000 APHA -23 rd Edition 2540-B,: 2017
8 | Total hardness as mg/L 180.0 200.0 600.0 APHA - 23rd EDITION 2340-C: 2017
CaCOs
9 | Calciumas Ca mg/L 40.80 75.0 200.0 APHA -23rd EDITION 3500 Ca- B: 2017
10 | Magnesium as Mg mg/L | 20.30 30 No Relaxation APHA - 23rd EDITION 3500-Mg B: 2017
11 | Manganese mg/L BDL 0.1 0.3 APHA -23 rd Edition 3500 Mn -B, : 2017
12 | Alkalinity as CaCOs mg/L 178.0 200.0 600.0 APHA - 23rd EDITION 2320 B: 2017
13 | Chlorides as CL” mg/L 2299 250.0 1000.0 APHA - 23rd EDITION 4500 CI B: 2017
14 | Sulphate as So4™~ mg/L 24.62 200.0 400.0 APHA - 23rd EDITION 4500 -S04 - E: 2017
15 | Nitrate as NOz mg/L 6.25 45.0 No Relaxation 153025 (Part 34) 1988 : 2003
16 | IronasFe mg/L 0.16 0.3 No Relaxation APHA - 23rd EDITION 3500 B-Fe: 2017

\uoﬁ']

_\.h)/(‘
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17 | Potassium mg/L 3.78 - - APHA -23 rd Edition 3500 K -B: 2017
18 | Sodium mg/L 18.56 - - APHA -23 rd Edition 3500 Na -A: 2017
19 | Fluoride as F° mg/L 0.87 1.0 1.5 APHA -23rd EDITION 4500 F - D: 2017
20 | Free Residual mg/L BDL 0.2 1.0 APHA - 23 rd Edition 4500-B: 2017
Chlorine
21 | Total Chromium mg/L BDL 0.05 No Relaxation IS 3025 (Part 52): 2003
NOTE:

|. The results given above are related to the tested sample as received for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.

2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by
For Pravayu Testing Laboratory LLP

v
1N %
Pramod Kumar Tiwari

Quality Manager
(Authorjzge 81 ry)

End of Report

PRAVAYU TESTING LABORATORY LLP



PRAVAYU TESTIﬁé %ABORATORY LLP

N

..
Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F 126, NABL ACCREDITED LABORATORY

PRAVAYU
TESTING LABORATORY LLP.
SOIL TEST REPORT
Format No. PTL/SF/335
SampleNo. : | PTL/SQ/40NI
Name &Address of the Customer : | M/SNEW INDIA MINERALS Brahmpuri Colony, 28. Jugauli
) Crossing, Lucknow -226016
Date of Sampling : | 02/12/2024
Date of Receipt : | 03/12/2024
Sample Description : | Agriculture Soil
Sample Condition : |OK
Start Date of Analysis : | 03/12/2024
End Date of Analysis : | 06/12/2024
Date of Reporting : | 06/12/2024
Sampling Location : | Villages Ahori Khas
Sample Submitted by : | PTL Team
Environmental Condition atLab : | Temp. 252 °C Humidity 50+ 10 %
Ref. of SamplingProcedure No. : | PTL-P-16
TEST RESULTS
51, Parameter Unitsiof Value Protocol
No. Measurements
1 pH - 8.80 1S-2720 (Part 26): 1987
2; Conductivity ps/cm 403.10 IS-14767:2000
3. Organic Matter % 2.70 1S-2720 (Part 22): 1972
4, Moisture (Water % 43 1S-2720 (Part 11): 1982
Content) ]
5 Water holding % 3.0 IS — 14765 : 2000
capacity (WHC) .
6. Nitrogen as N Yo 9.0 IS — 14684: 1999
7 Potassium as k mg/kg 160.0 IS — 9497: 1980
8. Sodium Kg/ha 145.0 IS —9497: 1980
9. CEC (Cation Meq/100g IS -2720 (Part24): 1976
: 12.0
Exchange Capacity)
Checked by
\ For Pravayu Testing Laboratory LLP
P.Ao iy
\in l}A Pramod Eumar Tiwari

End of Report
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PRAVAYU

TESTING LABORATORY LLP.

PRAVAYU TESﬁﬁg LABORATORY LLP

Plot No. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P)
Mobile No. : 9452319886, 7905923302, E-mail :
GSTIN : 09ABCFP7334F126, NABL ACCREDI

ptl.env@gmail.com
TED LABORATORY

TEST REPORT
Format No. PTL/SF/33W
Sample Code No. PTL/WS/336NI Report No. WS06122024-336NI
Sample Code Given By Client | None Issue Date 06/12/2024
Sample Drawn by PTL Team Condition of the Sample Sealed
Sample Drawn on 02/12/2024 Nature of Sample Surface Water
Sample Received on 03/12/2024 Test Duration 03/12/2024-06/12/2024
Sampling Location SON River Client’s Name & Address M/S NEW INDIA MINERALS Brahmpuri
(Bownstream) Colony, 28, Jugauli Crossing, Lucknow -
Sample Quantity 2 liter 226016
Sampling Procedure No. PTL/P/33
S. Parameter Units Result Surface Water Standards
No Tested Test protocol
A* B* C* DY E*
1 | pHValue 7.90 6.5-8.5 6.5-8.5 6.5-8.5 6.5-8.5 6.5- | APHA -23 rd Edition 4500 H +, B: 2017
85
2 | Electrical us/cm 659.5 1000 250 | APHA - 23rd EDITION 2510 B: 2017
Conductivity 0
3 | Color Hazen <5.0 10 300 - - APHA -23rd EDITION 2120 B: 2017
units
4 | Turbidity NTU 0.5 - - - APHA -23rd EDITION 2130 B: 2017
5 | Odour Hazen | Agreeable Un- - - APHA - 23 rd Edition 2150 B: 2017
objectio
nable
6 | Total Dissolve mg/L 427.0 500 - 1500 210 | APHA - 23rd EDITION 2540-C:2017
Solid 0
7 | Total Suspended mg/L 32.0 - - APHA - 23 rd Edition 2540 D: 2017
Solid
8 | Total Solids mg/L 459.0 - g - - APHA -23 rd Edition 2540-B,: 2017
9 | Total hardness mg/L 164.0 300 - - E 3 APHA - 23rd EDITION 2340-C: 2017
as CaC0s
10 | Calcium as Ca mg/L 36.30 80.10 - E APHA - 23rd EDITION 3500 Ca- B:
2017
11 | Magnisium as mg/L 18.80 24.28 - - - APHA - 23rd EDITION 3500-Mg B:
Mg 2017
12 | Manganese mg/L 1.29 0.5 - - - - APHA -23 rd Edition 3500 Mn -B, :
2017
13 | Alkalinity as mg/L 161.0 - - - APHA - 23rd EDITION 2320 B: 2017
CaCOs
14 | Chlorides as CL~ mg/L 6.99 250p - 600 600 | APHA - 23rd EDITION 4500 CI B: 2017
15 | Sulphate as So+ ~ | mg/L 22.98 400 - 400 100 | APHA - 23rd EDITION 4500 -SO4 - E:
0 2017
16 | Nitrate as NOa mg/L 3.85 20 50 - - 153025 (Part 34) 1988 : 2003
17 | Iron as Fe mg/L 0.2 0.3 - = 50 APHA - 23rd EDITION 3500 B-Fe: 2017
18 | Potassium mg/L 2.88 - - APHA -23 rd Edition 3500 K -B: 2017

Yat
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19 [ Sodium mg/L 17.70 : - . - APHA -23 rd Edition 3500 Na -A; 2017
20 | Fluoride as F- mg/L 0.52 1.5 1.5 15 : APHA -23rd EDITION 4500 F - D;
2017

21 | Ammonical mg/L BDL - - - APHA- 23 rd Edition 4500 NH3-F :
Nitrogen 2017

22 | Free Residual mg/L BDL - - - - APHA - 23 rd Edition 4500-B: 2017
Chlorine

23 | Total Chromium | mg/L BDL 0.01 . 0.01 = IS 3025 (Part 52): 2003

24 | cop (mg/l) 4.00 - E APHA - 23rd EDITION 5220 B 2017

25 | BoD (mg/1) 12 2 3 3 - IS- 3025 (Part 44) : 1993: 2009

26 | Dissolved Oxygen | mg/L 6.5 6 5 4 4 APHA -23 rd Edition 4500 OC : 2017

27 | OILE&GREASE (mg/l) 0.1 - 0.1 0.1 5520 B - 23rd EDITION APHA 2017

A* - Drinking water without conventional treatment but after disinfection.

B* - Water for outdoor bathing.

C* - Drinking water with conventional treatment followed by disinfection.

D* - Water for fish culture and wild life propagation,
E* - Water for irrigation, industrial cooling and controlled waste disposal. (Unobj = Unobjectionable.

NOTE:

I The results given above are related to the tested sample as received for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until

specified by the customer.

hecked by

STV

A,

End of Report

For Pravayu Testing Laboratory LLP

Pramod Kumar Tiwari
Quality Manager
(Authorized Signatory)

PRAVAYU TESTING LABORATORY LLP




PRAVAYU

TESTING LABORATORY LLP.

PRAVAYU TESTIﬁ%ELABORATORY LLP

Plot _N_o. 60, Kanchanpur, Chinhat, Matiyari, Chinhat, Lucknow-226028 (U.P.)
Mobile No. : 9452319886, 7905923302, E-mail : ptl.env@gmail.com
GSTIN : 09ABCFP7334F1Z6, NABL ACCREDITED LABORATORY

TEST REPORT
Format No. PTL/SF/33W
Sample Code No. PTL/WS/333NI Report No. WS06122024-333NI
Sample Code Given By Client | None Issue Date 06/12/2024
Sample Drawn by PTL Team Condition of the Sample Sealed
Sample Drawn on 02/12/2024 Nature of Sample Surface Water
Sample Received on 03/12/2024 Test Duration 03/12/2024-06/12/2024

Sampling Location

SON River (Upstream)

Client’s Name & Address

M/S NEW INDIA MINERALS Brahmpuri

Semple Quantity 2 e Colony, 28, Jugauli Crossing, Lucknow -
Sampling Procedure No. PTL/P/33
226016
S. Parameter Units Result Surface Water Standards
No Tested Test protocol
A B* Cc* D* E*
1 | pHValue - 7.80 6.5-8.5 6.5-8.5 6.5-8.5 6.5-8.5 6.5- | APHA -23 rd Edition 4500 H +, B: 2017
8.5
2 | Electrical ps/cm 655.3 - - - 1000 250 | APHA - 23rd EDITION 2510 B: 2017
Conductivity 0
3 | Color Hazen <5.0 - 10 300 - - APHA -23rd EDITION 2120 B: 2017
units
4 | Turbidity NTU 0.5 - - - - APHA -23rd EDITION 2130 B: 2017
5 | Odour Hazen | Agreeable Un- . - = - APHA - 23 rd Edition 2150 B: 2017
objectio
nable
6 | Total Dissolve mg/L 424.0 500 1500 - 210 | APHA - 23rd EDITION 2540-C:2017
Solid 0
7 | Total Suspended | mg/L 30.0 - - - APHA - 23 rd Edition 2540 D: 2017
Solid
8 | Total Solids mg/L 454.0 - - - APHA -23 rd Edition 2540-B,: 2017
9 | Total hardness mg/L 1620 300 - - APHA - 23rd EDITION 2340-C: 2017
as CaCOs
10 | Calcium as Ca mg/L 35.84 80.10 APHA - 23rd EDITION 3500 Ca- B:
2017
11 | Magnisium as mg/L 18.20 24.28 APHA - 23rd EDITION 3500-Mg B:
Mg 2017
12 | Manganese mg/L 1.25 0.5 - - APHA -23 rd Edition 3500 Mn -B, :
2017
13 | Alkalinity as mg/L 159.0 - - - APHA - 23rd EDITION 2320 B: 2017
CaCos
14 | Chlorides as CL” mg/L 6.99 250p 600 = 600 | APHA - 23rd EDITION 4500 CI B: 2017
15 | Sulphate as Sos”~ | mg/L 22.85 400 400 - 100 | APHA - 23rd EDITION 4500 -S04 - E:
0 2017
16 | Nitrate as NO2 mg/L 3.80 20 - 50 . 183025 (Part 34) 1988: 2003
17 | Ironas Fe mg/L 0.2 0.3 - = [ 50 APHA - 23rd EDITION 3500 B-Fe: 2017
18 | Potassium mg/L 2.86 - - APHA -23 rd Edition 3500 K -B: 2017
MOVIN
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19 | Sodium mg/L 17.65 - - - - - APHA -23 rd Edition 3500 Na -A: 2017
Fluoride as - mg/L 0.52 1.5 1.5 1.5 - - APHA -23rd EDITION 4500 F - D:

20 2017

21 | Ammonical mg/L BDL . - - - - APHA- 23 rd Edition 4500 NH3-F :
Nitrogen 2017

22 | Free Residual mg/L BDL - - - - - APHA - 23 rd Edition 4500-B: 2017
Chlorine

23 | Total Chromium mg/L BDL 0.01 - 0.01 - - IS 3025 (Part 52): 2003

24 | CoD (mg/l) 4,00 - - - - - APHA - 23rd EDITION 5220 B 2017

25 | BOD (mg/l) 1.2 2 3 3 - - IS- 3025 (Part 44) : 1993: 2009

26 | Dissolved Oxygen mg/L 6.5 6 5 4 4 3 APHA -23 rd Edition 4500 OC : 2017

27 | OILRGREASE (mg/1) 0.1 - - 0.1 0.1 " 5520 B - 23rd EDITION APHA 2017

A* - Drinking water without conventional treatment but after disinfection.

B* - Water for outdoor bathing.

C* - Drinking water with conventional treatment followed by disinfection.

D* - Water for fish culture and wild life propagation.

E* - Water for irrigation, industrial cooling and controlled waste disposal. (Unobj = Unobjectionable.

NOTE:
I, The results given above are related to the tested sample as received for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.
2. The test samples will be disposed off after 15 days from the date of issue of test report, unless until
specified by the customer.

Checked by
For Pravayu Testing Laboratory LLP
avs 2
' (\ Pramod Kumar Tiwari
fhn

Quality Manager
(Authorized Signatory)
End of Report

PRAVAYU TESTING LABORATORY LLP




Annexure No.R3/14

CTO Compliance Report

RIVER BED SAND/MORRUM MINING PROJECT FROM SON RIVER AT ARAJI NO.- 824KHA (KHAND No. 03),
VILLAGE — AGORI KHAS, TEHSIL — OBRA, DISTRICT — SONBHADRA — U.P.,

SHRI SURENDRA TIWARI (LEASE AREA 16.194 HA)

Project Proponent :- M/s New India Minerals

Proprietor / Owner - e Shri Surendra Tiwari, Owner,R/o-
190, Govindpur Ganeshpur, Akbarpur,
Ambedkarnagar, U.P.
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NEW INDIA MINERALS located at Arazi No. 824Kha (Khand No. 03),

Village- Agori Khas, Tehsil- Obra, District- Sonbhadra

COMPLIANCE REPORT TO SPECIFIC CONDITIONS

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA
(Consolidated Consent & authorization) (Fresh) under Section-25 of the Water

(Prevention & Control of Pollution) Act, 1974 and
(Prevention & Control of Pollution) Act, 1981

under Section-21 of the Air

Ref No. 170202/UPPCB/Sonebhadra(UPPCBRO)/CT O/both/SONBHADRA/2022
Dated - 13.01.2023

SI No.

GENERAL CONDITIONS

COMPLIANCE STATUS

1

The applicant shall get analysed the

samples of effluent/emission/hazardous
wastes at least once in a three month from
the laboratory recognized by the MoEF and

shall report to the UPPCB

Environmental ~ Monitoring  were  being

submitted in the earlier reports and will be
submitted along with the next compliance
Environmental ~ Clearance

reports  and

compliance report attached as Annexure - 1

The applicant shall however, not without the
prior consent of the Board bring into use any
new or altered outlet for the discharge of
effluent or gases emission or sewage waste

from the unit

Noted and Agreed

Treated Industial waste water and domestic
waste water shall be disposed jointly at one
disposal point. The applicant shall provide
discharge measurement equipment at final

disposal point

Noted and Agreed

The applicant shall strictly comply with
this CCA and submit

compliance report of stipulated conditions

conditions  of

The compliance report being submitted to the

respective authorities as per the schedule.
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within 30 days of receipt of this CCA. If at
any point of time, it is found that the industry
is not complying with stipulated conditions or
any further direction/instruction issued by
the Board, legal action shall be initiated

against the applicant

5 The applicant shall maintain good house | Noted and Agreed
keeping. All valves/pipes/sewer/drains etc.
must be leak-proof.
6 The industry shall provide uninterrupted | Not Applicable
entry to the STP/ETP inlet and outlet points,
Air Pollution Control equipment and stack for
smooth sampling/monitoring of efficiency of
pollution control systems.
7 The industry shall provide Inspection Book | Noted and Agreed
at the time of inspection to the Board's
officials
8 Whenever due to any accident or other | Al such conditions have already been
unforeseen act or event, such emission | complied and also the compliance is in regular
occurs or is apprehended to occur in excess | process. Dust suppression is being regularly
of standards laid down, such information | done on twice a day basis to arrest the fugitive
shall be reported to the Board's offices and | dust emitted during vehicular movement during
all other concerned offices. In case of failure | the mines operation.
of pollution control equipment, the
production process connected to it shall be
stopped with immediate effect
9 The industry shall operate in a manner so | Not Applicable
that all emissions be emitted through
designated chimney/stack only.
10 | In case of any damage to the agriculture | Not Applicable, Since the mine lease is

productivity, human habitation etc. by the
operation of industry, it shall be imperative

to stop production in the industry with

situated in the dry riverbed which is a

government waste land.
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immediate effect and such information shall
be reported to Board's offices. The industry
shall be liable to pay compensation also in
such cases as decided by the Competent
Authority.

11

The applicant shall apply before the 60 days
of expiry of CCA or any change in
production types/ production
capacity/manufacturing  process/capacity
enhancement etc. or any change in effluent

discharge point or emission point

Noted and Agreed

12

The Board reserves the right to
revoke/add/modify any stipulated condition
issued along with CCA, as may be

necessary.

Noted and Agreed

S| No.

SPECIFIC CONDITIONS

COMPLIANCE STATUS

Industry shall submit the bank guarantee of
Rs 50000 in the prescribed format within 15
days for ensuring the compliance of
following specific conditions. Otherwise, this

CTO will be deemed cancelled.

Noted and Agreed. The same will be submitted

after start of mines operations.

This consent is valid for production capacity
Sand/Morrum- 259104 Cu meter /Annum by
opencast and semi mechanized mining in
16.194 Hectare Lease area at Araji No.- 824
Kha (Khand No. 03) of Villages Agori Khas,
Tehsil-Obra, Sonbhadra

Noted and Agreed

Mining unit shall comply with the conditions
of Environmental Clearance issued by State
Level Environment Impact Assessment
Authority (SEIAA) vide EC Identification No.
EC21B001UP196497 dated 01.12.2021 and

submit its compliance report to UPPCB.

Noted and Agreed
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Industry shall ensure the compliance of
order passed by Hon'ble NGT in O.A. No.
817/2022 Sandal Parveen Vs Union of India

and Ors.

Noted and Agreed

If the lease agreement expires prior to 31-
12-2024, then the validity of this CTO shall
stand expired simultaneously with the expiry

of mining lease/Environmental Clearance.

Noted and Agreed

Mining shall be done as per EC issued by
SEIAA and directions given by Mining
Department/District Administration.

Noted and Agreed

The unit shall submit the latest copy of
Audited Balance Sheet/C.A. Certificate
(Fixed Assets+ Current Assets - Current
Liabilities) for verification of the Consent fee
payable by the industry within 15 days. In
case CTO fee dues then it shall be

submitted to the Board immediately.

Noted and Agreed

Unit shall develop and maintain green belt
as per the conditions of Environmental

Clearance.

Noted and Agreed. The photographs of
plantation being done by the project proponent

has been attached as Annexure 2

Unit shall not withdrawal ground water for
any industrial activity without obtaining

necessary permission from UPGWA.

Noted and Agreed. Ground water NOC has

been obtained. Attached as Annexure 3

10

The domestic effluent shall be treated
through septic tank/soak pit or provide
mobile toilet facility. Industry shall maintain
ZLD.

Noted and Agreed.

11

Unit shall make water sprinkling
arrangement through Tankers for dust
suppression at different sources of dust
emission during mining, transportation,

loading and unloading of Sand/Morrum.

Dust suppression is being regularly done on
twice a day basis to arrest the fugitive dust
emitted during vehicular movement during the

operations of the mine.
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12 | Unit should operate and maintain installed | Dust suppression is being regularly done on
water sprinkler system effectively and | twice a day basis to arrest the fugitive dust
continuously to achieve the standards | emitted during vehicular movement during the
prescribed under E(P) Rules, 1986. operations of the mine.

13 | Unit shall submit Ambient air monitoring | Noted and Agreed.
reports of NABL accredited laboratory on
quarterly basis to the Board.

14 | All trucks, tractors used in transportation of | Noted and Agreed. The mining is being
Sand/Morrum shall be covered by canvas | conducted scientifically as per the approved
sheet to prevent dust emission. mining plan and conditions of Environmental

Clearance which being also verified by
government official by timely site visits.

15 | Water will be sprayed after loading activity (if | Dust suppression is being regularly done on
Sand/Morrum  collected could be dry | twice a day basis to arrest the fugitive dust
condition) emitted during vehicular movement.

16 | The dust suppression measures like water | Agreed, Dust suppression is being regularly
spraying will be done on the haul roads and | done on twice a day basis to arrest the fugitive
working areas. dust emitted during vehicular movement.

17 | Industry should comply with the provisions | Not Applicable
of Hazardous and  Other  waste
(Management & Trans boundary Movement)

Rules 2016.

18 | Solid waste should be disposed in such | Safe disposal arrangement of solid waste
manner, so that no water, air and soil | being adopted at site.
pollution take place.

19 | Industry shall abide by directions given by | Noted and Agreed.

Hon'ble Court, Hon’ble NGT, MoEF&CC,
Central Pollution Control Board, UPPCB and
District Administration for protection and
safe guard of environment from time to time.

20 | Consent fees if revised, shall be payable by | Noted and Agreed.
industry from the date of its applicability.

21 Industry shall comply with the relevant | Noted and Agreed.
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provisions of Environmental Laws.

22

If closure order is issued by CPCB or
UPPCB against the unit, then CTO issued
earlier will remain suspended during the
closure period and after ensuring the
compliance and after revocation of closure
order, the CTO will automatically be
effective ~ with  additional  conditions

mentioned in the closure revocation order.

Noted and Agreed.
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W Uttar Pradesh Pollution Control Board
| <3 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Fiey et

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppch.com

170202/UPPCB/Sonebhadr a(UPPCBRO)/CT O/both/SONBHADRA/2022 Date: 13/01/2023
To,
M/s
NEW INDIA MINERALS
Arazi No. 824K ha (Khand No. 03), Village- Agori Khas, Tehsil- Obra, Application Id-
District- Sonbhadra, SONBHADRA,201219 18669786

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NEW INDIA MINERALS located at Arazi No. 824K ha (Khand No. 03),
Village- Agori Khas, Tehsil- Obra, District- Sonbhadra, SONBHADRA,201219. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. ThisCCA NEW INDIA MINERALS granted for the period from 01/01/2023 to 31/12/2024 and valid
for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 259104 Cubic Meterd/Y ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 20KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP asis required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Sour ce
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standards for Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day | Night
Time| Time | Time| Time| Time| Time| Time | Time

75 70 65 | 55 | 55 | 45 50 | 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

() Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation aso in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1. Industry shall submit the bank guarantee of Rs 50000 in the prescribed format within 15 days for ensuring
the compliance of following specific conditions. Otherwise this CTO will be deemed cancelled.
2. This consent is valid for production capacity Sand/Morrum- 2,59,104 Cu meter/annum, by opencast and
manual mining in 16.194 hectare leased area at Arazi No. 824Kha (Khand No. 03), Village- Agori Khas,
Tehsil- Obra, District- Sonbhadra.
3. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. EC Identification No.
EC21B001UP196497 dated 01.12.2021, and submit its compliance report to UPPCB.
4. Industry shall ensure the compliance of order passed by Hon'ble NGT in O.A. No. 817/2022 Sandal
Parveen Vs Union of India and Ors.
5. If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
6. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
7. Industry shall submit the CA certified balance sheet within 15 days for fee verification. In case CTO fee
dues then it shall be submitted to the Board immediately.
8. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
9. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
10. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
11. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand/Morrum.
12. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
13. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
14. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
15. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
16. The dust suppression measures like water spraying will be done on the haul roads and working areas.
17. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
18. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
19. Industry shall abide by directions given by Hon'ble Court, MoEF& CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
20. Consent feesif revised, shall be payable by industry from the date of its applicability.
21. Industry shall comply with the relevant provisions of Environmental Laws.
22. 1f closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
guarterly basis.

Chief Environmental Officer (circle-2)



Six Monthly Compliance Report — File No — 6257
Period of Compliance — From Jan-2024 till June-2024

RIVER BED SAND/MORRUM MINING PROJECT FROM SON RIVER AT ARAJI NO.- 824KHA (KHAND NoO. 03),
VILLAGE — AGORI KHAS, TEHSIL — OBRA, DISTRICT — SONBHADRA — U.P.,

SHRI SURENDRA TIWARI (LEASE AREA 16.194 HA)

Project Proponent :- M/s New India Minerals

Proprietor / Owner - e« Shri Surendra Tiwari,
Owner,R/o- 190, Govindpur Ganeshpur, Akbarpur,
Ambedkarnagar, U.P.
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Compliance of Environment Clearance Conditions

General Conditions

SL.No.

General Conditions

1

This Environmental Clearance is subject to allotment of Mining Lease in Favour of
Project Proponent by District Administration/ Mining Department.
» Documents for Lease Deed Execution for 5 years has been submitted to the
district authority and Seemankan Report has been carried out. (Copy Enclosed
A-1)

Forest Clearance should be taken by the proponent as necessary under Law.
» The Notice of e-Tender of Lease was issued subsequent to formulation of District
Survey Report of District Sonbhadra and District Administration has sought prior

clearance from Forest Department before publishing the e-tender Notice.

Any change in mining area, change of khasra numbers, enhancement of capacity,
change in mining technology, modernization and scope of working shall again
require prior Environment Clearance as per EIA Natification, 2006 (as amended).

» No change in mining lease area, khasra numbers, entailing capacity addition with
change in the process or mining technology, modernization and scope of working
in this period.

» However, if any shall be made with prior approval of SEIAA — UP.

Precise mining area will be jointly demarcated at site by project proponent and
officials of Mining/Revenue department prior to starting of mining operations. Such
site plan, duly verified by competent authority along-with copy of the Environmental
Clearance letter will be displayed on a hoar ding/board at the site. A copy of site plan
will also be submitted to SEIAA within a period of 02 months.

» Joint demarcation was done by concerned district authoritiessmining department,

before execution of lease deed. (Copy Enclosed)

Mining and loading shall be done only within day hours’ time.

» Thesameiscomplied with, under surveillance of CCTV Cameras.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
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» The project site lies outside the safety zone of any bridge.
» The embankment are protected as per provisions of Mining Plan / SSMM G-2016

7 It shall be ensured that standards related to ambient air quality/effluent as
prescribed by the Ministry of Environment & Forests are strictly complied with.
Water sprinklers and other dust control majors should be applied to take-care of
dust generated during mining operation. Sprinkling of water on haul roads to
control dust will be ensured by the project proponent.

» The sameiscomplied with.

» The morrum mining process does not create any waste water.

» Protective respiratory devices have been provided to workers, when required.

» Vehicleswith valid pollution control certificates are used.

» Water sprinklers twice a day are used to suppress dust generated during mining
operation and vehicular movement. To restrict fugitive emission about 0.55
KL/day water is used as water sprinkling by the hired water tankers.

» Plantation activity is also proposed in the land of panchayat and the ambient air
quality do not exceed above latest prescribed standards by Ministry of
Environment & Forests, Government of India.

8 All necessary statutory clearances shall be obtained before start of mining
operations. If thiscondition isviolated, the clear ance shall be automatically deemed
to have been cancelled.

» The sameisbeing complied with.
9 Par king of vehicles should not be made on public places.
» Smooth transition of transport is ensured within Haulage Routs.
» Parking of vehicles are restricted being river bed / village area.
» Specific parking areafor vehicles has been located. (Copy Enclosed)

10 No treefelling will be done in the leased area, except only with the
permission of Forest Department.

» Thereisnot tree existing within the pillar demarcated |ease area being ariver bed.

11 No wildlife habitat will beinfringed.

» Compliance noted. The same shall be taken care of while conducting mining

operations.
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12

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of theriver bed /basin, where mining iscarried out.
» Theland useis River Bed and ultimate depth of mining is restricted to 3 meter or
water table, whichever isless, as per SSMMG, 2016.
» The mining is done as per approved Mine Plan and it is ensured that underlying

s0il characteristic of the river bed is not disturbed.

13

It shall be ensured that mining operation of Sand/M oram will not in any way disturb
the, velocity and flow pattern of theriver water significantly.
» The safety zone of not less than 7.5 meters is left near zero level to ensure that

velocity and flow pattern of the water is not disturbed.

14

It shall be ensured that thereisno fauna dependant on theriver bed or areascloseto
mining for its nesting. A report on the same, vetted by the competent authority shall
be submitted to the RO, PCB and SEIAA within 02 months.
» The sameis being complied with.
» The mining is done as per approved Mine Plan and Environmental Clearance
issued by SEIAA-U.P.

15

Primary survey of flora and fauna shall be carried out and data shall be submitted
tothe RO, PCB and SEIAA within six months.
» The same is being complied with the provision of temporary rest shelter equipped

with such facilities has been made at the project site for the labourers.

16

Hydro-geological study shall be carried out by a reputed organization/institute
within six months and establish that mining in the said area will not adver sely affect
the ground water regime. The report shall be submitted to the RO, PCB and SEIAA
within six months. In case adver se impact is observed /anticipated, mining shall not
be carried out.

» Agreed and noted.

» The same will be carried out and submitted along with the next compliance

report.

17

Adequate protection against dust and other environmental pollution due to mining
shall be made so that the habitations (if any) close by the lease area are not

adver sely affected. The status of implementation of measur es taken shall be reported
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tothe RO, UPPCB and SEIAA and this activity should be completed before the start
of sand mining.

» Thesameisbeing carried out.

» Water sprinklers twice a day are used to suppress dust generated during mining

operation and vehicular movement.

18

Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker
section of society. Income generating projects/tools such as development of fodder
farm, fruit bearing orchards, vocational training etc. can form a part of such
program me. The project proponent shall provide separate budget for community
development activities and income gener ating pr ogrammes.

» The sameisbeing carried out. The same will be implemented as per the need base

assessment action plan.

19

Green cover development shall be carried out following CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture
Officer.

> Agreed and will be complied.

20

Separ ate stock piles shall be maintained for excavated top soil, if any, and the top
soil should be utilized for green cover/tree plantation.
» Agreed and will be complied.

21

Dispensary facilitiesfor first-aid shall be provided at site.
» Agreed and will be complied.

22

An Environmental Audit should be annually carried out during the operational
phase and submitted tothe SEIAA.
> Noted and same shall be complied annually.

23

The District Mining Officer should quarterly monitor compliance of the stipulated
conditions. The project proponent will extend full cooperation to the District Mining
Officer by furnishing the requisite data/infor mation/monitoring reports. In case of
any violations of stipulated conditions the District Mining Officer will report to
SEIAA.

» Noted and agreed.
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24 The project proponent shall submit six monthly reports on the status of compliance
of the stipulated environmental clearance conditions including results of monitored
data (both in hard & soft copies) to the SEIAA, the Digtrict Officer and the
respective Regional Office of the State Pollution Control Board by 1st June and 1st
December every year.

» Noted and agreed.
» The present report is compliance to the condition.

25 A copy of clearance letter shall be sent by the proponent to the concer ned Panchayet,
Zila Parishad / Municipal Corporation and Urban L ocal Bodies.

» Noted and agreed.

26 Transportation of minerals shall be done by covering the trucks / tractors with
tarpaulin or other suitable mechanism to avoid fugitive emissions and spillage of
mineral / dust.

» Noted and Agreed.

» Trangportation of sand has been done via trucks having mineral covered by
tarpaulin which are optimally loaded.

> Loaders has been instructed to wash trucks / loaders from workshop / washing
points away from the river bed as washing of trucks may degrade the river water
quality.

27 Waste water, from temporary habitation campus be properly collected &treated
before discharging into water bodies the treated effluent should conform to the
standar ds prescribed by MoEF/CPCB.

» The sand mining process does not create any waste water.

» Theentire mineral extracted is saleable.

> The laborers from nearby villages will be hired to carry out work in day time only,
hence there will be no or very less waste is expected to generate. No liquid
effluents will be generated at Site.

28 M easures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

> Noiselevelswill be kept under prescribed limits

29 Special Measures shall be adopted to protect the near by settlements from impacts of

mining activities. Maintenance of village roads through which transportation of
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minor minerals is to be undertaken shall be carried-out by the project proponent
regularly at itsown expenses.
» The transportation of minor mineral is carried out from a route which is much
away from the settlement. The roads are maintained /repaired time to time as per
the provision of EMP/CER

30

Measure for prevention & control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion, if any, shall be carried out with
geo textile matting or other suitable material.

» Itisnot applicable astop soil will not be generated in River Bed Mining Project.

31

Under corporate social responsibility a sum of 5% of the total project cost or
total income whichever ishigher isto be earmarked for total lease period. 1ts budget
isto be separately maintained. CER component shall be prepared based on need of
local habitant. Income generating measures which can help in upliftment of poor
section of society, consistent with the traditional skills of the people shall be
identified. The programme can include activities such as development of fodder
farm, fruit bearing or chards, free distribution of smokeless Chula etc.

» CER Proposed in the conceptual plans are as under:

» CER activities are being carried out. 2% (Rs. 2.32 lacs) mandate is being fulfilled

as per the norms of EC.

32

Possibility of adopting nearest three villages shall be explored and details of civic
amenities such as roads, drinking water etc proposed to be provided at the project
proponent expenses shall be submitted within 02 months from the date of issuance of
EC.

» The environmental management cell is carrying out these studies time to time and

same will be implemented as per the need base assessment action plan.

33

The funds earmarked for environmental protection measure should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry of Environment and forests and its
Regional officelocated at L ucknow, SEIAA, UP and UPPCB.

» Agreed and complied the report will be submitted accordingly at year end.

Action Plan with respect to suggestion/improvements and recommendations made
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and agreed during Public Hearing shall be submitted to the District Mines Officer,
concer n Regional Officer of UPPCB and SEIAA within 02 months.
> All the suggestion / improvement of public hearing has been planned and
mitigated in the Chapter — 7 of the Final EIA Report.

35

Environmental Clearance is subject to obtaining clearance under the Wildlife
(protection) Act, 1972 from the competent authority, if applicableto this project.
» Not Applicable

36

The proponent shall observe every 15 days for nesting of any turtle in the area.
Based on the observations so made, if turtle nesting is observed, necessary safeguard
measur es shall be taken in consultation with the state Wildlife Department. For the
pur pose, awar eness shall be created amongst the wor kers about the nesting sites so
that such gites, if any, areidentified by the wor ker s during oper ations of the mine for
taking required safeguard measures. In this regards the safety notified zone should
be left so that the habitat/nesting area is undistur bed.

» The same is observed time to time by environmental management cell as such not

observed till date.

» Awareness among workers and ensured by providing them education.

37

The project proponent shall undertake adequate safeguard measures during
extraction of river bed material and ensure that the due to this activity the hydro
geological regime of the surrounding ar ea shall not be affected.
» The mining is being done as per the provisions of the approved mining plan and
SSMMG, 2016

38

The project proponent shall be obtain necessary prior permission of the competent
authorities for with drawl of requisite quantity of water (surface water and ground
water), required for the project.

» Not Applicable as the source of water is hired tanker.

39

Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that thereis
no leakage of oil and greasein theriver from the vehicle used for the transportation.

> It is ensure that only Pollution control certified Vehicle enter the lease area for

loading.
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Vehicular emission shall be kept under control and regularly monitored. The vehicle
carrying the mineral shall not be overloaded.
> It is ensure that only Pollution control certified Vehicle enter the lease area for
loading.
» The check of noise and air emissions are monitored time to time as per CPCB

standards and compliance report shall be submitted.

41

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking , mobile toilets,
mobile STP, safe drinking water, medical health care, créeche etc. (MoEF circular
Dated: 22-09-2008 r egar ding stipulation of condition to improve the living conditions
of construction labour at site).
» Labors are hired from the nearby villages. Rest shelter with facility of fuel for
cooking, mobile toilets, safe drinking water are provided to labors, medical health
checkup are done time to time as per EMP/CER provision. Cooking cylinder’s has

been provided to labor’s. (Copy Enclosed)

42

Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and infor mation on safety and
health aspects. Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust and
take corrective measures, if needed.

» PPE are provided to workers for their safety and health aspects, medical camps

and training are conducted time to time.

A copy of the clearance letter shall be sent by the proponent to the concerned
Panchayat, Zila Parishad /Municipal Corporation, Urban Local Body and the L ocal
NGO, if any, from whom suggestions/representations, if any, were received while
processing the proposal. The clearance letter shall also be put on the website of the
company by the proponent.

» Complied.

The environment statement for each financial year ending 31* March in Form-V as
is mandated to be submitted by the project proponent to the concerned State

Pollution Control Board as prescribed under the Environment (protection)
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Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of environmental clearance conditions
and shall also be sent to the Regional Office of the Ministry of Environment and
forests, Lucknow by e-mail.

» Environment statement as per prescribed format will be submitted in the ending of

financial year as per the norms

45 The green cover development/tree plantation is to be donein an area equivalent to
20% of the total leased area either on river bank or along road side (Avenue
Plantation)

» Avenue plantation being achieved as per the conditions of EC.

46 Debris from the river bed will be collected and stored at secured place and may be
utilized for strengthen the embankment.

» Agreed and noted however debris near the mining lease area has not been
observed.

47 Safety measures to be taken for the safety of the people working at the mine lease
area should be given, which would also include measure for treatment of bite of
poisonousreptile/insect like snake.

» PPE (personal protective equipment’s) are provisioned for workers; medical first
aid facility isavailable at the site office.

48 Periodical and Annual medical check-up of workersas per Mines Act they Should be

covered under ESI as per rule.
» Agreed and complied.

Specific Conditions

SL.No

Specific Conditions

1.

Directiong/Suggestions given during public hearing and commitment made by
project proponent should be strictly complied.

» Directions of the public hearing were addressed and incorporated in the chapter-7

of the fina EIA report and approval of SEIAA/SEAC committee were taken

accordingly.
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A certificate from Forest Department shall be obtained that no forest land is
involved in mining or asaroute and if forest land isinvolved the project proponent
shall obtain forest clearance and permission of Central and State Government as
per the provisions of Forest (conservation) Act, 1980 and submit before the start of
work.

» Noted and agreed.

The mining lease holders shall, after ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed due to
their mining activities and restor e the land to a condition which isfit for growth of
fodder, flora fauna etc.

» Noted and agreed.

Replenishment study, duly approved by the competent authority for approving
DSR for the district should be submitted within one year. In the absence of
replenishment study keeping in mind various orders issued by Hon’ble NGT and
development worksin the State EC isaccor ded for a period of one year .
> Noted and agreed. Replenishment study has been submitted to the respective
authorities for consideration.

If the proposed project issituated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of
fresh water shall be met from alternate water sources other than ground water or
legally valid source and per mission from the competent authority shall be obtained
touseit.

» Noted and agreed.

Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly
approved either by Forest Department or Horticulture Department, for planting at
least 17,000 plants, either on government land or community land, within a
periphery of 5 km from the boundary of the lease area along with provision for
maintenance for 5 years. Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as

violation of EC condition.

10
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» Agreed and Noted.
» Plantation programm has been submitted to the concerned authority. (Copy
Enclosed)

Project Proponent / Consultant has given an affidavit that the project area doesn’t
fall within the boundary of Critically Polluted Area (CPA). If the affidavit given by
PP / Consultant isfound to be false then EC will be cancelled and legal actions will
be initiated against them. Further, mining should not commence without obtaining
certificate from DM, Sonbhadra that area doesn’t attract CPA and a copy of the
same should be submitted to SEIAA.

» Agreed and Noted.

> Already submitted at the time of EIA Appraisal.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish
required number of CAAQMS in district within a period of one year and submit
geo-referenced map of these stations along with data. Details of existing CAAQMS,
if any, be submitted within a period of three months.

» Agreed and Noted.

Number of mining projects are coming up in district Sonbhadra. Department of
Geology & Mines, GOUP to carry out regional EIA-EMP report including
carrying capacity of environmental components to assess the capacity to further
bear the pollution load for such areaswithin a period of 1 year and submit the same
to SEIAA, UP for evaluation.

> Noted and agreed.

10.

The Environmental clearance will be co-terminus with the mining lease

period/Mining Plan. The Mining plan approved by the Dept. of Mines and Geology

shall be strictly implemented and shall not be operated beyond the validity period.
> Noted and agreed.

» The method of mining will be semi-mechanised open cast.

11.

At the time of operation, project proponent will comply with all the
guidelines issued by Government of India/State Govt./District Administration
related to Covid-19.

» Noted and agreed.

11
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12. | Environment management in according to environmental status and impact of the
pr oj ect.

» Noted and agreed.

13. | During the school opening and closing time transportation of minerals will be
restricted.

> Noted and agreed.

14. | Selection of plants for green belt should be on the basis of pollution removal
index. Project proponent should ensure survival of tree saplings. Mortality should
be replaced from time to time.

» Noted and agreed.
» Mining will be done by scrapping method in layers or as per provision of
approved mine plan and SSMMG, 2016.
15. | No mining activity should be carried out in-stream channel as per SSMMG, 2016.
» Noted and agreed.
16. | Pakka motor able haul road to be maintained by the project proponent.
> Agreed.
» The kaccha roads are regularly maintained. Water sprinkling will be done twice a
day to arrest the fugitive dust.

17. | A separate Environmental Management Cell with suitable qualified personnel shall
be set-up under the control of a Senior Executive, who will report directly to the
Head of the Organization.

» Noted and agreed.

18. | Permission from the competent authority regarding evacuation route should be
taken.

» Noted and agreed.

19. | One month monitoring report of the area for air quality, water quality, Noise level.
Besides flora & fauna should be examined twice a week and be submitted within 45
daysfor arecord.

> Noted and agreed.
20. | Provision for cylinder to wor kers should be made for cooking.

> Noted and agreed.

12
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21.

The capacity of trucks/tractor for loading purpose will be in tonnes as per
Transport Department applicable nor ms and standar d fixed by the Gover nment.
» Agreed and will be done when in operation.

» Mining isbeing done as per approved Mine Plan

22.

Approach road kaccha is to be made motarable and tree saplings to be planted on
both sides of the road. Width of the haul road shall be morethan 6 meter.
» Agreed and same will be applied.

23.

Indigenous plants should be planted according to CPCB guidelines and in
consultation with local Divisional Forest Officer.
» Agreed and same will be applied.

24,

The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines
Officer.

» Agreed and will be done when/if required.

25.

Provision for two toilets and hand pumps should be made at mining site.
» Agreed and toilet is under construction for workers. (Copy Enclosed A-4)

26.

Drinking water for wor kerswould be provided by tankers.
» Agreed and will be done.

27.

Mining should be done by Bar scalping methods extraction (typically 0.3-0.6 mor 1
- 2 ft) as per sustainable sand mining management guidelines 2016.

» Agreed and will be complied.

» Mining will be done as per approved mine plan and SSMMG, 2016 guidelines.

28.

A buffer/safe zone shall be maintained from the habitation as per mining
guidelines.

» The kaccha roads are regularly maintained.

» Water sprinkling being done twice a day to arrest the fugitive dust.

29.

Corporate Environmental Responsibility (CER) plan shall be prepared by the
project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-
65/2017-1A.111 dated 01/05/2018.

» Noted and agreed.

13




863

30.

Health/Insurance card, Medical claim, regular health check-up camps, facilities
shall be provided to the regular/temporary/Contractual or any base workers. Copy
of receipt shall be produced to the Directorate of Environment along with the
compliancereport.

> Agreed and same will be applied and copy will be submitted in the next

compliance report.

31.

Measure for conservation of water through rainwater harvesting and cleaning and
maintenance of natural surface water bodies of the near by areas may be considered
asone of the activity in CER.

» Agreed and Noted.

32.

The excavated mining material should be carried and transported in such a way
that no obstruction to the free flow of water takes place. Suitable measure should be
taken and detailsto be provided to concern Department.

> Agreed and complied.

33.

Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining
activity / production levels shall be decreased / stopped accordingly till the
replenishment is completed.

» Agreed and complied.

The project proponent shall ensure that if the project area falls within the eco-
sensitive zone of National park/ Sanctuary prior permission of statuary committee
of National board for wild life under the provision of Wildlife (Protection) Act, 1972
shall be obtained befor e commencement of work.

> Noted and agreed

35.

If in future this lease area becomes part of cluster of equal to or more than 05 ha.
then additional conditions based on the EIA shall be imposed. The lease holder
shall mandatorily follow cluster conditions otherwise it will amount to violation of
E.C. conditions. If the certificate related to cluster provided by the competent
authority is found false or incorrect then punitive actions as per law shall be
initiated against the authority issuing the cluster certificate.

» Agreed and same shall be complied (if any).

14
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36.

Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance
from National Board Wild Life (NBWL) even if the eco-sensitive zone is not
ear mar ked.

» Agreed and same shall be complied (if any).

37.

To avoid ponding effect and adverse environmental conditions for sand mining in
area, progressve mining should be done as per sustainable sand mining
management guidelines 2016.
» Themining is being done by living a buffer area of 7.5m from the lease boundary
as per approved mining plan.
» The mining is being done as per the provisons of the approved mining plan
SSMMG, 2016.

38.

In case it has been found that the E.C. obtained by providing incorrect infor mation,
submitting that the distance between the two adjoining minesis greater than 500mt.
and area is less than 05 ha, but factually the distance is less than 500 mt and the
mineislocated in cluster of areaequal or morethan 05 ha, the E.C issued will stand
revoked.

> Noted and Agreed.

» Cluster Certificate issued by District Mines Officer has already been submitted.

39.

The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines
Officer which shall form the basis for midterm review of conditions of
Environmental Clearance.

» Noted and Agreed.

The mining work will be open-cast and manual/semi mechanized (subject to
order of Hon’ble NGT/Hon’ble Courts (s)). Heavy machine such as excavator,
scooper etc. should not be employed for mining pur pose. No drilling/blasting should
beinvolved at any stage.
» Themining is being done by living a buffer area of 7.5m from the lease boundary
as per approved mining plan.
» The mining is being done as per the provisions of the approved mining plan
SSMMG, 2016.

15
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4]1.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of
thewidth which- ever isless, shall beleft on both the banks of precise areato control
and avoid erosion of river bank. The mining is confined to extraction of sand/moram
from theriver bank only.
» Thesameiscomplied with.
» The mining is being done by living a buffer area of 7.5m from the lease boundary
as per approved mining plan.
» The mining is being done as per the provisions of the approved mining plan
SSMMG, 2016.

42.

The project proponent shall undertake adequate safeguard measures during
extraction of river bank material and ensure that due to this activity the hydro-
geological regime of the surrounding ar ea shall not be affected.

> Noted and Agreed.

The project proponent shall adhere to mining in confor mity to plan submitted for
the mine lease conditions and the Rules prescribed in thisregard clearly showing the
no work zone in the mine lease i.e. the distance from the bank of river to be left un-
wor ked (Non mining area), distance from the bridges etc. It shall be ensured that no
mining shall be carried out during the monsoon season.

» Agreed and Complied.

The project proponent shall ensurethat wherever deployment of labour attractsthe
Mines Act, the provision ther eof shall be strictly followed.
» Agreed and Complied.

The project proponent will provide personal protective equipment (PPE) as
required, also provid adequate training and information on safety and health
aspects. Periodical medical examination of the workers engaged in the project shall
be carried out and records maintained. For the purpose, schedule of health
examination of the wor ker s should be drawn and followed accor dingly.
» Agreed and Complied. The provision of CER has aready been taken care and
followed.

46.

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air

within the impact zone shall be monitored periodically. Further, quality of

16
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discharged water if any shall also be monitored [(TDS, DO, pH, Fecal Caliform
and Total Suspended Solids (TSS)].
» Noted and Agreed.

47.

Effective safeguard measures, such asregular water sprinkling shall be carried out
in critical areas prone to air pollution and having high levels of particulate matter
such as loading and unloading point and all transfer points. Extensive water
sprinkling shall be carried out on haul roads.

> Noted and Agreed.

» The kaccharoads are regularly maintained.

» Water sprinkling being done twice a day to arrest the fugitive dust.

It should be ensured that the Ambient Air Quality parameter s conform to the norms
prescribed by the Central Pollution Control Board in thisregard.
» Noted and Agreed.

49.

The extended mining scheme will be submitted by the proponent before expiry of
present mining plan.
» Noted and Agreed.

50.

Four ambient air quality-monitoring stations should be established in the core zone
as well asin the buffer zone for monitoring PM 10, PM 2.5, SO2 and NOXx. L ocation
of the stations should be decided based on the meteorological data, topographical
features and environmentally and ecologically sensitive targets and frequency of
monitoring should be undertaken in consultation with the State Pollution Control
Board.

» Noted and Agreed.

51

Common road for transportation of mineral isto be maintained collectively. Total
cost will be shared/wor ked out on the basis of lease ar ea among users.
> Noted and Agreed.

52.

Proponent will provide adequate sanitary facility in the form of mobile toilets to
the laboursengaged for the project work.
» Noted and Agreed.

53.

Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated

during project activity will be separately storage in bins and managed as per Solid

17
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Waste M anagement rules.
> Noted and Agreed.

Natural/customary paths used by villagers should not be obstructed at any time by
the activities proposed under the project.
> Noted and Agreed.

55.

Digital processing of the entire lease area in the district usng remote sensing
technique should be done regularly oncein three yearsfor monitoring the change
of river course by Directorate of Geology and Mining, Govt. of Uttar Pradesh. The
record of such study to be maintained and report be submitted to Regional office of
MOoEF, SEIAA, U.P. and UPPCB.

» Noted and Agreed.

56.

The project authorities shall advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and also at web site of the
SEIAA at http://lwww.seiaaup.in and a copy of the same shall be forwarded to the
Regional Office of the Ministry located in Lucknow, CPCB, State PCB.
» Noted and Agreed.

S7.

The MOEF& CC/SEIAA or any other competent authority may alter/modify the
above conditions or stipulate any further condition in the interest of environment
pr otection.

» Noted and Agreed.

58.

Concealing factual data or submission of false/fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986.

» Noted and Agreed.

59.

Any appeal against this environmental clearance shall liewith the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 11 of
the National Environment Appellate Authority Act, 1997.

18
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> Noted and Agreed.

60.

Waste water from potable use be collected and reused for sprinkling.
» Noted and Agreed.

61.

A width of not lessthan 50 meter or 10% width of river can berestricted for mining
activities from river bank. A condition can be imposed that mining will be done
from river activitiesfrom river bank.

> Noted and Agreed.

62.

Project Proponent/Consultant should explore the possibilities of Solar light
and water Conservation/harvesting around the mining site/ar ea.
> Noted and Agreed.

63.

During the submission of 6 monthly compliance reports, the project proponent
should make sure that the periodically taken site photographs should also be
annexed along with the compliancereport.

> Noted and Agreed.
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ANNEXURE

Plantation Scheme Submission

Green Belt Plantation Scheme — File No - 6257
Submitted to D.F.O. - OBRA

MORSEEM MiNING ALONG SONE REVER GED AT ARAZE NOL- S24K1A (Kiasn Na 00),
VittaGe-AGORE Kpas, Teusi -Oria, DISTRICY-SONsHADRA, ULP,
(LR ASED AREA 16, 1% 1)

FROJECTLIFECLINY OF MUNE ASPER L OL) b S vears

Froject Propoeent - MUS NEW INDEA MINERALS
Propesoner - Oraier Swendrs Tiwan

19, Cevirdpor Gangskpur, Axhamur, Dhist-Ambadiampgar LW

Proposed Green Belt area (40% of total project areq) = 6.4776 ha.
Total No. of Plants Proposed in 5 Years (St wise) = 7203 Plants

JEIA Studies in consultation with D.F.O,

o conformity and complisnce to
o UPrCB OM Dated 16022018 (HIGIRS2ZIAIDIS02) bssue by Member
Secretary, UP.P.CH
o Disirict Enviesement Managesmont Plan sswed by U PP.CB. Loacknow (Ref
Tabde 4,12 . SENo-5; Table 32,58, SL. No, - 5)
*  MobLF OM. Dated YLIO2009 - F, No 22- 2V IO B IA-TTHPD res CPASPA
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ANNEXURE

Other Compliances

Haul Road Maintenance

Rest Shelter Maintenance
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Water Tanker For Sprinkling
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Demarcation Pillar D

Googles
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Pre-monsoon Site Photographs — 2022
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The Owner
M/S NEW INDIA MINERALS
Brahmpuri Colony, 28, Jugauli Crossing, Lucknow -226016

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/UP/MIN/61251/2021 dated 06-Sep-2021.-The particulars of the environmental
clearance granted to the project-are 'as below.

1. EC Identification No. EC21B001UP196497
2. File No. 6257
3. Project Type New
4, Category Bl
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Riverbed Morrum Mining (Son River)
7. Name of Company/Organization  M/S"NEW INDIA MINERALS
8. Location of Project Uttar Pradesh
9. TOR Date 11 Jun 2021

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Member Secretary
Date: 01/12/2021 Member Secretary
SEIAA - (Uttar Pradesh)

(Pro=Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC ldentification No. - EC21B001UP196497 File No. - 6257 Date of Issue EC - 01/12/2021 Page 1 of 10



f?’;ﬂf ““x State Level Environment Impact Assessment Authority, Uttar Pradesh

.'h
I Directorate of Environment, U.P.
"-.\'. 2 Vineet Khand-1, Gomti Nagar, Lucknow- 226010
.-"

E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/61251/2021 & SEIAA, U.P File no- 6257

Sub:  Environmental Clearance is sought for Proposed Morrum Mining along Sone River bed at Arazi
No.- 824Kha (Khand no 03), Village-AgoriKhas, Tehsil-Obra, District-Sonbhadra, U.P Area — 16.194 ha M/s
New India Minerals

Dear Sir,

This is with reference to your application / letter dated 30-03-2021, 12-04-2021, 06-09-2021, 08-
09-2021 & 17-09-2021 on above mentioned subject. The matter was considered by SEAC in meeting held
on 24-09-2021 and SEIAA in meeting held on 23-11-2021.

A presentation was made by the project proponent along with their consultant M/s Greenc India
Consulting Pvt Ltd to SEAC on 24-09-2021.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about their
project —

1. The environmental clearance is sought for Morrum Mining along Sone River bed at Arazi No.- 824Kha
(Khand no 03), Village-AgoriKhas, Tehsil-Obra, District-Sonbhadra, U.P Area — 16.194 ha M/s New India
Minerals.

2. The terms of reference were issued by SEIAA, U.P. Ref. No.: 109/Parya/SEAC/6257/2019 Dated 11 June
2021. The public hearing was organized on 18-08-2021.

3. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/61251/2021
2. File No. allotted by SEIAA, UP 6257
3. Name of Applicant M/s New India Minerals

Owner: SurendraTiwari

4. Full correspondence address of proponent | 190, GovindpurGaneshpur, Akbarpur
and mobile no. Distt-Ambedkarnagar UP.

5. Name of Project Morrum Mining along Sone River bed at Arazi No.-
824Kha (Khand no 03), Village-AgoriKhas, Tehsil-Obra,
District-Sonbhadra, U.P.

6. Project location (Plot/Khasra/Gata No.) Village — AgoriKhas, Araji No. 824Kha (Khand no 03),
Tehsil- Obra, District- Sonbhadra, State- Uttar Pradesh.

Name of River Sone River
Name of Village AgoriKhas
9. Teh:sil Obra
10. District Sonbhadra
11. Name of Minor Mineral Morrum
12. Sanctioned Lease Area (in Ha.) 16.194 Ha
13. Mineable Area (in Ha.) 14.8273 Ha.
14. Zero level mRL 165 mRL
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15. Max. & Min mRL within lease area 169-172 mRL.
16. Pillar Coordinates (Verified by DMO) Point Latitude Longitude
Total Lease Area Coordinate (12.146 ha)

A 24°33'14.49"N 82°57'26.10"E
B 24°33'17.75"N 82°57'37.51"E
C 24°33’09.03"N 82°57'41.07"E
D 24°33’'04.36"N 82°57'45.23"E
E 24°33’00.00"N 82°57'35.40"E
F 24°33’00.22"N 82°57'34.91"E
G 24°33'10.77"N 82°57'26.35"E
H 24°33'11.19"N 82°57'27.20"E

17. Total Geological Reserves 4,85,820 m*

18. Total Mineable Reserves 2,59,104 m®

19. Proposed Production/year (as per Lol) 2,59,104 m?

20. Total Production (5 Years) 12,95,520 m?

21. Sanctioned Period of Mine lease 5 Years

22. Production of mine/day

1036.42 m>/Day

23. Method of Mining Opencast Semi-mechanized mining
24. No. of working days 250 days/ Year
25. Working hours/day 12 Hours
26. No. Of workers 66
27. No. Of vehicles movement/day 86
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 3.0m
30. Nearest metaled road from site 130 m
31. Water Requirement Purposes Requirement (KLD)
Drinking 0.66
Suppression of dust 0.55
Plantation 11.53
Others (if any) 0.00
Total 12.74

32. Name of QCI Accredited Consultant with Greenclndia Consulting Pvt Ltd. NABET/EIA/1619/RA0058
QCI No and period of validity. valid till 27/10/2022
33. Any litigation pending against the project No
or land in any court
34. Details of 500 m Cluster Map & certificate | 357/ Khanij /2021 dated 29" January 2021
verified by Mining Officer
35. Length and breadth of Haul Road Length 130 m, Width 6.0 m
36. Proposed CER Cost 2,32,762/-
37. Proposed EMP Cost Rs. 7,50,281/-
38. No. of Trees to be planted 7203 Trees
4. The mining would be restricted to the unsaturated zone only above the phreatic water table and will
not intersect the groundwater table at any point in time.
5. The mining operation will not be carried out in the safety zone of any bridge or embankment or eco-
fragile zone such as the habitat of any wild fauna.
6. There is no litigation pending in any court regarding this project.
7. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

EC Identification No. - EC21B001UP196497

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting (SEAC)
held on 24-09-2021 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting dated
23-11-2021 decided to grant the Environmental Clearance to the title project for collection of 2,59,104

File No. - 6257 Date of Issue EC - 01/12/2021
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m’/annum for one year only for lease area of 16.194 ha subject to effective implementation of the
following General Conditions and specific conditions:

General Conditions:

1- This environmental clearance is subject to allotment of mining lease in favour of project proponent
by District Administration/Mining Department.

2- Forest clearance shall be taken by the proponent as necessary under law.

3- Any change in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

4- Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

5- Mining and loading shall be done only within day hours’ time.

6- No mining shall be carried out in the safety zone of any bridge and/or embankment.

7- It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

8- All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

9- Parking of vehicles should not be made on public places.

10- No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

11- No wildlife habitat will be infringed.

12- It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

13- It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity

and flow pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its

nesting. A report on the same, vetted by the competent authority shall be submitted to the RO,

PCB and SEIAA within 02 months.

15- Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB
and SEIAA within six months.

16- Hydro-geological study shall be carried out by a reputed organization/institute within six months
and establish that mining in the said area will not adversely affect the ground water regime. The
report shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is
observed /anticipated, mining shall not be carried out.

17- Adequate protection against dust and other environmental pollution due to mining shall be made
so that the habitations (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity
should be completed before the start of sand mining.

18- Need-based assessment for the nearby villages shall be conducted to study economic measures
which can help in improving the quality of life of economically weaker section of society. Income
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponent shall provide separate
budget for community development activities and income generating programmes.

19- Green cover development shall be carried out following CPCB guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer.

20- Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be
utilized for green cover/tree plantation.

14
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21- Dispensary facilities for first-aid shall be provided at site.

22- An Environmental Audit should be annually carried out during the operational phase and submitted
to the SEIAA.

23- The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any violations of stipulated conditions
the District Mining Officer will report to SEIAA.

24- The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard &
soft copies) to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by 1st June and 1st December every year.

25- A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParisad/
Municipal Corporation and Urban Local Body.

26- Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

27- Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed by
MoEF/CPCB.

28- Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29- Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

30- Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

31- Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income generating
measures which can help in upliftment of poor section of society, consistent with the traditional
skills of the people shall be identified. The programme can include activities such as development
of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities such as

roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be

submitted within 02 months from the date of issuance of Environment Clearance.

33- The funds earmarked for environmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry of Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and
UPPCB.

34- Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of
UPPCB and SEIAA within 02 months.

35- Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972
from the competent authority, if applicable to this project.

36- The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are identified by the workers
during operations of the mine for taking required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting area is undisturbed.

37- The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area
shall not be affected.

32
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38- The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project.

39- Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease
in the river from the vehicles used for transportation.

40- Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the

mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,

medical health care, creche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of
condition to improve the living conditions of construction labour at site).

Personnel working in dusty areas should wear protective respiratory devices and they should also

be provided with adequate training and information on safety and health aspects. Occupational

health surveillance program of the workers should be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParishad/

Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/

representations, if any, were received while processing the proposal. The clearance letter shall also

be put on the website of the Company by the proponent.

44- The environmental statement for each financial year ending 31st March in Form-V as is mandated
to be submitted by the project proponent to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of environmental
clearance conditions and shall also be sent to the Regional Office of the Ministry of Environment
and Forests, Lucknow by e-mail.

45- The green cover development/tree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation).

46- Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

47- Safety measures to be taken for the safety of the people working at the mine lease area should be

given, which would also include measure for treatment of bite of poisonous reptile/insect like

snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be covered

under ESI as per rule.

41

42

43

48

Specific Conditions:

1- Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

2- A certificate from Forest Department shall be obtained that no forest land is involved in mining or
as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

3- The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

4- Replenishment study, duly approved by the competent authority for approving DSR for the district
should be submitted within one year. In the absence of replenishment study keeping in mind
various orders issued by Hon’ble NGT and development works in the State EC is accorded for a
period of one year.

5- If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met from
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alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

6- Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
Horticulture Department, for planting at least 17,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area along with
provision for maintenance for 5 years. Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

7- Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within the
boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant is found to be
false then EC will be cancelled and legal actions will be initiated against them. Further, mining
should not commence without obtaining certificate from DM, Sonbhadra that area doesn’t attract
CPA and a copy of the same should be submitted to SEIAA.

8- Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required number
of CAAQMS in district within a period of one year and submit geo-referenced map of these stations
along with data. Details of existing CAAQMS, if any, be submitted within a period of three months.

9- Number of mining projects are coming up in district Sonbhadra. Department of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of environmental
components to assess the capacity to further bear the pollution load for such areas within a period
of 1 year and submit the same to SEIAA, UP for evaluation.

10- The Environmental clearance will be co-terminus with the mining lease period/Mining Plan. The
Mining plan approved by the Dept. of Mines and Geology shall be strictly implemented and shall
not be operated beyond the validity period.

11- At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

12- Environment management in according to environmental status and impact of the project.

13- During the school opening and closing time transportation of minerals will be restricted.

14- Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.

15- No mining activity should be carried out in-stream channel as per SSMMG, 2016.

16- Pakkamotorable haul road to be maintained by the project proponent.

17- A separate Environmental Management Cell with suitable qualified personnel shall be set-up under
the control of a Senior Executive, who will report directly to the Head of the Organization.

18- Permission from the competent authority regarding evacuation route should be taken.

19- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora &
fauna should be examined twice a week and be submitted within 45 days for a record.

20- Provision for cylinder to workers should be made for cooking.

21- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

22- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road. Width of the haul road shall be more than 6 meter.

23- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

24- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer.

25- Provision for two toilets and hand pumps should be made at mining site.

26- Drinking water for workers would be provided by tankers.

27- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

28- A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

29- Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in
the recent CER notification No. 22-65/2017-1A.111 dated 01/05/2018.
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30- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report.

31- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

32- The excavated mining material should be carried and transported in such a way that no obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided
to concern Department.

33- Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

34- The project proponent shall ensure that if the project area falls within the eco-sensitive zone of

National park/ Sanctuary prior permission of statuary committee of National board for wild life

under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of

work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional

conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster

conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to
cluster provided by the competent authority is found false or incorrect then punitive actions as per
law shall be initiated against the authority issuing the cluster certificate.

Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board

Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

37- To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive

mining should be done as per sustainable sand mining management guidelines 2016.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that

the distance between the two adjoining mines is greater than 500mt. and area is less than 05 ha,

but factually the distance is less than 500 mt and the mine is located in cluster of area equal or
more than 05 ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by

a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for

midterm review of conditions of Environmental Clearance.

40- The mining work will be open-cast and manual/semi mechanized (subject to order of Hon’ble

NGT/Hon’ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed

for mining purpose. No drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-

ever is less, shall be left on both the banks of precise area to control and avoid erosion of river

bank. The mining is confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river

bank material and ensure that due to this activity the hydro-geological regime of the surrounding

area shall not be affected.

43- The project proponent shall adhere to mining in conformity to plan submitted for the mine lease

conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine

lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance from
the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the

provision thereof shall be strictly followed.

45- The project proponent will provide personal protective equipment (PPE) as required, also provid

adequate training and information on safety and health aspects. Periodical medical examination of

the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact

zone shall be monitored periodically. Further, quality of discharged water if any shall also be

monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

35

36

38

39

41

42

44

46
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47- Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads.

48- It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard.

49- The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

50- Four ambient air quality-monitoring stations should be established in the core zone as well as in the
buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with the State
Pollution Control Board.

51- Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

52- Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

53- Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.

54- Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

55- Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and report
be submitted to Regional office of MoEF, SEIAA, U.P. and UPPCB.

56- The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy
of the clearance letter is available with the State Pollution Control Board and also at web site of the
SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Office
of the Ministry located in Lucknow, CPCB, State PCB.

57- The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

58- Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under
the provisions of Environment (Protection) Act, 1986.

59- Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997.

60- Waste water from potable use be collected and reused for sprinkling.

61- A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposed that mining will be done from river activities from river
bank.

62- Project Proponent/Consultant should explore the possibilities of Solar light and water
Conservation/harvesting around the mining site/area.

63- During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance
shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
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The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions or
modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to the
authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change, Government of
Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email -
sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow — 226020
(email — rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai Marg,
Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Sonbhadra, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcbh.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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W Uttar Pradesh Pollution Control Board
| <3 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Fiey et

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppch.com

170202/UPPCB/Sonebhadr a(UPPCBRO)/CT O/both/SONBHADRA/2022 Date: 13/01/2023
To,
M/s
NEW INDIA MINERALS
Arazi No. 824K ha (Khand No. 03), Village- Agori Khas, Tehsil- Obra, Application Id-
District- Sonbhadra, SONBHADRA,201219 18669786

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NEW INDIA MINERALS located at Arazi No. 824K ha (Khand No. 03),
Village- Agori Khas, Tehsil- Obra, District- Sonbhadra, SONBHADRA,201219. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. ThisCCA NEW INDIA MINERALS granted for the period from 01/01/2023 to 31/12/2024 and valid
for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 259104 Cubic Meterd/Y ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 20KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP asis required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Sour ce
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standards for Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day | Night
Time| Time | Time| Time| Time| Time| Time | Time

75 70 65 | 55 | 55 | 45 50 | 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

() Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation aso in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1. Industry shall submit the bank guarantee of Rs 50000 in the prescribed format within 15 days for ensuring
the compliance of following specific conditions. Otherwise this CTO will be deemed cancelled.
2. This consent is valid for production capacity Sand/Morrum- 2,59,104 Cu meter/annum, by opencast and
manual mining in 16.194 hectare leased area at Arazi No. 824Kha (Khand No. 03), Village- Agori Khas,
Tehsil- Obra, District- Sonbhadra.
3. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. EC Identification No.
EC21B001UP196497 dated 01.12.2021, and submit its compliance report to UPPCB.
4. Industry shall ensure the compliance of order passed by Hon'ble NGT in O.A. No. 817/2022 Sandal
Parveen Vs Union of India and Ors.
5. If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
6. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
7. Industry shall submit the CA certified balance sheet within 15 days for fee verification. In case CTO fee
dues then it shall be submitted to the Board immediately.
8. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
9. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
10. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
11. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand/Morrum.
12. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
13. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
14. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
15. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
16. The dust suppression measures like water spraying will be done on the haul roads and working areas.
17. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
18. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
19. Industry shall abide by directions given by Hon'ble Court, MoEF& CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
20. Consent feesif revised, shall be payable by industry from the date of its applicability.
21. Industry shall comply with the relevant provisions of Environmental Laws.
22. 1f closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
guarterly basis.

Chief Environmental Officer (circle-2)
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List of Identified Flora Species

Annexure -3

.No. Botanical Name Common Name Family

1 Acacia Catechu Khair Fabaceae

2 Delbergia Ssso Sheesam Fabaceae

3 Acacia Karoo Kikar Fabaceae

4 Diospyros Melanoxylon Tendu Ebinaceae

5 Salmalia Malberica Semal Bombacaceae
6 Azadirachta Indica Neem Meliaceae

7 Acacia Nilotica Babool Fabaceae

8 Delbergia Ssso Ssum Fabaceae

9 Alstonia Scholaris Scholar Tree Apocyanaceae
10 Albizzia Lebbeck Sris Fabaceae
11 Cassia Fistula Amaltas Caesalpiniaceae
12 Anthocephalus Cadamba Cadamb Rubiaceae
13 Ziziphus Mauritiana Ber Rhamnaceae
14 Polyalthia Longifolia Asoka Annonaceae
15 Bauhinia Purpurea Kachnar Fabaceae
16 Ficus Religiosa Pipal Moraceae
17 Aegle Marmelos Bel Rutaceae
18 Syzygium Cumini Jamun Myretaceae
19 Magniferalndica Aam Anacardiaceae
20 Terminalia Arjuna Arjun Combretaceae
21 Tamarindus | ndicus Imli Fabaceae
22 Bauhinia Purpurea Kachnar Fabacae

Herbs Shrubs& Grasses: The species observed in the study area are listed

below in thein the table.

S.No. Botanical Name | Common Name | Family
HERBS
1 Argemone Maxicana Poppy, Satyanashi Papaveracea
2 Calatropis Procera Madar Asclepiadaceae
3 Ocimum Sanctum Tulsi Lamiaceae
4 Dhatura Inoxia Dhatura Solanaceae
5 AloeVera Ghrit Kumari Liliaceae
6 Tribulus Terrestris Gokaharu Zygophyllaceae
7 SolanumNigrum Makoi Solanaceae
8 Achyranthus Chirchita Amaranthaceae
9 Euphorbia Hirta Dudhi Euphorbiaceae
SHRUBS
10 Lantana Camara Lantana Verbenaceae
11 Nyctanthes Arbortristis Harsingar Oleaceae
12 Riccinus Communis Arandi Euphorbiaceae
13 Sacchrum Munja Moon; Gramineae
14 Mimosa Pudica Chui Mui Fabaceae
15 Nyctanthus Arbortritis Harshingar Oleaceae
16 Bougenvellia Glabra Bougenvellia Nyctaginaceae
17 | pomea Besharam Convolvulaceae
18 Tridax Procumbens Baramas Asteraceae
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Annexure -3

19 Cestrum Nocturnum Raat Rani Solanaceae
20 Vinca Rosea Sadabahar Apocyanaceae
21 Hibiscus Rosasinensis Gurhal Malvaceae
GRASSES
22 Cyanodon Dactylon Dub Poaceae
23 SacchrumMunja Moonj Poaceae
24 Parthenium Congress/Gajar Grass Asteraceae
25 Cymbopogan Martini Lemon Grass Poaceae
List of Major Terrestrial and Avi-Fauna in the Study Area
S.No. ZOOLOGICAL NAME | COMMON FAMILY STATUS IN WPA STATUS IN
NAME 1972 IUCN
CATEGORY
MAMMALS
1. Felis Chaus Jungli Billi Felidae Schedule Il Least Concern
2. Funambulus Pennanti Gilhari Sciuridae Schedule IV Least Concern
3. Herpetes Edwardsii Nevala Herpestidae Schedule Il Least Concern
4. Lepus Nigricollis Khargosh Leporideae Schedule IV Least Concern
5. Rattus Rattus Chuha Murideae Schedule V Least Concern
6. Semnopithecus Langur | Cercopethicideae Not Enlisted Least Concern
7. Cow Bos Taurus Bovidae - -
8. Bubalus Bubalis Buffalo Bovidae - -
9. Canis Lupus Dog Canideae - -
10. Capra aegagrus hircus Goat Bovidae - -
11. Sus Scrofa Pig Suidae Schedule Il Least Concern
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Annexure -3

List of Fishes and the Planktons in the Study Area

Scientific Name Family/Group

Fishes

Notopterus chitala Notopteridae

Barilus bola

Catla catla

Chela laubuca

Cirrhinus mrigala Cyprinidae

Cirrhinus reba

Labeo bata

Labeo calbasu

Ompok bimaculatus

Wallago attu Siluridae
Clarias batrachus Clariidae
Channa marulius

Channa punctatus Ophiocephalidae

Channa gachua

Chanda nama

Centropomidae

Chanda ranga

Source: (i) Primary survey by Team (ii) Interaction with local people
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Ta, Date:
The District Mining Officer / In-Charge
Sonbhadra,
Uttar Pradesh

SUBJECT —-Submission of Post-Monsoon-2023 Replenishment Study Report.

Lease Reference — Morrum Mining Project Arazi No. 824 (Khand No.-3) Village
— Agori Khas, Tehsil- Obra, District — Sonbhadra, Uttar Pradesh , Lease Area - 16.194
Ha. in River Bed of SONE River

Dear Sir,

‘This is in reference to the above mentioned subject and lease reference.

In this regard, as per Government Order ref. no. 1659/86-2023 dated 17-May-
2023 issued by Secretary Geology & Mining and letter issued by district we are
herewith submitting Post-Monsoon-2023 Replenishment Study Report for your
kind perusal and evaluation, prepared by a QUINABET accredited EIA

Consultant Organization in Mining Sector.

['hanking You,

M/s New India Minerals
190, Govindpur Ganeshpur, Akhbarpur,
District- Ambedkarnagar, Uttar Pradesh

Encls: Post-Monsoon Replenishment Study Report



925

To. [Date:

The District Mining Officer / In-Charge
Sonbhadra,
Uttar Pradesh

SUBJECT —Submission of Posi-Monsoon-2023 Replenishment Study Report.

Lease Reference — Morrum Mining Project — — Arazi No. 824 (Khand No.-3) Village
— Apori Khas, Tehsil- Obra, District — Sonbhadra, Uttar Pradesh , Lease Arca — 16,1594
Ha. in River Bed of SONE River

Dear Sir,

This is in reference to the above mentioned subject and lease reference.

In this regard, as per Government Order ref. no. 165%/86-2023 dated 17-May-
2023 issued by Secretary Geology & Mining and letter issued by district we are
herewith submitting Post-Monsoon-2023 Replenishment Study Report for your
kind perusal and cvaluation, prépared by a QUUNABET accredited EIA

Consullant Organization in Mining Sector.

Thanking You,

M/s New India Minerals
161, Govindpur Ganeshpur, Akhbarpur,
District- Ambedkarnagar. Uttar Pradesh

Encls: Post-Monsoon Replenishment Study Report



—. Environmental Hesearcl'&gﬁﬁnalﬁis, Lucknow
' An ISC 9001: 2015 Certified Organization
An OCI-HABET Accredited Crganization

‘F:.ﬁi NABET |
Bate:-fﬂ/!ﬂff_g
To:

M/s New India Minerals
190, Govindpur Ganeshpur, Akhbarpur,
District- Ambedkarnagar, Uttar Pradesh

Dear Sir/Madam,

With reference to your WORK ORDER FOR CONDUCTING REPLENISHMENT STUDY
for the Pre & Post Monsoon Period of year 2023 as per Government Order ref. no 1659/%6-
2023 dated 17-May-2023 issued by Secretary Geology & Mining, please find enclosed Pre-
Monsoon-2023 replenishment study report for following lease:-

Morrum Mining Project — Arazi No. 824 (Khand No.-3) Village — |
Agori Khas, Tehsil- Obra, District — Sonbhadra, Uttar Pradesh ,
| Lease Area - 16.194 Ha. in River Bed of SONE River. |

It s requested to please submit the report to District Mining Department/District
Administration for evaluation and comments of Sub-Divisional Committee, for further
NCCEssary action,

Yours Sincerely,

T
Aty
{Authorized Signatory)

Enel: - Post-Monsoon-2023 replenishment study report of the above referred lease,

Flat Mo- 203, Second Fless, Yash Silver Height Opposite Badshahnagar Railway Station,
Mahanagar, Faizabad Road, Lucknow (U.P]-226006
Phone Mo- 0522-4078000, +91-8423500351, S565308272, T080855935 and TOAODISDHEL
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Post-Monsoon (2023) Replenishment Study Report

As per EMGSM-2020 Guidelines issued by MoEF&L(

Morrum Mining Project - Mﬂmmmﬁmmm-wm
“Tehsil- Obra, District — Sonbhadra, Uttar Pradesh , Lease Area - lﬂﬂﬂ!-in
River Bed of SONE River

Lease Holder
M/s New India Minerals

190, Govindpur Ganeshpur, Akbarpur,
District- Ambedkarnagar, Uttar Pradesh

AWTMH&MHWHM
ﬂmwmhn NABET/EIA/ENV/ACO/Z11707 '!

oarwri RS waatidi
gracics
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Chapter 1 — Introduction of the Project

The sediment of a river is commonly considered to be aesthetically displeasing and
environmentally degrading. Conversely, part of the sediment {sand and gravel) may represent a
natural resource for use by society. The potential usefulniess of the sediment is enhanced when it
is composed of particle sizes found in deposits on the river-hed that would be replenished by newly
transported  sediment after mining. As such, nmiver deposits become  renewable resources,
periodically replaced by sediment transport in the river.

= Bed-load Material: The mixture of sediment that composes a streambed. Bed material is
stationary, but  particle size 8 imporant o

sediment  transport  because as _

energy lovel of a stream incresses, | ———e——smmmtIm

some bed- material particies are . — P

mobilized and become part of the | - = “"."“"'f"‘i:‘.'”:""”“‘ i

bed-load pended load. L =y .

. WL% frawal *awmﬁ%gy-

*  Bed-load discharge: A measure of P Py {:..3.-#.-5,_:&

the quantity (weight) of bed-load ;E-lhﬁﬁ' ‘"'{""E“

per umit time  also referred  to |

as  bed-load- trunsport rate,

« Bed Material: The mixture of sediment that composes a streambed.  Bed matersal 1s
stationary, but particle size is important to sediment transpert because as energy Tevel of a
slream increases, some bed-material particles are mobilized and become part of the bed -
load or suspended lJoad. In this report, composition of bed material is defined by particle -
size distribution.

-« Suspended Sediment Material; Usually small particles, suspended by turbulence of the
flow or existing as colloids, and wansporicd at about the same downstream velocity as the
flowing water, Suspended sediment is distnibuted at all depths in flowing water.

-  Suspended-sediment load: A general torm referring (o the quantity (weight) of suspended
sediment in transport.

- Suspended-sediment discharge: A computed value of the quantity (weight) of suspended
sediment per unit time, also referred to as suspended-sediment trunsport rate,

« ‘Total sediment load: The sum of bed load and suspended sediment
lnad.

= Total sediment discharge: The sum of bed load discharge and suspended-sediment
dizcharpge

M7s New India Minerals &gori Khass — Khand-03, Sonbhadra Page 2 of 19
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The present project is for sand mining over an area of 16.194 Ha over SONE River. The
locution of the project is KHAND-3 at Agori Khas Village, Tehsil- Obra, District-
Sonbhadra, Uttar Pradesh.

s The lease for the ming is with Mifs New India Minerals for a period of 5 years

« FEnvironmental Clearance for the project has been granted by SEIAA, UP on 01-
December-2021 vide E.C. Identification No ECZ1BUP196497.

» Mining in this project will be opencast semi-mechanised mining, while the transportation
would be done through trucks/dumpers. Mining will be done in line with stamtory
guidelines of MoEF&CC like Enforeement & Monitoring Guidelines for Sand Mining,
2020 and Sustainable Sand Mining Management Guidelines, 2016.

Mining will not be done during monsoon ind from in-swream. The ultimate depth of mining

will be 3.0 m as per the approved mine plan at a safe distance from the banks and from the

water line and there would be a0 mining st the concave side of the river channcl. Mining
will be done signifying that all times mining will be done off-stream and above the bed
water level,

W5 New Indiz Minerals Agort Khass — Khand-03, Sonbhadra Page 3 of 29 |
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Location Map
Agorl Khas- Khand-1, Obra, Sonbhadra, Uttar Pradesh

/s New India Minerals. Agori Khass — Khand-03, Sonbhadra
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Study Area Map
Apgori Khas- Khand-3, Obra, Sonbhadra, Uttar Pradesh

/s Bew India Minerals Agori Khass — Khand-03, Sonbhadra
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PURPFOSE OF THE STUDY

For ecalogical and environmiental sustaimable balance there must be a balance berween river sand
mining and replenishment, The extracted sand is required to be replenished i next monsoon.
Thercfore, it is neccessary to do sand budgeting before and afler monsoon to ensure that the
extraction will not exceed sedimentation, Due to unscientific and & over extraction, the imbalance
may cause following threat to the ecosystem of the urea ¢ region, especially in arid and semi -arid
regions. Some of the impacts are as follows.

» Transformation of nver into buried channel

o Changes in abiotic environment

«  Suil { land crosion {especially at banks) at the time of flood

 Possible changes in regional water table (may increase or decrease in pockets) or may form &
focal water tables

e Ouality of ground-water may change

s Pomding in river bed

o Change in river course

OBJECTIVE OF THE STUDY
s Toassess the possibility of safe extraction of river bed material from River; and

«  To determine the actual reserve of replenishoble sand within mine lease area

M/ New India Minerals Agori Khass — Khand-03, Sonbhadra Page 6 of 29




DMISTRICT PROFILE

District Sonbhadra is the 2™ largest district of Uttar Pradesh, India. Tt iz the only district in India

which borders four states namely M.P., Chhattishgarh, |

Tharkhand and Bibar. Tn the popular TV show Kaun |k
Banega Crorepati . a question rewarnding 50 lacs was
asked based on the fact just mentioned, The districts has
an arca of 6788 Sq.Km and a population density of 270
persons per km’. The distnict lies in the extreme
southeast of the state, and is bounded by Mirzapur
district to the northwest, Chandauli district o the North,
Kuimur and Rohtas districts of Bihar state to the
Worthenast, Garbern distriet of Jharkhand state tov the
East, Koriya and Surguja districts of Chhattisgarh state

H o e ’ 1
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1o the South, and Singrauli district of Madhya Pradesh state to the West. The district headquarters s
in the town 6f Sonbhadra district is an industrial Zone and it has lots of mmerals like bauxite,
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Chhattisgarh flows north to join the Son River,

limestone, coal, gold eic. The northemn thind of the
district lies on a platean north of the Kaimur
Range, and 5 drained by tributanes of the Ganges
including the Belan and Karmanasha rivers.
South of the steep escarpment of the Kaimur
Range is the valley of the Son River, which flows
through the district from West to East. The
southern  portion of the distmet id hilly,
interspread with [ertile stream  valleys, The
Rihand River, which rises to the south in the
highlands of Surguja district of Chhattisgarh,
flows north Lo join the Son river in the centre of
the district. The Kanhar River onginates in

M/fs New india Minerals Agor| Khass = Khand-03, Sonbhadra

Page 7 of 289
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DESCRIPTION OF SONE RIVER

Son River (Hindi: @ 725, also spelt Sone River) is a perennial river located in central India. I
originates near Amarkintak Hill in Annopur distnct of Madhya Pradesh and finally mezges with the
Cianges River near Patna in Bihar. Sone river is the second-largest southern mbutary of the Ganges'
after Yamuna River, India's oldest river bridge Koilwar Bridge over Sone River connects Amrah with
Patna. Sonc niver is famous for its sand pcross country.

Sone River is called 19 / 8 in Hindi, but called T in Sanskrit, o rare instance of an Indian
river having masculing name, Damodar and Brahmaputr also have masculine name, The Sone
originates near Amarkantak in Anuppur district of Madhya Pradesh,{2] just east of the headwater of
the Narmada River, and flows north-northwest through Shahdol district in Madhya Pradesh state
before turming sharply eastward where it encounters the southwest-northeast-Kuaimur Range. The
Sone parallels the Kaimur hills, flowing east-northeast through Uttar Pradesh, Tharkhand and Bihar
states to join the Ganges just west of Patna, Geologicully, the lower valley of the Son 15 an extension
of the Narmada Valley, and the Kaimur Range an extension of the Vindhya Range. Arwal,
Daudnagar, Deori, Rohtasgarh, Dehri, Sonbhadra and Bihta are some of the major cities situated on
Sone River,

The Sone river which is 784 kilometres (487 mi) long, 15 one of the longest Indian rivers.[2] Its chief
tributaries dre the Rihand, Kanhar and the North Koel. The Son has a steep gradient (35-55 cm per
lom ) with quick run-off and ephemeral regimes, becoming a roaring river with the rain-waters i the
catchment area but turning guickly into a fordable stream, The Son, being wide and shallow, leaves
disconnected pools of water in the remaining pants of the year. The channel of the Son s very wide
{ahout 5 km at Dehri) but the fAoodplain is narrow, only 3 o 3 kilometres {2 to 3 ma) wide. The
meeting point with North Koel the width of Sone River is 5 to 8 kilometres (3 to 5 mi). In the past,
the Son has been notorious for changing course. As it is traceable from several old beds near s cast
bank, the river changed its course more than § times, In modern times this tendency has been checked
with the anicut at Dehri, and now more so with the indrapuri Barrage.

Sir John Houlton, the British administrator, deseribed the Son as follows, "After passing the steep
escarpments of the Kaimur range, it flows straight scross the plaimn to the Ganges. For much of this

I’r-.E*s New India Minerals Agorl Khass - Khand-03, Sonbhadra Page B of 29
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distance it is over two miles wide, and at one point, opposite Tilothu three miles wide. Tn the dry
weather there is a vast expanse of sand, with a stream not more than a hundred yards wide, and the
hot west winds pile up the sand on the east bank, making natural embankments. After heavy rain in
the hills even this wide bed cannet carry the waters of the Son and disastrous floods in Shahabad,

(Faya, und Patna dre not uncommon.

['M/s New india Minerals Agori Khass ~ Khand-03, Sonbhadra Page 9 of 29
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GEOLOGY, HYDROGEOLOGY & PHYSIOGRAPHY OF SONBHADRA DISTRICT

INTRODUCTION

Geologically the distict is  characterized by
Bijgwarphyllites and dudhi granite’ gnesis, Vindhyan
formation and younger alluvium. The age of these

formations ranges from Archean to Sub recent. The| -
Granitoids and gneisses form the main and traversed by |

pegmatitic veins, guartz reefs end basic dykes. The
district is characterised with hard rock undulating and
hilly topographic features. Along the course of niver and
stream, very limited valley fill deposit are observed.
River Son divides the district into two distinct
topographic divisions. The thickness of alloviom or
weathered zone is more in North of River Son while in
south,
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Ag per 2011 census the district has population 18,62,559 of which 9,71,344 males and 39.215
fernale. The literacy rate of this district is 64.03 % out of which 74.92 % males arc litorate and 52.14

%% females afe literate,

RAINFALL AND CLIMATE

The average annual rainfall 981.86 mm, The climate is typical sub-humid, characterized by hot
summer, mild winter and pleasant monsoon season. About 90% of which received from South Wes(

monsoon. May is hottest month with temperature. 45.5°C January is usualfy coldest month with the
temperature 2.6 C. The relative humidity ranging between 25 % to &1 %.

E"s New India Minerals Agori Khass — Ehan:l—ﬁar Sonbhadra
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GEOMORPHOLOGY & SOIL TYPES
The district is charscterised by alluvial, hard rock as well as marginal alluvium,

The district can be broadly classified into three physiogrphic units.

ir  Alluvial

Plain i}

Marginal
Alluvial

iy Sandy
Lasm

SOIL CHARACTERISTICS

In Sail is the basic resource, which is farmed by the disintegration, decomposition and movement of
parent materials through natural agencies like climate, waler, vegetal cover, etc. (Kayastha, 1964),
The goil of the area under study exhibits a significant sparial variation in their mode of formation.
These are mosthy sedimentary, showing in situ development characteristic along with exgensive
pockets of the alluvial soil in the Smgraul
and Dudhi basins which are developed on the Dharwar with mixed block, red and yellow colours.
Besides the soil of Jungail seres is red in colour. These are loamy 1o sandy loam in texture and
sometimes vary from coarse sand to loam and clay. The uplands have fragile coarse sandy soil which
are gravelly soil with low water-holding capacity and fertility, However, those of the valleys and
lowlands heve high water holding capacity. There are fine-textured, thick dark and fertile soils and
severely affected by erosion Agarwal and Mehrotra (1952, 1953 and 1958) have identified the
following types of soil in the regron.

) Sandy Loam

b} Fine $andy Loam

¢y Fungail

dy Sandy Loam

e} Coarse Sandy Loam

mes New india Minerals Agari Khass — Khand-03, Sanbhadra [ Page 11 of z.j
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HYDROGEOLOGY
Exploratory drilling data of CGWB and state tubewell department show that there are fractures which
create secondary porosity in hurd rock area and porous formation in afluvial formations, The depth of
these fractares differ from place to place. The ground water condition in the area are greatly influenced
by the occurrence of two distinct litho-umits.

a) Unconsolidated sediments in the valley filled area (Alluvium)

b} Hard Rock Formation: Compasing Vindhyan and Precambrian formations

AQUIFER SYSTEM
Exploratory drilling dsta of the district Aquifer
reveals that the wells located in these arcas F

are casily capable of vielding 100-300 m*/d
for & draw down of 3.0 m. Specific capacity
is in the range from 100 to 300 lpm of draw
down and the hydraulic conductivity varies
from 5-15 m/d. Similarly specific vield is
generally in the range of 51 15%.,

GROUND WATER

POTENTIALITY AND

WATER LEVELS

Ground water is mainly controlled by drainage, topography and lithological behavior, it ocours under
phreatic condition at shallow depths and fractures & granular zones under at deeper depths. Depth to
water in pre-monsoon ranges between 4.00 to 22,00 mbgl, Posi-monsoon waiter level varies between
2,10 to 20,50 mbgl, Water level Muctuation is minimum in Ghorawal and maximium in Chatrah
block. After the study of long term water level trend, it is inferred that the well show the decline
trend during pre-monsoon period, The average magnitude of falling trend over last 05 vears is 530-65
¢m/vear, The yield of the wells vary from 30 to 500 lpm. The shallow fractures and phreatic ground
water has poor sustainability.

AQUIFERS PARAMETERS

The aquifer systems have poor potential and very few dug wells are found in the arcas cccupied by
them. Water table Muciuates in response to recharge to the aquifer and with drawl from the aguifer.
The quantum of fluctuation is direct fanotion of the gbove. Recharge take place mainly duning rainy

SCHS0TE,

M/ New India Minerals Agori Khass — Khand-03, Senbhadra Page 12 of zj
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GROUND WATER RESOURCES

Ag per report on dynamic ground water resource of Sonbhadra district as on 01.04.2009, The net
anmual ground water availability is 2067437 ham The existing gross ground water draft for all uses
is 11815.39 ham. The net ground water availability for future imgation development is 6237.88

Ham,
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SEDIMENT COMPOSITION

Sediments of various sizes and in mixed form
are predominantly deposited in the river bed
and flood plaim. There is no  perfect
classification between boulders,  cobbles,
pebbles and sand. They are

deposited in & mixed state. The classification 15 done by grab mining and the sediments are
passed through different sicves in the screening plants, Sediments of various sizes and in mived
form such as coarse sand, medium sand and fine sand are predominantly deposited in the river
bed, Sand is naterally occurring granular material composed of finely divided rock and mineral
particles between 150 micron to

4,75 mim in dismeter (18 383-1970}. Sand is formed due to weathering of rocks due to mechanical
forces. In the process the weathered rocks forms gravel and then sand. Sand and gravel together
known as aggregate, represent the highest volume of raw matenal used on earth after water,

B¥ Most sand is made of guartz or its microcrystalline cousin
gt chalcedony, because that common mineril is registant (o
(b weathering. The farther from its source rock sand is, the
S0 closer it is to impure quartz, But Markanda sands contain

o quartz grains, tiny bits of rock (Tithics), or dark mingrals like

limestone and ferruginous concretions.

Sand, along with pravel, sitt and clay are collectively known as sediment, and are produced
by the mechanical and chemical breakdown of rocks. Once disaggregated from the original source
rock, this material is then eroded and transported by either wind, water, often eoding up at the
deposits of rivers or lakes, as sand dunes, or ultimately as sediment in the sea. Eventually this
material may be buried to sufficient depth within the earth to harden and form sedimentary rock.

The composition of sand is largely dependent on the source material. For example, the sand around
volcanic istands is often composed of volcanic rock fragmenss, volcanic glass, and other mincrals
assirciated with volcanic rocks, In contrast, sediment found on the beaches are generally composed
of quartz (the most durable common mineral). possibly some feldspar (also durable, but
more easily

Chemically weathered to clay), and other minerals associated with the plutonic igneous rocks

tr: Mew India Minerals Agori Khass — Khand-03, Sonbhadra Page 14 of 13
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which form the bulk of the mountan ranges nearby, In areas where there is no good source of
secimentary material from mountains of volcanoes, sand is often entirely composed of organic
material i.¢ shell frapments, coral, and the tests (skeletons) of small planktonic organisms.

SEDIMENT TRANSPORT

Sediment transport is the movement of solid particles ——
{sediment), typically due o a combination of gravily seting on
the sediment, and/or the movement of the fluid in which the
sediment iz entrained, Sediment transport ocours in matural
systems where the particles sre clastic rocks (sand, gravel,
boulders, etc.), mud or clay; the fluid is air, or water, and the
force of gravity acts to move the particles along the sloping
surface on which they are resting. Sediment transport due to
fluid motion occurs in rivers, oceans, lakes, seas, and other |
bodies of water due 0 cerronts and tides, Sediment
transport due only to gravity can ocour on sloping surfaces in

general, including hill- slopes, scarps, cliffa, and the
continental shelf-continental slope boundary.

TYPES OF SEDIMENT LOAD

Bed-load: That portion of the sediment load that is transported along the bed by sliding,
rolling or opping, The bed-load moves at velocities slower than the flow and spends most of
its time on or near the stream bed. The mechanisms of grain motion are as follows:

Traction (rolling and skding): Important factors; frictional drag and lift forces exerted by
the flow and slope,

Saltation (hopping): Grains are temporanly suspended by fluid vortices or by ballistic
impact and then released Grain movement misy be continuous or intermiticnt depending on
the Mow megime.

Suspended load: They area particulate sediment that i carried in the body of the flow anid moves
al the same velocity as the flow. A small particle (e.g. clay and finc silt), with a large relative
surface area, is held in suspension more easily because of the electrostatic- atiraction between
the unsatisfied charges on grain's surface and the water molecules. This force, tending to keep
the purticle in the Aow, is large compared to the weight of the particle,

The Hiulstrom curve shows that o much bigher veloeity is required to entrain clay and fine silt
than coarse sand, However, once the fine sediment is in suspension, & much lower velocity is
required to maintain it in suspension. The quantity and quality of the load is defined in terms of
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competence and capacity.

Dissolved load: material that is chemically camied in the water, The factors that govern the
percentage of dissalved and suspended load include:

(Climate: {emperature, precipitation, vegetation
Vegetation: type and amount

Activity by man: mining, consiruction, clear cutling, etc.
Rock solubility: ¢4, hard water in carbonate terranes
Erodibility of materials in the drainage busin

Relief and slope (affects PE of (low)

" ¥ ® = =8 =

Wash Load; Sometimes fincr particles from upland catchment (sizes which are not present in the
bed material), called wash load, are also transported in suspension. The combined bed material
and wash load is called Total load.

TRANSPORT RATE

When the velocity of water flowing over a bed of =
non- cohesive sediment  flow  overcomes  the
resistance offered by the grain due to its mass, cohesion
and other forces. Properties like shape and position of £ .«
ceatre of gravity of the grain play important roles in
determining the degree of resistance offered. A
diagram complied by Hjulstrom (1935) revealed the
relationship between critical erosion velocity and grain
size. The field above the curve indicates the condition
suitable for entrainment of grams.

e g

Formulas to caleulate sediment transport rate exist for sediment moving in several different
parts of the flow. These formulas are ofien segregated into bed load, suspended load, and wash
load. They may sometimes also be segregated into bed matenal load and wash load.

DEFINING BED LOAD

Bed Joad moves by rolling, sliding, and hopping (or saltating) over the bed, and moves &t @ smniall
frection of the fluid flow velocity. Bed load is generally thought to constitute 5 - 10%0 of the total
scdiment load in & stream, making it less important in terms of mass balance. However, the bed
material load {the bed load plus the portion of the suspended load which comprses material
derived from the bed) is often dominated by bed load, especially in gravel-bed rivers. This bed
material load is the only part of the sediment load that sctively interacts with the bed. As the bed
load is an important component of that, it plays a mujor fole

M New India inerals Agori Eéé-_mm-ua, Sonbhadra Page 16 of 29 .|

—

; Imﬂwﬁgi‘"‘

-
|

Pyracifs



944

in controlling the morphology of the channel, Bed load transport rates are usually expressed as
being related to excess dimensionless shear stress raised to some power. Excess dimensiontess
shear stress is a non ~dimensional measure of bed shear stress about the threshald for motion.

Dissolved Load

Suspended Lead

Bed Load

Figure No. 4.2: Sediment load movement
Diissolved load is not sediment. It is composed of disassociated ions moving along with the flow.
Tt may, however, constitute a sigmificant proportion (often several percent, but occasionally greater
thian half) of the total amount of material being transported by the stream.

DEFINING WASHLOAD

The distinetion between bed-material-load and wash-load components of the total load adopted
here is that wash load is not found in appreciable quantities in the bed of charmel, However, the
precise definition of what constitutes an appreciable quantity un clear, meanitig that the threshold
grain size separating bed- material load and wash load miy be defined in several ways. Wash load
is the grain size of which 10 percent of the bed mixture is finer. This basically differemt behaviour
of the fine and the coarse particles in the same channel has led the author and collaborators to
assume that the fine particles in the Mows till behave like material culled Wash load in the concrets
channe! wheres the coarse particle act like the sediment in a strictly alluvial channel.

These investigators give the limiting grain size between wash load and alluvial or bed load in terms
af the composition af the sediment deposit in the bed. They state that all particle sizes that are not
significantly represented in the deposit must he considered as wash load More specifically, the
limiting size may be arbitrarily chosen from the mechanical analysis of the deposit as that grain
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size of which 10 percent of the bed mixture is finer. This rule seems to be ruther generally
applicable as long as low-water and dead-water deposits are excluded from the bed sediment.”

Wash load is the portion of sediment that is carried by a fluid flow, usually in & river, such that it
always remains close to the free surface (near the top of the flow in a river), It I5 i near-
permanent suspension and is transported without deposition, essentially passing straight through
the stream. Tt consists of the finest particles and can he defined by having a Rouse number of <0.3,
meaning that the mrbulent mixing velocity is far greater than the settling velocity.

Composition: The composition of wash load 1s distinet because it is almost entirely made up of
grains that are only found in small quantities in the bed. Wash load grains tend to be very small
(mosthy clays & silts but some fine sands) and therefare have a small setiling velocity, being kepl
n suspension by the flow turbulence.

Velocity: Wash load is carried within the waler column as pari of the flow, and therafore moves
with the mean flow velocity of main stream. Because there is litile or no interaction with the

bod, the particles extract only negligible momentum from the flow,

Wash Load Dynamics: There is no universally accepted definition of wash load, yet despite this,
the wider concept that sediment in transport that is finer than that making up the bed of the chunnel
hehaves differently and plays a different role in the sediment transfer system is widely pereeived
to have merit and has often proven useful in river engineering studics. In this respect, there are
three tenants within the wash load and Bed-material load concept that are relevant from a practical
regional sediment management perspective. It follows that changes in the quantity of wash load in
transport {due to the addition or removal of washload sources) will seldom trigger significant
morphological responses amd marked changes o the swbility of the channel. Conversely,
imbalances in the bed-material load will usually drive local morphological response through
channel scour {where transport capacity exceeds supply) or fill (where supply exceeds ranspor
capacity). Second, the quantity of wash load carried by a strcam is litnited not by the streams’s
sediment transport capacity, but by the available supply. It follows that it is only the bed-material
lowd (hil miost sediment trangpert equations can calculate on the basis of the transport capacity
indicated by the local flow hydraulics, Wash-load transport cannot be predicted this way,
but can only be estimated on the basis of comprehensive, quantitative assessment of wash-
load sediment sources, Third, the movement of wash load is relatively rapid compared to that of
the bed-material load. Tn a sand-bed channel, where the wash load 15 composed of fine sands,
silts and clays that are fairly evenly distributed throughout the water column, wash load may move
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through the channel.

SUSTAINABLE RIVER BED SAND MINING

As per Sustainable Sand Miming Management Guideline, 2016, by Minisiry of Environment,
Farest and

Climate Change, following considerations should be kept in mind for sand [ gravel mining;

Parts of the river reach that experience deposition or aggradation shall be identified first. The
Lease  holder/Environmental Clearance holder may be allowed to extract the sand and graved
deposit in these locations to manage aggradation problem.

The distance between sites for sand and gravel mining shall depend on the replenishiment
rate of th river. Sediment rating curve for the potential sites shall be developed and checked
against (he extracted volumes of sand and gravel.

Sand and gravel may be extracted across the entire active channel during the dry season,
Abandoned stream channels on terrace and inactive floodplaing are preterred rather than active
channels and their deltas and flood pluins, Stream should not be diverted fo form inactive
channel,

Layers of sand and gravel which could be removed from the river bed shall depend on the width
of the river and replenishment rate of the river.

Sand and gravel shall not be extracted within 200 to 500 meter from any crucial hrydraulic
structure such: as pumping station, water intakes, and bridges, The exact distance should be
ascertained by the local authoritics based on local situation. The cress-section survey should
cover a minimum distance of 1.0 km upstream and 1.0 km downstream of the potential reach
fof extraction. The sediment sampling should include the bed material and bod material
load before, during and after extraction period. Develop a sediment rating curve af the upstream
end of the potential reach using the surveyed cross- section. Using the historical or ganged flow
eating curve, determine the suitable period of high flow  that can replemsh  the extricled
volume, Calculate the extraction volume based on the sediment rating curve and high flow
period atter deter mining the allowable mining depth.

Sand and gravel could be extracted from the downsiream of the sand bar at river bends.

Sand and gravel shall not be allowed to be extracted where erosion may oceur, such as at thes

concave bank,
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Retaining the upstream one to two thirds of the bar and riparian vegetation is accepted
as a method to promote channel stability.

¢ Flood discharge capacity of the river could be maintained in arcas where there arc
significant flood hazard to existing structures or infrastructure. Sand and gravel mining
may be allowed o maintain the naural flow capacity based on surveyed cross-section
history.

s  Alieratively, off-channel or floodplain extraction is recommended to allow rivers
replenish the quantity taken out during mining,

e The Picdmont Zone (Bhabhar arca) particularly in the Himalayan foothills, where
riverbed material is mined, this sandy-gravelly track constitutes excellent conduits and
holds the greater potential for ground water recharge. Mining in such areas should be
preferred in locations selected away from the channel bank siretches:

= Mining depih should be restricted to 3.0 meter and distance from the bank should be 3

meter or 10 percent of the river width whichever less.
s The borrow area should preferably be located on the river side of the proposed

embinkment, because they gei silted up in course of time. For low embankment less
than & m in height, borrow area should not be selected within 25 m from the towheel
of the embankment, In case of higher embankment the distance should not be kess than
50 m. In order to obviate development of flow paralicl o embankment, ¢ross bars of
width eight times the depth of borrow pits spaced 50 1o 60 meters centre-lo-centre
should be lefi in the borrow pits.

The effects of unscientific and excessive sand and gravel mining are as follows:

s Fxtraction of bed material in excess of replenishment by transport from upstream causes
the bed to lower (degrade) upstream and downstream of the site of removal.

e In-siream habitat is impacted by increase in river pradient, suspended load, sediment
transport and deposition, Excessive sediment deposition for replenishment increascs
turhidity which prevents peaetration of light required for photosynthesis and reduces food
avmlebility of aquatic fauna.

+ Riparian habitat mcluding vegetative cover on and adjacent 1o the niver banks it controls
EIOSIOT,

s provide nulrient inputs into the siream and prevenis intrusion of polletants in the stream
through runoff. Bank erosion and change of morphology of the river can destroy the
riparian vegelative cover.

« Bed degradation is responsible for channel shifting, causing loss of properties and
degradation of landscape, it can also underming bridge supports, pipe lines or other
siruciures,

s Degradution may change the morphology of the river bed, which constitutes one aspect
of the aguatic habitat.
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s Degradation can deplete the entire depth of gravelly bed material, exposing other
substrates that may underlie the gravel, which could in turn affect the gquality
of aguatic habitat. Lowering of ground water fable in the flood plain because of
lowering of riverbed level as well as river water level takes place because of
extrction and draining out of excessive ground water from the adjacent areas. So,
if 4 Noodplain aquifer drains to the stream, groundwater levels can be lowered as &
result of bed degradation.

» Lowering of the water table can destroy niparian vegetation.

o Excessive pumping of ground water in the process of mining in abandoned
channels depletes ground water causing scarcity of imigation and drinking water. In
extreme cases it may create ground fissures and subsidence in adjacent arcas,

s Flooding is reduced as bed elevations and Mood heights decrease, reducing huzard
for human occupancy of Moodplaing and the possibility of damage o engincering
works,

¢ The supply of overbank sediments to floodplains is reduced as flood heoights
decreise,

»  An un-scientific and unregulated sand and gravel mining tends to increase channel
bank scouring and erosion. This causes a large degree of meandering of rivers and
sometimes it could be in kms,

» Rapid bed degradation may induce bank collapse and erosion by increasing the
heights of banks.

s Polluting ground waser by reducing the thickness of the flwer material especialby if

mimng is taking place at top of recharge fissures,

s Choking of sand laver which ucts as filter for ingress of ground water from river by
dumping of finer material, compaction of filler zone due lo movement of heavy
vehicles. It algo reduces the permeability and porosity of the filter material.

s Removal of gravel from bars may cause downstrewm bars w crode af they
subsequently receive less bed material than is carried downstream from them by
fluvial transport.

s Ecological effects on bird nesting, fish nigration, angling, ctc. indiscrete mining
activities lead to increased concentration of suspended sediment in the nver

which in turn causes siliation of waler resources projects,
s Un-scientific and unregulated sand and gravel mining leads o the scvere health

hazards like air quality degradation and dust fog.
= Assuch, it becomes essential to conduct 2 replenishment study
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Chapter 4 — Methadology of Collecting Data

s The methodology for investigation and objectives set by MoEF&CC involves two-layer

approach which is summarized as follows:-

1) Collecting Pre-Monsson Ground Level Records with DGEPS equipment at regular
intervals and preparing Ground Record Matrix as per Section-5 of EMGSM 2010

Guidelines.

1) Estimation of Closing Balance/ Reserve Estimation by correlating the details of
sametioned production, actual production and DGPS Surface elevation resulls.

3) The sum total of the clasing balance Pre-Monsoon and the replenished quantity

of samd will give the total reserves

s The upeoming sections will show the above methodology in use along with the results

and maps as appended.

s GPS Coordinates of Lease Area
Lease Area Pillur Co-ordinates
Total Area — 16,194 Ha.

Fillar Latitude Longitude
A 24°3314.49"N #2°5726.10"E
B T 24P ITTSN [ E2°5T37151°E
€ 34°13"05.03"N R2°5T41.07°E
D 24°33°04.36"N R2°5T45 23°E
E 24533°00.00"N R2°5T'3540°E
F 2453300.22"N 82°57'34.91"E
G 24%33°10.77"N 32°57'26.35"E
i 24°33°11.19"N 3295727 20"E
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Chapter 5 — Collecting Post-Monsoon Ground Level Records
(Baseline Data) with DGPS equipment at regular iuuﬂhls and
preparing Ground Record Matrix |

s A mumber of ground control points were been established on
mining site and current elevation levels spread across the leases
were recopded with the help of DGPS base stabion and Fover,

# The number of sections along and across. the river depend on
the length and width of lease, its dimension as well as ground
codEtios.

s The methodology followed is in conformaty to the Enforcement
& Monitoring Guidelines for Sand Mining — 2020 izsued by
MoEF in Jamuary-2020 which envisages that Regular
Replenishmient study needs to be camied out to keep a balance

between deposition and extraction.
»  Specific emphasts has been given o the norms provided in the Section-3 of Enforcement
& Monitoring Guidelines for Sand Mining — 2020 which provides procedure to be
followed for conducting replenishment study,
s  The changes observed in the elevation in per and
post scenanio at each node shall be depicted m graphical
forms with an appropriate scale to estimate the area of
deposition and erosion
" Netarea shall be derived afier the summation of the
wren of deposition minus area of erosion for ekch cross-
section. The Replenizhed Volume will be estimated by
multiphying the distance between two gross-sections with

the nverage of net area of these two consecutive cross-

sEclions,
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DGPS Ground Control Point Record Matrix in Post Monsoon Scenario

Post-Monsoeon
SI. No. Cross Section Latitude Longitude Elevation
0 Zero Level 24°339. 1 "N RIS TA031"E 108,512
1 5E 24°33'13.25"N 82°5T27.94"F 109.Rs2
2 1-1 V142N | 82°5731.63°E 110015
3 -1 4713(5.15°N | R2°5734.90°E 0,04
1 X 24°3312.46°N | 82973604 109.412
5 1.2 245331 138N | K2°3TI302°E 109841
3 22 IFAFI0NCN | BISTIOSTE 109 552
7 13 74°337.36"N 82°5731.29°E 110254
B 13 24°33E 66N 2295734 97°E 110321
| 8 3-3 247339 81N BE5T37.71"E 109.124
L ] 4336, T6°N | B2°57T3945°E 109,112
11 44 245335 22°N 42°5TITIRE 110,452
12 44 247313 44N 82°5734.14"E 110,125
E 53 245330 06"N %2°5735 B2'E, 110051
14 5 247332 60N 42°57'39.26"E 110,112
15 53 245334 34"N R2°57'42 45°E 109.071
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DGPS - Ground Control Point Record Map |
DGPS GCP Map
B [hass - Khand 02 Sorbhadm

Legend

Leas= Boundary

Gooale Earth
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» The purpese of this study is to describe an objective method 1o estimate the
volume and spatial ocourrence of the sand produced by stream and to identify the
remuaining sand resources on the project site in comparison to the approved Mine

Plan which is a conceptual docoment for 5 vear mimng,

» This reserve cstimation is done with help of medemn analytical technigues viz.
Sentinel-2 Satellite Data for snalysing latest lease profile, surficial mapping
on AutoCATD, geographic information systems (G151 mapping and correlating the

gxisting production data.

Summary of the findings is as under:-

Fre Monsoon Data
A Sanctioned Production of 9 Months [ 2,59, 104 cubic meter |
B Production done by Lease Holder (s per | 141,162 cubic meter
MMI11) from 1-0¢1-2022 all 30-June-2023
c Estimated Closing Balance on the basis of | 85,256 cubic meter
DGPS survey (Average thickness of lease
above (L3 meter water fevel)
Post Monsoan Data
D Average Thickness of deposit shove Pro 0477227 m

Monsoon Levels

E Replenished Quantity

77,282 cubic meter

F ]"Tuuu Quantity Post Monsoon {C+E)

162,538 cubic meter

Mifs Mew India Minerals Agori Khass — Khand-03, Sonbhadra ]
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Recent Lease Profile reported as per SENTINEL-2 Satellite Data |

Lesse Profit of Agari-Khand-3 as on 4062023 {Source - Sentinel 2 Satellize Duen)

Araji N+ $24Kha (Khand Mo, 03) of Agori Khas, Tehsil- Oben, Distnct- L LR,

M/s New India Minerals Agori khass — Khand-03, Sonbhadra Page 27 of 20 1
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e The present project is for sand mining over an arca of 16.194 Ha. on Sone River,

The location of the project is at Village- Agori Khass — Khand-03, Tehsil- Obra,
District- Sonbhadra, Uttar Pradesh, The lease for the mine is with M/s New India
Minerals for a period of 5 years.

s The Lease was Audited on 23 October, 2023,

s The Zero River Level observed was 108,512 mRL

e The Minimum reference level of lease was 109.041 and Maximum reference
levels observed was 110,452 mRL.

o The estimation of post-monsoon replenished quantity was 77,282 cubic-

mietres and the total quantity in the leasc arca was 1,62,538 cubic-metre
s The results can be summed up in the following table:

Planned | PreMonsoon | Post Monsoon | Total Availuble Remarks
Production as Closing Replenished Reserve (cum)
per Lol/E.C Balance Quantity
{curm) Reserves (cum) {cum)
(A} (B (A+B)
The Rate of
255 104 B3, 250 TT.282 | BZ.534 Rr:p[cniﬁhmcnf i

lizss than the

sanctioned quEnticy

b5 Mew India Minerals Agori Khass —Khand-03, sonbhadra
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LIST OF ANNEXURES
:;:. Description Annexure No.

1. | DGPS Survey Photographs [ |

2. | Drone Survey Photographs I

3. Contour Map of the Lease Area I

4 Digital Surface Model (DSM) of the Lease v

Area

5. | Orthomosaic Map of the Lease Area V

6. | Work Order ‘ﬂ

7. | Environmental Clearance VI

&, | NABET Certificate - Vi b
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ANNEXURE-1

DGPS SURVEY
PHOTOGRAPHS
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ANNEXURE-II

DRONE SURVEY
PHOTOGRAPHS
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DRONE VEY PHOTOGRAPHS
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ANNEXURE-III

CONTOUR MAP OF
THE LEASE AREA
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ANNEXURE-1IV

DSM AND DTM OF
THE LEASE AREA
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ANNEXURE-V

ORTHOMOSAIC MAP
OF THE LEASE AREA
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ANNEXURE-VI

WORK ORDER
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M/s New India Minerals

Araji No.- 824Kha (Khand No. 03) of Agori Khas, Tehsil-
Obra, District- Sonbhadra, U.P.

To,
Environmental Research and Analysis, Lucknow.

A QCI/NABET accredited EIA Consultant Organization in Mining Sector ,
NABET Certificate No - NABET/EIA/1922/RA 0200 (Rev 01), Flat No- 203,
second floor, Yash Silver Height, Opposite site Badshah Nagar Railway

station,Mahanagar, Lucknow (U.P.) =-226006

SUBJECT - WORK ORDER FOR CONDUCTING REPLENISHMENT STUDY for the Pre & Post
Monsoon Period of year 2023 as per Government Order ref. no 1659/86-2023
dated 17-May-2023 issued by Secretary Geology & Mining.

Lease Reference — Araji No.- 824 Kha (Khand No. 03) of villages Ahori Khas,
Tehsil- Obra, District- Sonbhadra, Uttar Pradesh. Sanctioned Lease Area -

16.194 ha.

Dear Sir,
This is in reference to the above mentioned subject and lease

reference. In this regard, as per Government Order ref. no. 1659/86-
2023 dated 17-May-2023 issued by Secretary Geology & Mining it is
observed and validated that your organization is accredited by
NABET/QCI in Mining Sector.

In view of above, we are herewith issuing Work Order to your
organization for Conducting DGPS based Replenishment Study for the Pre
& Post Monsocon Period of year 2023 of our above mentioned lease in
accordance with Section -5 of the Enforcement & Monitoring Guidelines

for Sand Mining - 2020.

The final report (in two copies) is to be submitted by the end of
October-2023 for its evaluation and approval by District Magistrate /
In-charge District Mining office and district sub-divisional
committee.

Please do the needful at the earliest. Thanking You,

R, 2

Surendra Tiwari

M/s New India Minerals,

28- Brahmapuri Colony, Jugauli Crossing,
Faizabad Road, Lucknow, U.P.

o —"Fﬁ
& —~,;¢3&
Copy to - _ . ”.”?1
1. Hon’ble District Magistrate - Sonhﬁéd:;;"“”{,gxsii
N , &=\
2. District Mining Office - Sonbhadra ™' ™= 7 :
\‘:‘

i L k8
&
G
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M/s New India Minerals

Araji No.- 824Kha (Khand No. 03) of Agori Khas, Tehsil-
Obra, District- Sonbhadra, U.P.

To,

Environmental Research and Analysis, Lucknow.

A QCI/NABET accredited EIA Consultant Organization in Mining Sector ,
NABET Certificate No - NABET/EIA/1922/RA 0200 (Rev 01), Flat No- 203,
Second floor, Yash Silver Height, Opposite site Badshah Nagar Railway
station,Mahanagar, Lucknow (U,P,) -226006

SUBJECT - WORK ORDER FOR CONDUCTING REPLENISHMENT STUDY for the Pre & Post
Monsoon Period of year 2023 as per Government Order ref. no 1659/86-2023
dated 17-May-2023 issued by Secretary Geology & Mining.

Lease Reference - Araji No.- 824 Kha (Khand No. 03) of villages Ahori Khas,
Tehsil- Obra, District- Sonbhadra, Uttar Pradesh. Sanctioned Lease Area -
16.194 ha.

Dear Sir,

This is in reference to the above mentioned subject and lease
reference. In this regard, as per Government Order ref. no. 1659/86-
2023 dated 17-May-2023 issued by Secretary Geology & Mining it is
observed and validated that your organization is accredited by
NABET/QCI in Mining Sector.

In view of above, we are herewith issuing Work Order to your
organization for Conducting DGPS based Replenishment Study for the Pre
& Post Monsoon Period of year 2023 of our above mentioned lease in
accordance with Section -5 of the Enforcement & Monitoring Guidelines
for Sand Mining - 2020.

The final report (in two copies) is to be submitted by the end of
October-2023 for its evaluation and approval by District Magistrate /
In-charge District Mining office and district sub-divisional
committee.

please do the needful at the earliest. Thanking You,

oy 225

Surendra Tiwari

M/s New India Minerals,

28~ Brahmapuri Colony, Jugauli Crossing,
Faizabad Road, Lucknow, U.P.

Copy to -
1. Hon'ble District Magistrate - Sonbhadra

2. District Mining Office - Sonbhadra
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ANNEXURE-VII

ENVIRONMENTAL
CLEARANCE
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

To,

The Owner
M/S NEW INDIA MINERALS
Brahmpuri Calony, 28, Jugauli Crossing, Lucknow -226016

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

- SirfMadam.
'% This is in reference to your application for Environmental Clearance (EC)
- o in respect of project submitted to the SEIAA vide proposal number
= SIA/UP/MIN/61251/2021 dated 06 Sep 2021. The particulars of the environmental
o clearance granted to the project are as below.
B
c
§ 1.  EC ldentification No. EC21B001UP196497
.n, 2. File No. B257
S 3. Project Type New

4. Category B1

5. Project/Activity including 1(a) Mining of minerals

Schedule No.

6. Name of Project Riverbed Morrum Mining (Son River)

7. Name of Company/Organization  M/S NEW INDIA MINERALS

8. Location of Project Uttar Pradesh

9. TOR Date 11 Jun 2021

The project details along with terms and conditions are appended herewith from page
no 2 onwards

(e-si%ned]

Member Secretary

Date: 01/12/2021 Member Secretary
SEIAA - (Uttar Pradesh)

and Virtuous Environmental Sin

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC21B001UP196497 Fiie No - 6257 Date of Issue EC - 01/12/2021 Page 10f 10
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1. Gomti Nagaf, Lucknow- 228010
E-Mail- docuplko@yahoo.com, seizaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/61251/2021 & SEIAA, U.P File no- 6257

Sub: _ Environmental Clearance is sought for Proposed Morrum Mining along Sone River bed at Arazi
No.- 824Kha (Khand no 03), Village-AgoriKhas, Tehsil-Obra, District-Sonbhadra, U.P Area — 16.194 ha M/s
New India Minerals

Dear Sir,

This is with reference to your application / letter dated 30-03-2021, 12-04-2021, 06-09-2021, 08-
039-2021 & 17-09-2021 on above mentioned subject. The matter was considered by SEAC in meeting heid
on 24-09-2021 and SEIAA in meeting held on 23-11-2021.

A presentation was made by the project proponent along with their consultant M/s Greenc India
Consulting Pvt Ltd to SEAC on 24-08-2021.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about their
project —
1. The environmental clearance is sought for Morrum Mining along Sone River bed at Arazi No.- 824Kha
{Khand no 03), Village-AgoriKhas, Tehsil-Obra, District-Sonbhadra, U.P Area — 16.154 ha M/s New India
Minerals.
The terms of reference were issued by SEIAA, U.P. Ref, No.: 109/Parya/SEAC/6257/2019 Dated 11 June
2021. The public hearing was organized on 18-08-2021.
3. salient features of the project as submitted by the project proponent:

1o

1. On-line proposal No. SIA/UP/MIN/B1251/2021
File No. aliotted by SEIAA, UP 6257
Name of Applicaht - M/s New India Minerals

Owner: SurendraTiwari

4, Full correspondence address of proponent | 180, GovindpurGaneshpur, Akbarpur
and mobile na. Distt-Ambedkarnagar UP.

5. Name of Project Morrum Mining along Sone River bed at Arazi No.-
824Kha (Khand no 03), Village-AgoriKhas, Tehsil-Obra,
District-Sonbhadra, U.P.

6. Project location (Plot/Khasra/Gata No.) Village — AgoriKhas, Araji No. 824Kha (Khand no 03},
Tehsil- Obra, District- Sonbhadra, State- Uttar Pradesh.

7. Name of River Sone River
Name of Village AgoriKhas
9. Tehsil Obra
10. District Sonbhadra
11. Name of Minor Mineral Morrum
12. Sanctioned Lease Area {in Hz.) 16.194 Ha
13. Mineable Area (in Ha.) 14.8273 Ha.
14, Zero lavel mRL 165 mRL

EC Identification No. - EC21B001UP126457 File No - 6257 Date of Issue EC - 01/12/2021 Page 2 0of 10
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15. Max. & Min mRL within lease area 169-172 mRL.
16. Pillar Coordinates (Verified by DMO) Point Latitude Longitude
Total Lease Area Coordinate (12.146 ha)
A 24°33'14.49°'N | 82°57'26.10'E
B 24°33'17.75'N | 82°57'37.51"E
C 24°33'09.03"N 82°57'41.07"E
D 24°33'04.36"N 82°57'45.23"E
E 24°33'00.00"N 82°57'35.40"E
F 24°33'00.22"'N || 82°57'34.91"E
G 24'33'10.77°N | 82°57'26.35'E
. i 24°33'11.19"N | 82°57'27.20"E
| 17. Total Geological Reserves 485,820 m
18. Total Mineable Resarves 2,59,104 m
| 19, Proposed Production/year (as per Lol) 2,59,104 m*
| 20. Total Production (5 Years) 12,985,520 m*
| 21, Sanctioned Period of Mine lease 5 Years
| 22. Production of mine/day 1036.42 m*/Day
| 23. Method of Mining Opencast Semi-mechanized mining
| 24. No. of working days 250 days/ Year
| 25. Working hours/day 12 Hours
| 26. No. Of workers 66
27. No. Of vehicles movement/day 88
28. Type of Land Govt. Land
| 29. Uitimate Depth of Mining 30m
| 30. Nearest metaled road from site & A 0m E A - 2
' 31, Water Requirement Purposes Requirement (KLD)
' Drinking 0.66
Suppression of dust 0.55
: Plantation 11.53
| _ Others (if any) 0.00
! ~ Total 12.74

32,

Name of QCl Accredited Consultant with
QCI No and period of validity.

Greencindia Consulting Pvt Ltd. NABET/EIA/1615/RA0058
valid till 27/10/2022

| 33.

Any litigation pending against the project
or land in any court

No

| 34.

Details of 500 m Cluster Map & certificate
verified by Mining Officer

357/ Khanij /2021 dated 29™ January 2021

35.

Length and breadth of Haul Road

Length 130 m, Width6.0m

| 36. Proposed CER Cost 2,32,762/-
| 37. Proposed EMP Cost Rs. 7,50,281/-
38. No. of Trees to be planted 7203 Trees
4. The mining would be restricted to the unsaturated zone only above the phreatic water table and will

o

6.

EC Identification No. - EC21B001UP 196497 File No - 6257 Date of Issue EC - 01/12/2021

not Intersect the groundwatear table at any point in time.
The mining operation will not be carried out in the safety zone of any bridge or embankment or eco-
fragile zone such as the habitat of any wild fauna.
There is no litigation pending in any court regarding this project.
The project proposal falls under category—1(a) of EIA Notification, 2006 (3s amended).

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting (SEAC)
held on 24-08-2021 the Stata Level Environment Impact Assessment Authority (SEIAA) in its Meeting dated
23-11-2021 decided to grant the Environmental Clearance to the title project for collection of 2,595,104

Page 30f 10
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m’/annum for one year only for lease area of 16.194 ha subject to effective implementation of the
following General Conditions and specific conditions:

General Conditions:

1- This environmental clearance is subject to allotment of mining lease in favour of project proponent
by District Administration/Mining Department.

2- Forest clearance shall be taken by the proponent as necessary under law.

3- Any change in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

4- Precise mining area will be jointly demarcated at site by project proponant and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

5- Mining and loading shall be done only within day hours’ time.

6- No mining shall be carried out in the safety zone of any bridge and/or embankment.

7- it shall be ensured that standards related to ambient air guality/effiuent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

8- All necessary statutory clearances shall be obtained before start of mining operations. If this
conditian is violated, the clearance shall be automatically deemed to have been cancelled.

8- Parking of vehicles should not be made on public places.

10- No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

11- No wildlife habitat will be infringed.

12- it shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

13- it shall be ensured that mining operation of Sand/Maoram will not in any way disturb the, velocity
and flow pattern of the river water significantly.

14- it shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
nesting. A report on the same, vetted by the competent authority shall be submitted to the RO,
PCB and SEIAA within 02 months.

15- Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB
and SEIAA within six months.

16- Hydro-geological study shall be carried out by a reputed organization/institute within six months
and establish that mining in the said area will not adversely affect the ground water regime. The
repart shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is
observed /anticipated, mining shall not be carried out.

17- Adequate protection against dust and other environmental pollution due to mining shall be made
so that the habitatlons (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity
should be completed before the start of sand mining.

18- Need-based assessment for the nearby villages shall be conducted to study economic measures
which can help in improving the quality of life of economically weaker section of society. Income
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponent shall provide separate
budget for community development activities and income generating programmes.

19- Green cover development shall be carried out following CPCB guidelines including selection of plant
species and in consultation with the local DFQ/Horticulture Officer.

20- Separate stock piles shall be maintained for excavated top soll, if any, and the top soil should be
utilized for green cover/tree plantation,

EC Identification No. - EC21B001UP 196497 File No -5257 Date of Issue EC - 01/12/2021 Page 4 of 10
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21- Dispensary facilities for first-aid shall be provided at site.

22- An Environmental Audit should be annually carried out during the operational phase and submitted
to the SEIAA.

23- The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any violations of stipulated conditions
the District Mining Officer will report to SEIAA.

24- The project proponent shail submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard &
soft copies) to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by 1st June and 1st December every year.

25- A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParisad/
Municipal Corporation and Urban Local Body.

26- Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avolid fugitive emissions and spillage of mineral/dust.

27- Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effiuent should conform to the standards prescribed by
MoEF/CPCB.

28- Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29- Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minar minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

30- Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

31- Under corporate social responsibility @ sum of 5% of the total project cost or total income
whichever is higher s to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared basad on nead of local habitant, Income generating
measures which can help in upliftment of poor section of society, consistent with the traditional
skilis of the psople shall be identified. The programme can include activities such as development
of fodder farm, frult bearing orchards, free distribution of smokeless Chula etc.

32- Possibility for adopting nearest three villages shall be explored and datails of civic amenities such as
roads, drinking water etc proposed to be providad at the project proponent’s expanses shall be
submitted within 02 months from the date of issuance of Environment Clearance.

33- The funds earmarked for environmental protaction measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reportad to the
Ministry of Environment and Forasts and its Regional Office located at Lucknow, SEIAA, U.P and
UPPCB.

34- Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of
UPPCB and SEIAA within 02 months.

35- Environmental clearance is subject to obtaining clearance under the Wildlife {Protection) Act, 15972
from the competent authority, If applicable to this projact.

36- The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be takan in
consuitation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are identified by the workars
during operations of the mine for taking required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting area is undisturbed.

37- The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geologicai regime of the surrounding area
shall not be affected.

EC Identification No. - EC21B001UP 196497  File No - 6257 Date of Issue EC - 01/12/2021 Page 5 of 10
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38- The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project.

39- Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease
in the river from the vehicles used for transportation.

40- Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

41- Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cocking, mobile toilets, mobile STP, safe drinking water,
medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of
condition to improve the living conditions of construction fabour at site).

42- Personnel working in dusty areas should wear protective respiratory devices and they should also
be provided with adequate training and information on safety and health aspects. Occupational
health surveillance program of the workers should be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if neadad.

43- A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The clearance letter shall also
be put on the website of the Company by the proponent.

44- The environmental statement for each financial year ending 31st March In Form-V as is mandated
to be submitted by the project proponent to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of environmental
clearance conditions and shall also be sent to the Regional Office of the Ministry of Environment
and Forests, Lucknow by e-mail,

45- The green cover development/tree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation),

46- Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

47- Safsty measures to be taken for the safety of the people working at the mine lease area should be
given, which would also include measure for treatment of bite of poisonous reptile/insect like
snake.

48- Periodical and Annual medical checkup of workers as par Mines Act and they should be covered
under ESI as per ruie.

Specific Conditions:

1- Directions/suggestions given during public hearing and commitment made by the project
propaonent should be strictly complied.

2- A certificate from Forest Department shall be obtainad that no forest land Is involved in mining or
as 3 route and if forest land Is involved the project proponent shall obtain farest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

3- The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and rastore
the land to a condition which is fit for growth of fodder, flora fauna etc.

4- Replenishment study, duly approved by the competent authority for approving DSR for the district
should be submitted within one year. In the absence of replenishment study keeping in mind
various orders issued by Hon'ble NGT and development warks in the State EC is accorded for a
period of one year,

5- If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, raquirement of fresh water shall be met from
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alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

6- Project Proponent should submit action plan for carrying out piantation at least @1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
Horticulture Department, for planting at least 17,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area along with
provision for maintenance for 5 years. Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

7- Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within the
boundary of Critically Polluted Area (CPA). if the affidavit given by PP / Consultant is found to be
false then EC will be cancelled and legal actions will be initiated against them. Further, mining
should not commence without obtaining certificate from DM, Sonbhadra that area doesn’t attract
CPA and a copy of the same should be submitted to SEIAA,

8- Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required number
of CAAQMS in district within a period of one year and submit geo-referenced map of these stations
along with data. Details of existing CAAQMS, if any, be submitted within a period of three months.

9- Number of mining projects are coming up in district Sonbhadra. Department of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of environmental
components to assess the capacity to further bear the pollution load for such areas within a period
of 1 year and submit the same to SEIAA, UP for evaluation.

10- The Environmental clearance will be co-terminus with the mining lease period/Mining Pian. The
Mining plan approved by the Dept. of Mines and Geology shall be strictly implemented and shall
not be operated beyond the validity period.

11- At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

12- Environment management in according to environmental status and impact of the project.

13- During the school opening and closing time transportation of minerals will be restricted.

14- Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.

15- No mining activity should be carried out in-stream channel as per SSMMG, 2016,

16- Pakkamotorable haul road to be maintained by the project proponent.

17- A separate Environmental Management Ce!l with suitable qualified personnel shall be set-ug under
the control of a Senior Executive, who will report directly to the Head of the Organization.

18- Permission from the competent authority regarding evacuation route should be taken.

19- One month monitoring report of the area for air quality, water quality, Noise level. Besidas flora &
fauna should be examined twice a waek and be submitted within 45 days for a record.

20- Provision for cylinder to workers should be made for cooking.

21- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

22- Approach road kaccha s to be made motarable and tree saplings to be planted on both sides of the
road. Width of the haul road shall be more than 6 meter.

23- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

24- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Minas Officer.

25- Provision for two toilets and hand pumps should be made at mining site.

26- Drinking water for workers would be provided by tankers.

27- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft} as per
sustainable sand mining management guidelines 2018,

28- A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

25- Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in
the recent CER notification No. 22-65/2017-1A.11l dated 01/05/2018.
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30- Health/Insurance card, Medical claim, regular heaith check-up camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report.

31- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

32- The excavated mining material shou!d be carried and transported in such a way that no obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided
to concern Department.

33- Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

34- The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of
work.

35- if in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to
cluster provided by the competent authority is found false or incorrect then punitive actions as per
law shal! be initiated against the authority issuing the cluster certificate.

36- Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board
Wild Life [NBWL) even if the eco-sensitive zone is not earmarked.

37- To avoid ponding effect and adverse environmental conditions for sand mining In area, progressive
mining should be done as per sustainable sand mining management guidelines 2016.

38- In case it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and area is less than 05 ha,
but factually the distance is less than 500 mt and the mine is located in cluster of area equal or
more than 05 ha, the E.C issued will stand revoked.

39- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consulitant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

40- The mining work will be open-cast and manual/semi mechanized (subject to order of Hon'ble
NGT/Hon’ble Courts (s}). Heavy machine such as excavator, scooper etc. should not be employed
for mining purpose. No drilling/blasting should be invoived at any stage,

41- it shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
ever Is less, shall be left on both the banks of precise area to control and avoid erosion of river
bank. The mining is confined to extraction of sand/moram from the river bank only.

42- The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the surrounding
area shall not be affected.

43- The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
canditions and the Rules prescribed in this regard clearly showing the no work zone in the mins
lease i.e. the distance from the bank of river to be left un-worked (Non mining area}, distance from
the bridges etc. it shall be ensured that no mining shall be carried out during the monsoon season,

44- The project proponent shall ensure that wherever deployment of Iabour attracts the Mines Act, the
provision thereof shall be strictly followed.

45- The projact proponent will provide personal protective equipment (PPE] as requirad, also provid
adequate training and information on safety and health aspects. Pericdical medical examination of
the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

46- The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, quality of discharged water if any shall aiso be
monitored [{TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS}].
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47- Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulata matter such as loading and unioading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads.

48- It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard.

49- The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

50- Four ambient air quality-monitoring stations should be astabiishad in the core zone as well as in the
buffer zane for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided
basad on the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with the State
Pollution Control Board.

51- Common road for transportation of mineral is to be maintained collectively, Total cost will be
shared/worked out on the basis of lease area amang users.

52- Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

53- Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.

S4- Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

55- Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and report
be submitted to Reglonal office of MoEF, SEIAA, U.F. and UPPCB.

56- The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concarned, within 7 days of the issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy
of the clearance letter is available with the State Pollution Control Board and also at web site of the
SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Office
of the Ministry located in Lucknow, CPCB, State PCB,

57- The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

58- Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under
the provisions of Environment (Protection) Act, 1986.

59- Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferrad, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997,

60- Waste water from potable use be collected and reused for sprinkling.

61- A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposad that mining will be done from river activities from river
bank.

62- Project Proponent/Consultant should explore the possibilities of Solar light and water
Conservation/harvesting around the mining site/area.

63- During the submission of 8 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

You shall also ensure that the proposed site is not a3 part of any no-development zone as
required/prescribed/identified under law, In case of violation, this permission shall automatically deem to
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance
shall automatically deem to be canceiled.

Any appeal against this EC shall lie with the National Green Tribunal, If preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
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The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Poliution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MGoEF. SEIAA may impose additional environmental conditions or
modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. $.0. 1533(E) dated 14/03/2006, as amended and send regular compliance reports to the
authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change, Government of
Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email -
sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow — 226020

(email - rocz.lko-mef@nic.in)
4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai Marg,

Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Sonbhadra, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

{Ajay Kumar Sharma)
Member Secretary, SEIAA
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~
(_QK QUALITY COUNCIL®

=== OF INDIA
Q| Creatng an Ecosystem for Quality

National Accreditation Board
NABET for Education and Training

Certificate of Accreditation

Environmental Research and Analysis, Lucknow

Flat No- 203, Second floor, Yash Silver Height, Opposite site Badshah Nagar Railway station,
Mahanagar, Lucknow (U.P.) -226006

The organization is accredited as Category-B under the QCI-NABET Scheme for Accreditation of EIA
Consultant Organization, Version 3: for preparing EIA-EMP reports in the following Sectors —

Sl Sector (as per)
No. Sector Description NABET | MoEFCC Cat.
1. Mining of Mineral- Opencast only 1 1(a) (i) B

Note: Names of approved EIA Coordinators and Functional Area Experts are mentioned in RAAC MoM dated Feb 16,
2021 posted on QCI-NABET website.

The Accreditation shall remain in force subject to continued compliance to the terms and conditions
mentioned in QCI-NABET’s letter of accreditation bearing no. QCl/NABET/ENV/ACO/21/1707 dated April 15,
2021. The accreditation needs to be renewed before the expiry Environmental Research and Analysis,
Lucknow following due process of assessment.

e “«

f

\
Sr. Director, NABET Certificate No. Valid till
Dated: April 19, 2021 NABET/EIA/1922/RA 0200 (Rev 01) Jan 21, 2024

For the updated List of Accredited EIA Consultant Organizations with approved Sectors please refer to QCI-NABET websm
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ff'_'f; Environmental compensation (EC) imposed due to mining in outside of the lease

and over production

e Committee vide letter no. G000081/OA No.818/2023 dated 28.01.2023 requested to Scnior mining
officer, Sonbhadra to provide various information including production details, any illegal mining reported
to M/s New India mineral and M/s Sudhakar Pandey & associate of above mentioned lease. No reply has
been received so far.
As mentioned above both the lease holder doing significant mining in outside of their leasc arca (illcgal
mining), as the data of production is not available with committee, therefore, committee is in opmnion o
impose Environmental compensation (EC) based on the area covered under illegal mining as mentioned
above.
As per Google carth images, there are three illegal pits visible near the mine of M/s Sudhakar Pandey and
Assodiates, the area of these illegal pits is 5.44 ha and three illegal pits of 4.72 Ha area have existed near (he
mine area of M/s New India Minerals. The depth of the pits couldn't be verified because the way of the pits
o %re not approachable. As per environmental clearance of SEIAA-UP granted to this project, the maximum
depth of the pits shouldn't be more than 3 Meters. Hence, taking the average depth of 1.5 meter, (I
volume of extracted illegal sand can be calculated. Hence the volume of the sand shall be equal to arca *

e depth of the illegal mining pits mentioned above is not measurable. And hence, the excavated quantity
,;muld not be estimated accurately. The EC calculated above is approximation. The accuracy can be verified
\""\ by measuring the depth employing drone mapping or Google satellite mapping.
% e Asper CPCB guidelines, the environmental compensation has been calculated as follows :
Environmental Compensation charge (In Rs.) = D x (1+RF+DF)
Where, D= Z x Market Value of the material per MT or m’
DF= 0.3,ifZ/X=0.11 to 0.40
0.6, ifZ/X=0.41 t0 0.70
1, fZ/X>=0.71
RF=0.25, 0.50, 0.75, 1.00 as per risk level mentioned below:-

Risk Level 1 2 3 4
Risk Factor 0.25 0.50 0.75 1
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ACTION IN ILLEGAL MINING FOR EXCAVATION OF MORRUM AT ARAJI NO. 824 KHA

(KHAND 3 AND 4) IN AREA 16.194 AND 12.368 HECTARES, RESPECTIVELY AT VILLAGE

AGORI KHAS, TEHSIL OBRA, DISTRICT SONEBHADRA Vs Union of India & Ors, & TIRE &MY
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SUO MOTU ACTION IN ILLEGAL MINING FOR EXCAVATION OF MORRUM AT ARAJI NO. 824 KHA
(KHAND 3 AND 4) IN AREA 16.194 AND 12.368 HECTARES, RESPECTIVELY AT VILLAGE AGORI KHAS,
TEHSIL OBRA, DISTRICT SONEBHADRA Vs Union of India & Ors. 3§ qie amewr faid 19.05.2023 DT
de TET B BT BE N, forge g oy e E -

M s 262,

(i) Respondents 14 and 15 shall pay amount of environmental compensation of Rs. 8.16 Crores and Rs. 7.08
Crores respectively, to UPPCB by depositing 40% of the amount within one month i.e., by 19.06.2023 and
remaining amount in two equal installments within two months i.e.. by 19.08.2023 and 19.10.2023. In case of
failure in payment as per the above schedule, the entire amount of compensation or the balance amount, as the
case may be, shall be recovered in accordance with law besides taking further criminal action by initiating
proceedings under Section 26 read with Section 30 of NGT Act, 2010...."
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..... "There will also be a stay on the direction to deposit the penalty amount in terms of
iting an amount of Rs.1.50

paragraph 262(i) of the impugned judgment, subject to the appellant depos:
crores before the Uttar Pradesh Pollution Control Board. The deposit would be converted into an
interest bearing Fixed Deposit Receipt (FDR) for a period of one year on auto-renewal clause. The

deposit would abide by further orders of this Court.
Insofar as the direction for revisit approvals vide paragraph 262(v) of the impugned judgment

is concerned, there would be a stay thereof. However, the authorities will ensure compliance of the
conditions and file a status report in this Court before the next date of hearing, stating whether

compliances are being made. "
Re - List on 21.08.2023.
I MR B I H W0 1,5ozﬁﬂsuﬂwﬁraﬁwo@oawommtﬂwﬁﬁmﬁaﬂ
wmﬁmﬁﬁlwﬁmmmm%lmmﬁm

B qafaReT SRIBRY (gT—2), SO0 FEEl PR AE, TETS; |
2. %@ggfaamf;r Fovo ugNYT =T I, TS |
3. a1 Tedde 3 Reprd A0 Seaad rTed, ¥ ool BT W AWM
A A SUEE GHYUT § WRAR AR Suee SN W e e gaaE faf

gre AT 918 |
\/la\Q\"’
g
®- B
— pralfera : B Wear 162, TR W (Prae
aud) Biea) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)

JAEET, AFTE—231216
i,ﬁzq : rosenbladra@uipch.is Robertsganj, Sonbhadra-231216
v E-mail: resonbhadra@uppebin

S



	Response / Reply on behalf of the Respondent No. 3
	ANNEXURE NO. R3/1
	ANNEXURE NO. R3/2
	ANNEXURE NO. R3/3
	ANNEXURE NO. R3/4
	ANNEXURE NO. R3/5
	ANNEXURE NO. R3/6
	ANNEXURE NO. R3/7
	ANNEXURE NO. R3/8
	ANNEXURE NO. R3/9
	ANNEXURE NO. R3/10
	ANNEXURE NO. R3/11
	ANNEXURE NO. R3/12
	ANNEXURE NO. R3/13
	ANNEXURE NO. R3/14
	ANNEXURE NO. R3/15
	ANNEXURE NO. R3/16
	ANNEXURE NO. R3/17

